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REFERENCE BY THE SPEAKER

Landmine blast in the convoy of Shri Inder Singh Namdhari,
MP Lok Sabha

MADAM SPEAKER: Hon. Members, on 3 December, 2011, Shri Inder Singh
Namdhari, Member of Lok Sabha from Chatra Parliamentary Constituency of
Jharkhand narrowly escaped a landmine blast in Latehar district of Jharkhand.
However, several persons including policemen accompanying the hon. Member in
an escort car and civilians were killed in the explosion.

The House strongly condemns this dastardly attack. The safety and
security of Members of Parliament is our prime concern.

I am sure the House would join me in conveying our heart-felt condolences
to the members of the families who became victims of this attack.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.01 hrs.

The Members then stood in silence for a short while

... (Interruptions)
MADAM SPEAKER: The Leader of the House would like to make a statement

now.
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11.02 hrs.
STATEMENT BY MINISTER

Government's decision to suspend permission of 51 percent FDI in
multibrand retail trade

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, with your permission, I would just like to make a small statement.

Madam Speaker, the decision to permit 51 per cent FDI in multibrand retail
trade is suspended till a consensus is developed through consultation amongst
various stakeholders. I convened a meeting of Leaders of all political parties this
morning. Earlier also, I had a meeting with them to discuss on how to resolve this
impasse due to which Parliament was not functioning properly.

I am glad that all the Leaders have agreed to this formulation but they
wanted to have some clarifications. I am seeking your permission to provide that
clarification that stakeholders include the Chief Ministers of the State
Governments and political parties because without the involvement of the State
Chief Ministers, this can never be implemented.

Therefore, the Government will take a decision after a consensus is
developed through the process of consultations amongst all stakeholders.

With these words, most respectfully, I would like to submit that the House
may transact normal business as only ten days are left before the Winter Session
comes to an end. Thank you, Madam Speaker.

... (Interruptions)
ST, TRel WAER WEht (ARORR): oreme HEledl, AN We i W B B AleH
g l...(c7aem)

A& HESAT : Wi, 3T 96 S8V |

.. (cgagm)
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sct o vt (fafden): sreger welean, # g9 av # Redis oo =g

RHR - SA-HEI8I D &F H w@d gy o vl fean g 9w vl @1 g\ odm
WW%IW—W&ﬁEﬁmsﬂmwaﬁmﬁﬁFﬁ?Ts’mlq)ciolaﬁw%q
FRAT &1 THH SIS S, A1 & A A I d B D a1 IR 39 91 AR F 9
A B dg, e {a 39 o & ywifad 81 ) 9, oW WA 99 & 916 WK I8
ot &, 99 9 =i 39 vl & difed @ 21 # v &1 & uf g=yare «ifta wRal g,
8 X &7 IR w9 1T ' # foran ofiR offar urdt Wi Y| wer w3 S Y orgHAfar W
I8 (0T g 21 # I9@ i Wt <9 B NG H UR YHe Bl § b S Wiae & A

WRBR Fbi| T U Igd a1 Albd1 31 Sid Bl Hed 8l

(Placed in Library, See No. LT 5412/15/11)
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11.03 hrs.
OBSERVATION BY THE SPEAKER

Notices of Adjournment Motion

MADAM SPEAKER: Hon. Members, I have received notices of Adjournment
Motion from S/Shri Shailendra Kumar, Basu Deb Acharia, Sharad Yadav, Dr.
Murli Manohar Joshi, Shri Gurudas Dasgupta, Prof. Saidul Haque, S/Shri
Bhartruhari Mahtab, Ramkishun, Arjun Charan Sethi, Dr. Raghuvansh Prasad
Singh, Dr. M. Thambidurai, S/Shri Dara Singh Chauhan, and Nama Nageswara
Rao, regarding the Government’s decision to allow the Foreign Direct Investment
in retail.

Rule 56 of the Rules of Procedure and Conduct of Business in Lok Sabha
provides that a Motion for an adjournment of the business of the House for the
purpose of discussing a definite matter of urgent public importance may be made
with the consent of the Speaker.

After the statement made by the hon. Leader of the House, there is now no
element of urgency in the matter. I am, therefore, inclined to withhold my consent.

All the notices of Adjournment Motion are accordingly disallowed.
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MADAM SPEAKER: Now, the Question Hour.

Question No. 181. Shri Ninong Ering.

... (Interruptions)

2 a1 R dte (aRW): AEedn, s | Al g ol SR L (erEr)
2t Yo AR (Bremw):  reel weledl, O Sl 7 B @AM WA B A a1l e
g B A g forn S| .. (Hadm)
A I Rig e srewe Aeiew], U e AR ad Wt g9 off S| .. (SaeT)
MADAM SPEAKER: Yes, hon. Minister.

... (Interruptions)
el ARIGAT : HUAT 37T T §6 W18 IR T BT B Fo Qg |

... (qEr)
ST WEISAT : 3T S BETSN DI A1 IRIY AR B Bl T GIFTT| (TS Y BTl Bl
ECEECINIY

... (qEr)
T WA ¢ AT FF I3 A1 |

... (cgagm)

st e Rig e @ srede wEEE, o7 HE A SO @S @ qAE 9 L (@)
AT HEGAT :  3MMT 96 W8T | 39 W HAA 8 1T 8, SHfelY MY &6 Ssy|

.. (e
Mt e R @e™ @ ARl & #9 A omeieT Ua1 g% 2l ... (FEgr) [ ¥ dEdl © (6
WSS & g R I % S A18Y| .. (Jaer)

MADAM SPEAKER: Nothing else will go on record except the hon. Minister’s

reply.
(Interruptions) ..."
MADAM SPEAKER: Hon. Minister please.
it a1 Rig e : ago @A Ut 3@ Ad 9% @R 2. (@1aeT)

* Not recorded.
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Y FEGTT ¢ 3T I3 S8 |

... (cgagm)
$it o1 R @ie™ @ 39 W SAN 91 T8l G off @l .. (@) $/ioY 89 |ed 9 afeiEe
BT B

.. ()
11.08 hrs.
At this stage Shri Dara Singh Chauhan and some other hon. Members left the
House
... (cgagm)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
SHRI JOSE K. MANI (KOTTAYAM): Protesting against the attitude of the
Government towards the Mullaperiyar dam issue, we walk out of the House.
(Interruptions)
11.09 hrs

At this stage, Shri Jose K. Mani and some other hon. Members left the House

... (Interruptions)
SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Protesting against
the attitude of the Government towards the Mullaperiyar dam issue, we walk out
of the House.... (Interruptions)
11.09 % hrs

At this stage, Shri Thol Thirumaavalavan and some other
hon. Members left the House

... (Interruptions)

* Not recorded.
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(Q. No. 181)
st fRAT S8 2 QreRoiiy qreweT HWEledn, # MUD AU W AT ANR fAHES HA S BT
HE ATEdl § [ S Sa § g SR &1 A1 B Al AAhics ASsSs &, o Ui,
HIAT 3R SIS JSU & IN § PIg oA el AR 21 ... (™) § I8 e argm &
U ST Ueh VAT S8 B, T8l AR ¥ & SS9 UR O 49 # g+ (% hald 9 o
Ahd B, AT Yo¥ | IR dai] & 41 s o gdls s 91 ©, I DI Fora)
gfaer <1 8, 39 IR AN U By Jfagr T8 2| WHdR | BH AU U b fawg |
il {6 BN S Whics TRUCYH &, BN SCHTR H Sl QIRUIC § dTell o, S99 |99 4
I HATAT W TS MA@ AT & 6 a8l W gAN 900 RIS U HI Wy §l # #IA S q
UOT ATEd] § b 3R Ioumdd Ue¥ ¥ U Balg Sl a9 & [oly, Fifeh a8l W 34l db
TE Al 4TS 3TSST T 7, WMhies TIRUIC & oy &I 900 s $ud @Ud Bl 87 314 &1
A, A R ugd TR g A A T A SN 9 goera @t off, A SR g SR
fam o 6 g9 &4 ®Is deom 781 BRI # w21 St | o1 @redn § f 3y
D! YRIATT B B, Rifh T8 UgA AR & Tool § 4 o7 3R IR A1 g, 99 W

SHRI VAYALAR RAVI: Madam, it is true that the Prime Minister has made a
declaration on the construction of a new airport as far as Arunachal Pradesh is
concerned. It is under consideration of the Government because there is some land
acquisition problem. Also, some other problems are existing. First, we have to
solve the problem of land availability. Then, some kind of Budget provision has

to come. Then only it can be taken up.

$it e S sy Helean, # A HAl S & Sfaid ¥ WeHd €, offdd 98 S ST
&, IR AT gsel A HING B DI B

W ORI FaTd I8 © b urell IMREYR, S dMwles QIRUC ORI H 8, $Hd!
o g% B & ol 99 2010 H UHTH (SR UfAUI §WhREaeR & |1 THIHT g3l ol
W Tb gD YERATT FAT 6l g, A8 A HA Sl A ST A7
SHRI VAYALAR RAVI: As far as Rajasthan is concerned, it has been mentioned

in the detailed report, in the Annexure also. It can be done provided the State


rjs
Fd by c1 
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Government provides all the other facilities also. It is still pending. We are
discussing with the Rajasthan Government to what extent we can go and to what
extent they can fulfil the requirements of the Airport construction.

st Terda Regr: few, # AR H@3 S A SEA1 AR 6 SIREUS, S §9 9% 6 Uh
fser uew g ok o dad TIRUIC RS &1 dHad Tah & TWRUE - I B R IR
WHR & (AR Bl TG 8 A0 g TR H, AR AR 4§ 91 BIg 791 TThies Aroiae
SATHY YIRUIE GIG? gAY, It S Fiwles Hrorae w81 2, S Ugel U Blel YIRUIC o, 319
IH U g <fiMa fafesw &1 faior 81 w81 & an S9et i B Riegd & SgaR T
%8l & T I9H Aot 81 R8T & 3R S Bd b I- DA ?

SHRI VAYALAR RAVI: Ranchi is a very important city. There are very many

industries around that city. So, the Government is giving more importance. It is
giving some priority to Ranchi and to the completion of all the projects in Ranchi
at the earliest. There is no other proposal for a new airport at the moment.

SHRI T.R. BAALU : Madam Speaker, the Chennai Airport has become almost
just like a mofussil bus stand. The passenger traffic has increased in the Chennai
Airport.... (Interruptions) The passenger traffic has increased multifold and it has
increased exponentially recently. There was a proposal for a Greenfields Airport in
my constituency, Sriperumbudur. The then Government headed by my leader Dr.
Kalaignar Karunanidhi had been asked by the Central Government to fetch the
land for the particular purpose. More than 1600 acre of land has already been
acquired for this purpose. But my friend Shri Vayalar Ravi has given the Status
Report as far as 12 Greenfields Airports are concerned. I do not know whether by
change of guard, when the Minister is changing, the proposal will also be shelved.
I want to know whether the Sriperumbudur Greenfields Airport could be taken up
or just shelved.

SHRI VAYALAR RAVI: Before answering this question, I want to make a
correction to the answer given to Shri Yashwant Sinha in respect of his question.

There is the Deogarh Airport in Chhattisgarh which is under consideration
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As far as Sriperumbudur is concerned, the Government is yet to take a
final decision on that matter. There are representations from the Chief Minister,
hon. Members of Parliament. Shri Baalu himself has represented. They are all
giving the representations to me. Definitely, it will be taken into consideration
whenever the situation is improved.

SHRI T.R. BAALU : You are promising that... (Interruptions) He is promising
that!

MADAM SPEAKER: Yes. Dr. Ratna De.

DR. RATNA DE : Thank you Madam Speaker. Over the years, we have seen
spurt in air passengers. So, the infrastructure also needs to be developed. In such a
scenario, to give the required impetus, the Government too announced a policy for
the Greenfields Airport in April, 2008 with a view to infuse greater investment in
the airport sector. Would the hon. Minister state how many feasibility studies were
carried out for the development of the regional airports since 2008?Ew many are
located in our State, West Bengal?

SHRI VAYALAR RAVI: Madam, the study report regarding the regional airports
is not with me at the moment. At the moment, the study report regarding
Greenfield Airports is with me and the total number of Greenfield Airports is 15. I
have already given the details. I can supply the required information to the hon.

Member later.

M e PAR : e HelQWl, I§ 9gd & HeYU U 2l TEEE Uh e IR
UfreTIeh GSCehToT I 98d Hecd &l ol ARVl [T St 98 961 g5 &l # gamr arsdl §
& glreEe # B1g W GIRUIC TE &1 Had Y QARG Pl UIRIHA Bl &l 981 | aRER AT
Iad! 2 b SRIEESI S gAREIE & I H ©, 98 W dR & AT B WRAC I 3Nl &,
SV fawRid oxa wgde TIRUIE 91T S0 @8l WR I8¢ oifsT 78l 8l iR ®ad U STamt
TR ST HT ST B OGRS 9O W U ST gl g8l W qgd FEA §, goAreEs #§ ae
dEre § ¥ ofR fael wied wrT oF o €l B WRGR & Bs SRR Wl g8 IR g [
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St Al 39 W g <, Hifd  TAREE | MU 6Re, AR a1 Fr TS I Iy 3 b
@I Bl 3afery A B AR A 74 B fF 1 Weais @ eRia axe 731 gaRde a9
B WP & TgR?

SHRI VAYALAR RAVI: Madam, this is a suggestion for action. That is why I

cannot make a comment at the moment. I have to make a detailed study on this. Of
course, the hon. Member earlier represented this matter to me. I am planning to

take a decision at the earliest.

$it ST TS e Sfl, SV D FSM AT Al AID STIYBIY AR Sl & 9 A F &4

AN B WRBR oA, A IS & YR €l YARUIC DI A TEADR WAlch A1IDh STAYDTI TR0
RIS TIRAIE <@m ol fds agt o1 ff ree oM & ST ®1 S OR ¥ 9@ T
Tsd § fF &l Raedd oMl g, SEfe 9 § dld A SRANGRY ARV Ry
BATRTSSl | §HD AN Sl SHREH WRUC &, 9D oY 81 IR-IR ATE o & swar
foar foar Sul S ot 59 93T | H3 99, |e mvarH e, Afehd o 9@ Al ArId
ST TRV St & I J S ORI gaT8eresT 8, Harean 3yt St €, Fifd oy
Al g8l & Sl 8 |Wa AN S 8, Sl fawR el gar| # #A Sft | S =wedn g o
IO R Toide fHar a1 8 R STBT ST B TS 87 IR AT I9h T H YT § oY
AT BATS3TESl &, ] WDR W&l Wl 2 b I S8 g8l 4, S ¢fe Hex gar
AT AT B AN B, 98 Yo ST 3Tl &, A1 S g8l RIS R, SIAY DR STl FEl
Al H ARBR A BIAT ATac! © AT T8 7

SHRI VAYALAR RAVI: Madam, the hon. Member is right in saying that there is

a problem of landing and take-off at Patna Airport. This is a fact. So, we wanted to
extend the runway and make some improvement in the airport. In this connection,
even [ tried to call a meeting of hon. Members of Parliament and the date has also
been fixed. But the problem is non-availability of land. That is the only problem. I
am willing to discuss this issue with Members of Parliament and the Chief
Minister as to in what way we can improve the Patna Airport. The main problem is
non-availability of land. It is for the State Government to acquire the land and

hand over to the Airports Authority of India.
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# e TS ¢ Il el SR el foAr M 2
3reTET AESAT: T off, MY I MY, MU= yed yp foran 2 3R &1 wamg o wrar gl w3
St 9wl © 98 faar-fawet s

MADAM SPEAKER: Q. 182 - Shri Prem Das Rai - Not present
Shri E.G. Sugavanam - Not present

Now, the hon. Minister.
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(Q. No. 182)

et A [ 2 oreme Heedn Sfl, # oMU HiegH W WA WA S A S |nedn g 6
g o ff Tredt Ser-aeiik # € @1E ot Vo R T ® 91E wear @1 8, ST @ g,
REET Bl 8, [BeaaR &1 8, a1 BT 8l, SN BT B, S8 PAlgerde O gl g fHdr off
T B8 WX Tl onell, fhsdl ot ia § el SRl del Al TR @1 dHfaefad! T8l gl offh
fepelt o1 wa =et WY b ¥si fpefl ot qade € @ g8l BT AR Tl Yo 81 Sl &1 F goHr
Aqredl § b 9D WD BRU R &, I qo8 87 Sl dlbel-Ugde ARG &, ok
TIE 8, UIRCd ©, SoM gg o #HeA, TR o & forg, 9 o & fag ami @t S
g ol 81 3 g1 BTl d8i 81 AT 21 $9D oY WRPR HAT HRAT AT 67

N e REme: A<, 89 DI &R W@ ¢ & g # & e 3R WaR ) SH -
HIR H TR o AR Ugde Udex TlaR oMU AR gifory amdt o <ifaai € o3t ok 3
9% & 2| ofthd gl a& Ree tRar &1 wara € O udl gadr ® f6 a8 ot & awrg
3l A8 A Tl Herdl 81 WeR urark 3R el fAerlt a1 Amforlt Ak wR SISt @1 ST SRt
USAT © 3R SIF PIg SIoTdl Dl JAN HRAT 2 Al SR & Felll Dl DIk 15 9 T e 8
STt g1 s IR VAT BT § 6 d8 S frerar @ § @1 9ie-wi e ek WIS
S Bl 3/ UTgde WaeR U+l A9y Q8 I8 ¥ S Al H 7@l Uil g1 A g
BN WA AT %€ & SR 89 DI AR @ € b el AR # Y& @8 W <R Tl olfeb Sfq
Tep faotell @t glaar & erft A1 § |qHsian § 6 VA giehel gAR A S|

2 IO T FEATA : gATG HeH WIHR, A HAT S T U FR & (M) H Rearg 24
g -

“Yes. Telecom operators including BSNL are planning to install
solar and wind turbine generators to power their signal towers.”

S A e & I e (V) & IR A T oRe § Sl 99 fear 8 S9H Rersd & ar
# ferar g f& Reliance are planning to install Solar Solutions in 2 sites at Sangariya,

Rajasthan and Khirvite, Maharashtra as pilot project. 37 aHl # =1 I foran g f&
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B9 I8 IS a1 %8 &1 # A HA St | oAl dredn g b Sl AT a9 8 99D an
# A1 BH U1 B e 39 A1 B9 B R U BE X, I8 § Yol ared gl

2 B RHeTel: S8l T AISHT BT HaTel 8, B9 91 %8 © AR ga1 Uiferddl ff I8 € «ife
e I8 © & Aer e o & fofg fhell Al iTUReR &1 oW 10 dRI U1 Tal
ST © 3R S I9SHT TaTRERY, € 98 H¥ Bl ol 21 97 399 $ ofiws ft W € & et
fl AR I9a & S 8, T8 I B W TRd ©§, R d8 IR 24 HS T8 AW T
ST BT T fHerh| safa B P BR w § SR AN HAl S ¥gl 9% € Sw= 30
yfoerd At N @ Bl fpT Rra deg & R Refor o= aifey o a8 =& & i g,

TRBR TATH PR G 8 3R q9 2014 b Ig AR DM G 81 A

SHRI BHARTRUHARI MAHTAB : Thank you Madam. The Minister, in his
reply, has very categorically stated that as per the Draft National Telecom Policy,
2011, the Department of Telecom is encouraging adoption of green policy in
Telecommunication sector. E

My question is this. When you are going to encourage solar and wind
energy, especially those which have been erected in far-flung areas where
electricity is not available adequate, has adequate budgetary provision already
been made for encouraging green technology, especially for these powers?
SHRI KAPIL SIBAL: Madam, I just wanted to share with you that as far as wind
energy, for example, is concerned, wind energy can be operated and used in
certain States of the country like Maharashtra, Gujarat, Tamil Nadu, Andhra, part
of Orissa and Madhya Pradesh where the average annual speed is 5.5 metres per
second. Unless that wind speed is there, the wind mill will, wind power will not
work. So, there are very few parts in India where that can be used. But where that
can be used, the capital cost, as you know, is pretty high and the level of subsidy is
also good. This is a very limited option for a very limited part of India.

As far as solar energy is concerned, we are encouraging operators. In fact,

we are encouraging them to use solar panels — photo-voltaic panels. But for that
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the capital cost is very high and they have to use not only the solar panel but also
the diesel because the power supply is very intermittent and solar cannot be 24/7,
throughout the year because the Sun does not come out also throughout the year.
So, the capital cost is at both ends and the operating cost is very high. So, they are
not finding it very remunerative; and we also cannot give complete subsidy
because that is really not possible. Though the Ministry of Renewable Resources
has announced a subsidy of 30 per cent but very little has been released for about
200 towers. What we are looking at is 5.27 lakh towers in this country. Unless
there is more budgetary provision, I will not be able to give that subsidy to the
individual operators.

SHRI M.B. RAJESH : These telephone towers are powered by subsidized diesel.
Many studies have revealed that subsidies running into thousands of crores of
rupees have been made available to telecom companies. So, through you, Madam,
I would like to know from the hon. Minister as to whether the Government will
reconsider the provision of subsidized diesel to telecom companies in the context
of waste of resources and also in the context of environmental damage.

SHRI KAPIL SIBAL: Madam, as far as subsidy is concerned, actually they buy
the diesel from the market and use it on their towers. There is no subsidy to the
telecom operators. But even with that price and diesel, the cost per unit in rural
areas is Rs.15 per unit. Therefore, even today, rural areas cannot afford Rs.15 per
unit. They perforce have to buy at that level and that is very unfair to them. If you
were to say that, look, they cannot buy from the market, and you will give some

higher rate. Then, the cost will go up to Rs.30 per unit. Why are you wanting to
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punish the rural areas of this country? We are trying to bring down cost and

encourage solar power and other renewable sources of energy.

MADAM SPEAKER: Question No. 183. Shri Narahari Mahato — not present.
Shri Nripendra Nath Roy — not present.

Now, the hon. Minister.
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(Q. No. 183)

DR. SHASHI THAROOR : Madam Speaker, through you, I would like to ask the
hon. Minister that though the statement provided is a very succinct and lucid
description of the underpinnings of our policy in the area, whether there has been
any progress in improving the strategic dialogue with the leadership of the
countries in the Middle East. There is a perception that we do not engage at a high
enough level with these countries on strategic issues; that we are absent from the
fray when it comes to the discussions on the Middle East. We no longer have a
Special Envoy on the Middle East which we used to have a position that lapsed a
couple of years ago. Therefore, we are absent at the UN quartet discussions on
policy in the Middle East. Even though, we are one of the very few countries with
a Representative in Ramallah, as well as recognizing Israel, we are not present in
discussions on the Middle East Peace Process involving the Palestinians. So, my
question to the hon. Minister, Madam Speaker, is this. Do we have an approach at
the strategic level to engage with the leadership of the Middle Eastern countries on
the border issues confronting the security of those countries in our region?E
SHRI E AHAMED: Madam Speaker, I would like to mention our policy towards
the Middle-Eastern countries; there are a number of things happening including
what the hon. Member has referred to here.

We have long standing close relations with the countries in the Middle-
Eastern Region dating back to millennium. We accord the highest priority to
peace and harmony in the region. As I have already mentioned in my main reply,
the region is extremely important to us on various accounts. We have about six
million Indians living in this region. The region is extremely important also from
the point of view of trade and investment, including the energy security.

We also believe that societies cannot be reordered from outside and any
process of change should be driven by the desires of the people. It is the
responsibility of the countries to create conditions that enable their people to freely

determine their pathways to development.
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I would like to say, Madam Speaker, our approach has been non-intrusive
and non-prescriptive. However, we are ready to help the people of the region as
and when called upon. Sovereignty of each country should be respected. Peace
and stability of the region are of vital importance to India.

As the hon. Member has mentioned some of the matters including the
Palestine, it was only ten days’ back that I was there in Ramallah. The
representative of India in Ramallah has been involved in all the discussion and
India has been extending help whenever and wherever it is possible. But at the
very same time, we do not interfere in their domestic and internal matters.
Whenever it is necessary India has been extending the support.

India is being respected by all other countries because India is always
helping them, India is likely to be the partner of the development of those
countries. This is the policy. Within this framework of the policy India has been
attending to, India has been representing wherever it is necessary, India has been
extending all assistance wherever and whenever it is needed for that country.

DR. KIRIT PREMJIBHAI SOLANKI : Thank you, Madam Speaker, for allowing
me to raise a question on the important issue.

The relations of India with Middle-East and Gulf countries are very
historical. I would like to draw the attention of the hon. Minister regarding the
health care facilities to the Middle-East and Gulf countries.

India is having very rich health care facilities. We have very
internationally renowned medical professionals also. We are having a very good
nursing set up also and plenty of our nursing people are established in the Gulf

countries and Middle-East countries.
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I want to know from the hon. Minister whether any special ties or whether
any special proposal is there to boost health care facilities and the nursing services
to the Middle-East because we usually have a very good health care and nursing
set up here.

SHRI E. AHAMED: Madam Speaker, this is a question being attended to not only
by the Ministry of External Affairs but even the Ministry of Overseas Indian
Affairs is also attending to this.

Whenever any country in the Middle-East requires Indian medical persons
or para-medical persons, they come here and advertise here and our people are
recruited by them. They are being taken by those countries according to the terms
and conditions they have published. They go there and work there and whenever
they have any problem, the Government of India, both the Ministries, the Ministry
of External Affairs as well as MOIA, have been attending to them.

They are very much happy as to what is going on. There is not that much
of a big problem between our people who are working over there and or with these
countries. Even when there is any matter, I think whenever it is brought to the

notice of this Ministry it has been attended to then and there.E
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SHRI E. AHAMED: Madam Speaker, there are many such cases since more than
six million Indians are living in these countries. If the hon. Member will bring to
my notice where these things have happened in a country, I will definitely take it

up myself and interact with our embassy over there. And the embassy will
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definitely approach the respective Government there and they will be doing that. 1
would just request the hon. Member that he may please give me the details; I will

look into it.
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THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Speaker, there is
a great element of continuity in our policies with regard to the countries of West
Asia. As the hon. Minister has just now pointed out, we have six million Indians
working in these countries. Their well-being and their welfare have to be of a
primary concern. But, when one deals with the West Asian situation, one has to
recognize that changes are now taking place; and our effort has been to ensure that
these changes are taking place at the behest of the local people, that reform
process is encouraged but not imposed from outside. We maintain regular contact
with most of the countries of West Asia.

Only yesterday, the National Security Advisor came back from a very
fruitful trip to Qatar, and to Saudi Arabia. So, there should be no doubt with
regard to the importance that we attach to maintaining friendly contacts and good
relations with the countries of West Asia with whom we have civilizational,
cultural and religious ties going back to centuries.

MADAM SPEAKER: Q. 184 - Prof. Ramshankar.



07.12.2011 28

(Q No. 184)
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SHRI VAYALAR RAVI: Madam Speaker, I am more concerned about the

overseas Indians. If the hon. Member wants me to prevent, the people going
abroad and seeking their future, I am sorry, I cannot do anything much on that.
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SHRI VAYALAR RAVI: Madam, there were incidents in Australia where some

students have been attacked. Very serious cases came. I myself visited there to
discuss it. Our High Commission was very active. We also discussed with their
High Commission here. Their Minister has visited this country. We have taken
all the steps. We have received the report which has stated that things have come
down very much. Recently, no such incident has taken place there.

Hon. Member has referred to a case. That is true. I talked to the Indian
High Commissioner of this country and she has taken up the matter. I believe that
some of the culprits have been arrested. We have already taken some actions. I
further enquire and find out as to what is the latest position. I think, the culprits
are already arrested and action has been taken. I will enquire with the High

Commissioner as to what is the present position.
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SHRI P.K. BIJU : Thank you, Madam Speaker. The hon. Minister has given a
table regarding the details of the remittances to India. In 2010-11, preliminary it
was 55.9 billion US dollars. We can see, in the last ten years, it will be more than
thousands of billions of US dollars.

Madam, my question is this. After the recession, thousands of our citizens
who are working abroad came back to India but there is no scope for continuing
their work in our country. Even if somebody is killed abroad there is no chance to
send their body to our country. Some people collect the money and send the body
to our country.

My question is this. Most of things are going on all-over the world. I

would like to know whether the Central Government has taken any step to run any
welfare scheme for the welfare of the people coming back to India or helping the
people who are working abroad. I would like to know whether the Government
has any plan to operate a scheme for the welfare of the people who are working
abroad.
SHRI VAYALAR RAVI: Madam, it is a very important issue. We have already
discussed in this matter for some time. First of all, I would like to correct the hon.
Member that whenever any death happened or any sad incident happened in any
part, especially even in the West and the Gulf, we immediately take steps to
transport that body back to India.

In that connection, Madam, I took the initiative and created a Community
Welfare fund. That is accepted by MEA and they have requested, apart from 18
Gulf countries and other places, us to extend this fund to every Embassy all-over
the world. We have already extended this fund to all 18 embassies. So, this fund
is very useful for the welfare activities of the overseas Indians living abroad
including the shelter for the women and paying some money for the argument of
the cases. I think six-seven issues have been identified to use this fund. This fund
is available in every Embassy or High Commission under the disposal of the High

Commissioner. That is the first point.
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As far as the other point is concerned, it is true that after the Abu Dhabi
Dialogue we have taken initiatives. But, unfortunately, Madam, there are certain
categories of employees including the women who are not covered by the labour
laws of these countries. It is quite unfortunate that they are not covered.E

That is why, I have already entered into an MoU, after the Abu Dhabi
dialogue, with many of these countries, and there we have covered the women
domestic workers also.

The hon. Member is absolutely right that many people are coming back. In
this connection, we have already had a discussion in the Ministry and decided to
have a Pension and Resettlement Scheme. That is one idea which has been
mooted, and it is already moving. A contribution pension has been proposed.

As far as the issue of resettlement 1s concerned, we need some kind of a
Fund to be created.

So, the issues as to how to resettle these people and also how to help the

people who are coming back are already under the consideration of the
Government. It will take some more time but it is definitely under the active
consideration of the Government. Some proposals have already been made; some
studies have been made; and some Reports are already before us. We will take up
this matter at the earliest.
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SHRI VAYALAR RAVI: Madam, there is some problem in getting back the dead

bodies from the Gulf countries. There are certain rules. Especially in Saudi
Arabia, they are very strict, and it can be done only after getting the final Police
Report. Sometimes it is delayed for even a month or more. My Ministry is always
in constant touch with the Embassy and tries to pursue the matter. In respect of
other countries, we can get the dead bodies within a week or so.

As far as transporting the dead bodies is concerned, there is no financial
problem. I have already explained earlier that we are doing it in a way because
arrangements have been made and there is no problem.

Yes, there is delay in getting back the dead body especially in Saudi Arabia
because their Rules never allow sending back the dead body without the final
Police Report. This is a problem.

When a worker or an employee goes, he has to get an Immigration
Clearance from POE Office and he has to make an insurance policy then and there.
There is Pravasi Bharatiya Bima Yojana. Under this Yojana, as one-time payment
he has to pay only Rs.275 for policy period of two years and only Rs.375 for
policy period of three years. He will get up to Rs.10,00,000 if he meets with an
accident and if he dies, his family will get Rs.10,00,000. Everything has been in
the rules. He will get compensation even for the treatment of his wife and his
family, and everything is available under this policy.

As far as the compensation is concerned, it is true that there is some

problem. The Embassy has to take up the matter with the employer then and there.
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In the case of an illegal worker, it is very difficult to get the compensation because
he has landed there illegally. This is one problem.

Unfortunately there is a system, Madam, which I have to say here. The
sponsor-based Visa system is a problem which we are facing. The sponsor can
decide on the worker. He could say that he ran way and he could give a police
complaint. These kinds of things are happening there. This is a problem which
we are facing. Our Embassy is vigilant. My Ministry is also taking up this matter,
through our Embassy, with the concerned Government. We also talk to their
Ambassadors here. t Madam, the problem of compensation is still an issue,
because people are still struggling. The Labour Laws are there. We have to push
these issues every time on an individual basis. This is an issue, where labour is
attached; and it is for the High Commission or the Embassy to take up the matter
then and there.... (Interruptions)

SHRI ADHIR CHOWDHURY : Madam, the ground reality is different.
MADAM SPEAKER: I think he has given a very detailed reply.
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SHRI ADHIR CHOWDHURY : Madam, you may allow Half-an-Hour Discussion

on this issue... (Interruptions)

SHRI VAYALAR RAVI: Madam, the hon. Member has said about the situation
which happened in Australia two years back. After that kind of an incident took
place, that is why we introduced the Community Welfare Fund two years ago.
After we introduced the Community Welfare Fund, it has accumulated a good
amount of money in every embassy; and they can do it.

I am happy that the Indian Associations took the initiatives. Many places,
they are helping also. That is correct. But about the illegal migrants, my Ministry
has made a series of campaigns through the electronic media and print media.
Especially, through the electronic media, we have made a big campaign in
different languages saying that ‘Please do not be cheated by the agents; please do
not go abroad without proper documents.” For a full one month, there has been a

continuous propaganda campaign to create awareness among the people. But yet
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people go, unfortunately. Then, they may get stranded there; and they become
illegal persons.

But from our side, the Government is taking all steps through the High
Commissions, as I said earlier also, to take them back to India, to come and stay
here rather going again and again. There may be complaints because after they
land, sometime they land in prison. Then, we take initiatives to get them out of the
prison. These things are going on.

My appeal all the time is that: “Do not go to Gulf countries or other areas

without proper visa.” These are the real problems for the Indians, who are going
abroad illegally. That is why we are taking all steps to educate the people not to
resort to such methods.
SHRI ARJUN CHARAN SETHI : Madam, so far as part (¢ ) of the question is
concerned —whether the Indians are subjected to ill treatment in many countries, I
feel that, this is the real crux of the matter. Recently as has been stated by the hon.
Minister himself, in spite of all the measures/precautions they have taken, still our
labourers are staying illegally in different countries. E

In such cases especially in the case of African countries, what action have
you taken? Here whatever the Minister has mentioned, there is no mention of the
African countries. The problems lie there. Recently, from the State of Odisha a
group of people landed in the country of Uganda and the State Government of
Odisha has drawn the attention of the hon. Minister concerned. They are being ill-
treated. Not only are they being ill-treated but they are also not paid their salaries,
etc. So, I would like to put this question to the hon. Minister. When these kinds of
instances are very much there in different countries, what kind of specific steps
have you taken? You have told here that you are propagating; and you are doing
enough. Still then, this kind of illegal immigration is taking place. In these cases,
especially in Uganda, what action have you taken so that those people can return

back to the country?


rep133_11
Contd by m1.e


07.12.2011 35

SHRI VAYALAR RAVI: Madam, it is true that one or two Indian companies have
taken the workers to the African countries, especially from Odisha and they are
not being paid their salaries. Their complaint was received by me. Some MPs from
Odisha also wrote a letter to me. It has been taken up with both our embassies. The
company is a Bombay company. I talked to the Chief Minister of Maharashtra to
tell them to pay the salaries of the employees. They have already taken or sent
them back. So, we operated two ways.

SHRI ARJUN CHARAN SETHI : They have not returned back.

SHRI VAYALAR RAVI: I agree that they have not returned but we want to send
them back. Some of them have refused to come back. I told the embassy to send
them back. It has the fund. But some of them refused to come back. Even today I
can assure you, Madam, if they are willing to come back, we can take them back.

There is no problem. We will do that.

MADAM SPEAKER: Q. No.185—Shri Dara Singh Chauhan — Not present.

Now, the hon. Minister.
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(Q. No. 185)
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P ST SF MR W) Ig IT B [P 9B Bl fordr fear S st © a1 <1at | afe faan
ST SR 2 Al R TS Bl fads f&am S d&dr 81 S IHST HEar 86, 98
IR Sif et YIS H¥ed|

DR. K.S. RAO : The issue is that there is a limited quantity of coal in this country.

That cannot sustain our needs permanently for long. So, it is high time for the hon.
Minister that he thought in terms of acquiring coal mines in Africa, where other
countries are marching ahead. I wish to know whether he would advise the Coal
India that independently or in association with the PPP it acquires coal mines in
Africa and around so that our needs can be secured without keeping any of these

projects in dearth of coal.

3t sfiupTer SEwaTe @ A e A O 919 W e 9ifR @t @ 5 araa § gR o
Pl B F@ied ffics ¥ ok R1a aot & A IR < BT SSRIASIT & &
I Aol & Wi <A B WY 93 W& 8, Il Aol D A AR 9 H YR wie N 93 &
2l B9 faCel I PIIell T &R1 &I AT a1y 3R 39 AR DI AT 7 U8t 8l &
& o iR ArNf® # A 98d IS DA i gaarR 1 Y §1 R I dreaem ST U
A H Y B Bl IS g1 89 BRI BRI © 6 84 3R Al it Wiadl it 6 QA e
U 8, RN 89N < § BTl MY, SR AT 99 Y& W WIS b, 39 dd Bl Bl
9T BH TERR B Bl HIRE B IT © 3R 9gd Sleal 9 Weg H 3 Hhdd W foy
S|
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12.02 hrs
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid on the Table.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS

AND MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE

DEVELOPMENT (SHRI E. AHAMED): On behalf of Shri S.M. Krishna, I beg to

lay on the Table:

() @ A copy of the Annual Report (Hindi and English versions) of the
Haj Committee of India, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Haj Committee of India, New Delhi, for
the year 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5398/15/11)

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND MINISTER OF

CIVIL AVIATION (SHRI VAYALAR RAVI): Madam, I beg to lay on the Table:

(1 @ A copy of the Annual Report (Hindi and English versions) of the
Indira Gandhi Rashtriya Uran Akademi, Raebareli, for the year 2010-2011,
alongwith Audited Accounts.

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indira Gandhi Rashtriya Uran

Akademi, Raebareli, for the year 2010-2011.
(Placed in Library, See No. LT 5399/15/11)
2y @ A copy of the Annual Report (Hindi and English versions) of the
Aero Club of India, New Delhi, for the year 2010-2011, alongwith Audited

Accounts.
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(1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Aero Club of India, New Delhi, for the
year 2010-2011.

(Placed in Library, See No. LT 5400/15/11)

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): Madam, I beg
to lay on the Table a copy of the Notification No. S.O. 2155(E) (Hindi and English
versions) published in Gazette of India dated 21* September, 2011 making certain
amendments in the Notification No. S.0. 2142(E) dated 1% September, 2008
issued under Section 28 of the Mines and Minerals (Development and Regulation)
Act, 1957.

(Placed in Library, See No. LT 5401/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Madam, I beg to lay on
the Table:

(1) @G A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Public Administration, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Public Administration, New
Delhi, for the year 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5402/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Madam, I beg to lay on
the Table:

(1

A copy of the Memorandum of Understanding (Hindi and English versions)

between the EdCIL (India) Limited and the Ministry of Human Resource
Development for the years 2010-2011 and 2011-2012.

)

3)

4

(Placed in Library, See No. LT 5403/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Science Education and Research, Mohali, for the year
2010-2011.
(11) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Science Education and Research, Mohali, for the year
2010-2011, together with Audit Report thereon.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Science Education
and Research, Mohali, for the year 2010-2011.

(Placed in Library, See No. LT 5404/15/11)
(1) A copy of the Annual Report (Hindi and English versions) of the
Gujarat Council of Elementary Education (Sarva Shiksha Abhiyan Mission),
Gandhinagar, for the year 2009-2010, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Gujarat Council of Elementary
Education (Sarva Shiksha Abhiyan Mission), Gandhinagar, for the year
2009-2010.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 5405/15/11)
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)

(6)

(7)

®)

©)

(10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Rajiv Gandhi Shiksha Mission (Rajya Shiksha Kendra), Bhopal, for the
year 2009-2010, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Shiksha Mission (Rajya
Shiksha Kendra), Bhopal, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 5406/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Nagaland State Mission Authority (Sarva Shiksha Abhiyan), Kohima, for
the year 2009-2010, alongwith Audited Accounts.
(11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Nagaland State Mission Authority
(Sarva Shiksha Abhiyan), Kohima, for the year 2009-2010.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.

(Placed in Library, See No. LT 5407/15/11)
(1) A copy of the Annual Report (Hindi and English versions) of the
Bihar Education Project Council, Patna, for the year 2005-2006, alongwith
Audited Accounts.
(1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Bihar Education Project Council, Patna,
for the year 2005-2006.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (9) above.

(Placed in Library, See No. LT 5408/15/11)
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(11)

(12)

(1) A copy of the Annual Report (Hindi and English versions) of the
Bihar Education Project Council, Patna, for the year 2006-2007, alongwith
Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Bihar Education Project Council, Patna,
for the year 2006-2007.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (11) above.

(Placed in Library, See No. LT 5409/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Madam, I beg to lay on the Table a copy of the 17"
progress Report (Hindi and English versions) on the Action Taken Pursuant to the
recommendations of the Joint Parliamentary Committee on Stock Market Scam
and matters relating thereto-December, 2011.

(Placed in Library, See No. LT 5410/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): Madam, I
beg to lay on the Table a copy of the Telecom Commercial Communications
Customer Preference (Sixth Amendment) Regulations, 2011 (Hindi and English
versions) published in Notification No. 352-4/2011-CA (QoS) pt. in Gazette of
India dated the 5th September, 2011 under Section 37 of the Telecom Regulatory
Authority of India Act, 1997.

(Placed in Library, See No. LT 5411/15/11)
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12.03 hrs.

GOVERNMENT BILLS - INTRODUCED

(i) North-Eastern Areas (Reorganisation) Amendment Bill, 2011"

MADAM SPEAKER: Item No.9 — Shri M. Ramachandran.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): On behalf of my colleague, Shri P.
Chidambaram, I beg to move for leave to introduce a Bill to amend the North-
Eastern Areas (Reorganisation) Act, 1971.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the North-
Eastern Areas (Reorganisation) Act, 1971.”

The motion was adopted.

SHRI MULLAPPALLY RAMACHANDRAN: I introduce the Bill.

12.03 % hrs.
(ii) CONSTITUTION (SCHEDULED TRIBES) ORDER
(AMENDMENT) BILL, 2011*

MADAM SPEAKER: Item No.10 — Shri V. Kishore Chandra Deo

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to move for leave to introduce
a Bill to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list
of Scheduled Tribes in the States of Manipur and Arunachal Pradesh.

MADAM SPEAKER: The question is:

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 07.12.11.
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“That leave be granted to introduce a Bill to amend the Constitution
(Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the States of Manipur and Arunachal Pradesh.”

The motion was adopted.

SHRI V. KISHORE CHANDRA DEO: I introduce the Bill.

12.04 hrs.

MATTERS UNDER RULE 377"
MADAM SPEAKER: Matters under Rule 377 shall be laid on the Table of the
House. Members, who have been permitted to raise matters under Rule 377 today
and are desirous of laying them, may personally hand over slips at the Table of the
House within 20 minutes. Only those matters shall be treated as laid for which

slips have been received at the Table within the stipulated time. The rest will

treated as lapsed.E

(i) Need to raise the matter on international fora regarding pitiable condition
of Hindu/Sikh Minority people in Pakistan

2 ST THE A (ST @ foeet):  #eiqy, Ul & AMANUGR AN B RA

2010 & IIJAR JeqdZh] & oIy ay 2010 988 ©RE /M & | RUC & AR RSB
Toifl A% el H 102 g gRaRi § & ot 25 Hferd & arferdn=a & BRA & 99
3IUAT BR BISAT Ul | g8 Ui 19 I &=t @t 27 &g aRaRi &1 YRam SRl 4 9k |
TRUT ST UST qAT IfORA™ 4§ 500 fEg uRaRi @1 W SITH-ATd &1 e9fdhal & HRYT favemud
g @ fory faaqwr € st |

W WHR A N 2 [ 98 wfewm § a9 €3 ok R wqem & o, et
Rt d8e <l @ fRarome & 3k Sl 893 &% U4 37Mde @ 9 H Sff 8 8, ¥ dafEa
THRUT bl ORI I TR SS[HR S8 HB0T YSTH HRary |

* Treated as laid on the Table.
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(ii) Need to streamline the functioning of MPLADS in Pratapgarh
Parliamentary Constituency, Uttar Pradesh

TEHARN Yo R (Farmwe): w377 & wie § ARGR B gaT At § B R dwda
&3 yaie & A vd g gfagd foem & ddg § S gdd 99 e’ WY
faeprr W & qad Tl YR &l <l § ¥ 3Faeds X Bl Sl 8 oA DRl YATIe
& NIRRT BT YKAG & q8d & S arell gl | dfd 21 vsdl & vd o gfagraii ol
e § < & forg oMy a7 |iRiEl 1 A1 usdl ® | 3R ydrwre ey &
Ul BT Ueh FEiRa Hg orafd § HoR X Al WS Wed WY e ve & Ay |
T ¥y R A e (e o1 d&dt § | S S g9 8@ S § O M B
aTell ToiRTdl BT AT & ol dT AR BRAT TSdl © SR Yol dR-aR YA J9d TR
TE B W Aigal A R HRAT I 2 | Q1T S A Qi 69 Ae @I [
BE & 3T SIH T H B T8l BN § SAh! NHId A W UdTe e wemas
FRFTIAR HRIATe! T8l B |

WHR A ARy & 6 d9e Je W Ao bs d wamdl & Ue 79 srafd
g W ol for S ud v (REd orafe € 7 Ry T Bl @1 YA e gq femn
e & S | SR 39 WuE W WY e we & ey e sifiernt @
PRIGIT W ARG RIGRA B A1 IH W b gRI BRIAE! DI S A1y Hifh I8 HS

e 9o WM fadr ®s & d8d &g IRPR ol © |
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(iii) Need to take initiatives to release the fishermen languishing in
Pakistani Jails

S SR SR (WeEH): YORM & A gl § TRT AGIHRI DT WWIRA ASHIR T H
HSCH THS © U8 & SID! ATSIID] BT g AEF § | UHM JEId] gRT FHI-F7T TR
AT Ioclad & AW W HGIIRI Dl U oA ST 8 Ud HGSRI DI b Sfadl § eI
qIel P1 IIfpRa § S B @M AT © |

ORI &1 Yeb UfIie ded AF-g gars=t st @ fen ofR arafds Rafa 4 e
BT | FErEAT S T 39 AGRIRI B S R BT &I H @R IS DI "N Bl g
THs T TR & IRIR B N @ W T S« a1 S Alfeld DI 11 aG 25 TAR
I <1 U RIS Hed B, et § @ wer g |

Td feAi 39 fawg R fagy 43 wWR R 9l g8 @ 99 9o 95l ) geafa a i, fhg
@ © 1Y Hel US W@l © [ 7 JAN & ygard 1 Ui 7 121 HGITRI 9 23 drel Bl

UHS MG 2 | WY UG D A1EH W ARBR A U8 IRIY © 6 50 TR & FHIIN g A
TIT R BIg ord IR fHerem Sy |

3T A TP &1 STell 3§ 542 WGIAR U 532 dI UG b PHeol § & | W
Y & [P T AGARI BT WIHKTT o I e o AT SR AT D! dlel Bl e
gSa Bl AT B, FGd T &7 B AR & URIR WA dIATaR0l H (YT TSl
THS BT BRI B T |
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(iv) Need to appoint Professors as per rules and regulations of UGC by

Madhya Pradesh Public Service Commission

$ft Woo Tl (QaT):  WeT YW |l Wl SMRANT §RI letsl Wi & Fgfad d g o
W g "Ikl B SMTHHN © A1 H KA PR A WDV el g |

HEA oW clh AT ATANT ERT 19.01.2009 B! 23 Al & U wreamyepi & 385 W
&g fasme yeiRa fear T | I8 ug vem Sl & et SR & ofavid o © |
JOSTOM0 & ¥ 2000 & AN T & Ifid Seak Pl UHING B, Mg § Fhiy
HETT, SN BT G qAT FBRR DS H YA 10 aNl T LU, ALAH U &b
fog ot & W & fgiRa & | wafe Frawi &) sragaT ) 08.08.2011 & JfGH TF &
HIEgH W A YT Al AT AN A g g ol e/ favafaemedi § 10 @rel ®
eI W Ul diov=osio fSiart i1 urc ergH/ifaqr/siffer srequei 1 W AreehR H
oifre B @t Al & TS |

Wl WAl ANT HEY Uo¥ gRIT fIgmus # 12,000-420-18,300 &1 A HehIId
frar S f5 wden Toid 2 @ife #ew wew # ¥id 2009 A BT IAT IMANT AT B T ©
¥ reamest & oIy 37,400-10,000-63,000 A SR &1 Gl © |

S IATHN Bl AT B b fru gosiiodio T facell 7 80 wfdrerd e & W H
T g1 M A Yo WRBR BT ITAS BRI, 39 W W b DR JOSNOH0 & 2010 &
Afefhe & wdl Ml @ o=y a¥l Sreiasil 1 fa1 ®BRaed fhd or] & |

T € gosiodlo 7 FE W W ey fA b Ay 2010 @ feun izl © Harfaw
TeATaehi bt IR H spTafe IRhRd $fe®er I YR g9 ST @18y Sdfh 7L Jael
H i AR ST R Fyfad @t 1% &, S ANgel § U9 fewl & o T8 2 |

T HH AR A AR FHeaT g & S At e =rfd sriard axig S |
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(v) Need to assess the loss and damage of property in Kalpeni Island of
Lakshadweep due to cyclone and to provide adequate compensation to the
victims at the earliest

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government that on 26.11.2011 a cyclone has caused havoc in
Kalpeni Island of the UT of Lakshadweep. Out of the 600 houses on the Island,
300 houses have been collapsed and about 250 families residing in the eastern side
have been evicted and temporarily rehabilitated. More than 1 lakh coconut trees
have been totally uprooted and 50% of the remaining will have no fruit bearing
capacity since most of the coconut tree heads have been blown off and rest of the
trees may not bear fruit at all. Boats have been destroyed and washed away. These
are the only means of livelihood in Lakshadweep. Even the coconuts kept in the
sheds and the houses have been washed away. 80% of the breakwater has been
completely destroyed and not fit for future use. Government Guest house has been
damaged. The helipad base has been damaged and not in operation. The entire
land area from helipad base to the Northern tip is waterlogged and not reachable.
Therefore, I would strongly urge upon the Government to provide adequate
compensation to the victims after assessment of the loss and damage caused by

this cyclone.
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(vi) Need to provide stoppage of various trains at Mavelikara railway station
of Karnataka and to develop the said station as a model railway station

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): The Sabarimala
pilgrimage season has started from 17" November, 2011. Thousands of devotees
of Lord Ayyappa throng Sabarimala from different parts of our country and
abroad. The Railways provide halt of some long route trains at some selected
stations for the convenience of the devotees and tourists every year but strangely
Mavelikara railway station is always ignored. Mavelikara Railway Station has not
been developed as a model railway station and lacks even the minimum basic
facilities. There are three railway platforms at this station but these platforms have
not been connected by foot over bridge because of which people particularly old
aged and children are facing a lot of inconvenience. The height of the platforms
needs to be raised in order to avoid any untoward incident and keeping in view the
number of the passengers, another platform needs to be built. The platforms at this
railway station are not fully covered and during rain it becomes very difficult for
passengers to catch their trains. Hence, the platforms must be covered properly.
Care should be taken to ensure that the platforms are properly lighted. Canted
facilities are also not available in this station.

I, therefore, request the Government to provide stoppages of Calicut
Janshatabdi, Gandhidam, Veravel, Shalimar, Yeshwantpur, Hubli, Jammu Tawi
and Jodhpur Expresses at Mavelikara Railway Station. A foot over bridge may
please be built immediately and the railway station should be developed as a

Model Station.



07.12.2011 51

(vii) Need to declare the connecting road of Tholudhur-Thittakudu-
Pennadam-Virudhachalam-Neyveli and Vadalur as National Highway and
connect it with N.H. 45 and also connect road linking Veppur,
Virudhachalam, Kammapura and Sethiyathope with N.H. 45 at the point of
Sethiyathope in Tamil Nadu

SHRI S. ALAGIRI (CUDDALORE): The traffic volume is increasing day by day
in my Parliamentary Constituency Cuddalore but there are no highways to provide
the basic facilities for the increased transportation. The towns of Tholudhur,
Thittakudi, Pennadam, Virudhachalam, Neyveli and Vadalur are frequently
affected by heavy jam and the people have to face lots of problems due to
dilapidated and narrow road of the above towns. The connecting roads of the
above town are required to be declared as Highways and need to be connected to
the National Highways No. 45 on the point of Vadalur. These steps will help in
developing the commercial and industrial activities of the above towns and
southern side of my Cuddalore Parliamentary Constituency. The connecting roads
of towns of Veppure, Virudhachalam, Kammapuram and Sethiyathope are
required to be declared as the National Highways 45 on the point of city of
Sethiyathope.

I would like to request the Government through this august House to
declare the connecting road of Tholudhur-Thittakudi-Pennadam-Virudhachalam-
Neyveli and Vadalur as National Highway and connect these roads to National
Highway No. 45 and the connecting roads of Veppure, Virudhachalam,
Kammapuram and Sethiyathope be declared as a National Highway at the point of

Sethiyathope in the interest of transport facilities.
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(viii)Need to provide stoppage of trains running between Bhuj and Dadar at
Chitrod and Anjar railway stations in Kutch district of Gujarat
SHRIMATI POONAM VELJIBHAI JAT (KACHCHH): I would like to draw the
attention of Minister of Railways to provide stoppage of trains running between

Bhuj and Dadar at Chitrod and Anjar railway stations in Kutch district of Gujarat.

(ix)Need to change the name of Silchar railway station as ‘Bhasha Shaheed
Station’

SHRI KABINDRA PURKAYASTHA (SILCHAR): The long standing demand
for renaming the Silchar Railway station as Bhasha Shaheed Station has remained
unresolved. In support of this demand, continuous imitational and cultural
campaigns are on.

For establishment of constitutional right to mother tongue of Bengali eleven
martyrs scarified their lives on 19" may, 1961 within the campus of the Silchar
Railway Station. Since then the spirit of struggle for safeguarding the right to
mother tongue is held high in the region.

To fulfill the demand, appeals were made to the Honorable Home Minister,
Honorable Railway Minister of India and other concerning authorities. It was
informed by the Home Minister that such renaming is not possible. But if the State
Government makes a request to that effect and there is general recognition of the
role of martyrs in national life that can be done.

The Honorable Chief Minister and the State Government of Assam has
given their consent and hence there cannot be any objection.

I appeal to the Government of India to appreciate the Sacrifice of the
eleventh precious lives and the reasonable, justified and sentimental demand

should be fulfilled in no time.
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(x)Need to take action to make River Narmada pollution free

st o RiE (FaaqR): <9 &) el d gguur AT 9gdr ST R8T & | 7e Ua¥ W URY
BIHY T[ORIT T ST dTell 39 &5 S S @7 A S dTell \aifies gfas # S areft
T A THT B | ORI AR & AR T TG H W B | O gug @ i gk
g 98 A9 THET S & S | U BT © | <€ § YA a4l Al a1 § et aReeAr o
SR 2 | feg VA ufam w9 ot oot uguur § orgdll El € | U W4 & AR 39 o A
IR BB Ao (AT B AT AMe WR A 98d A0S © | I B Ygal & (oY
ALS. BT AP WR 3 AL € | THAT T4 D UGN BN D BRU FHH 11.4 AL 9T
SfIeR &1 WR 4T T § | I8 Y IS TR BT Gahd © | S W S B Yigdor W Al
PRSI W PR B a8 W IAUfe aRemm TE e @ € | Il wHY e de WRDR |
HS 7 wfE IUTT T fHY A1 IS & HROT A T T8 B ufdar ff @O 7 7S §
| 78 @< R U 4 & oy 980 2 afcs a9 9% pia 9 e & fofg W ua a1 dahe
BT | 37d: BT 31T & & dobrel g WRPR 9 o3 § 3ravds HriaE! oY |
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(xi)Need to provide financial help to poor handicraftsmen residing in the
districts in and around Kanpur and open a Marketing and Service Centre in
Kanpur, Uttar Pradesh.

S B FAE (BATR): R WHR & a8 HATAT S Y [AunT [ et
(FTen) @ rfE fAuoe Ud Ja1 IR $e5i & ATegd ¥ TRI9 SxarIfeqdl Bl Aeg & Sl
2139 & AR B AU B SUal BAgqR DGR TR, WHESTR, DI, BRI,
3T, gerd], S MM & AT 20 W 30 BRI SRARAAT Bl IRIAD! H i
fquE vd Ja1 AR &5 9SSl M1 € | S[afe S SMYal 4 dREST g W 135
fEd. & 220 5. % TSl 8 | QU AfF BN B BRU II SUGT Db TG Sl
IREaT o # oA wEd € | U uRRIRE § B WRAR & g & SN arelt Aag S
SYEl 9% el Ugd UKl 2 Sfafh 39 AWM & gRI SWHRI B U BY ATWBRI ATSHIY
AT ST &N € | S SUGl H S SR&ISH, Ul &%, Blel| Qd ofax Bl AMM a1M © B
H T gIRHAG SRR T B @ BROT T A1 AU R Pl q1eR UgdT U1 2 © SR 7 & W@
HEE of U1 %@ € | 9ad Suel W U ) B! € St fb &1 ge @t IS Bl At Aisardt € |
U R # SR § gwf¥rey &1 fquue gd dar R e S § @ren S e
3aRTD 2 |

3f: H AT BT g P 39 AT ollh Hewd @ g WR Ahlol HRIATE! DA Bl
AR T&TT B Bl AT DY |
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(xii)Need to construct an approach road to the over Bridge on N.H. 31 in
Khagaria, Bihar

it foier o AT (W) : BRI SfdAld UH.U9.-31 R I[aryd @afedr e & 28
e Fabell Yeld Qe W Xeld gRT 3MaR o &1 01 b a1et gd ol &< far /= § |
QAR ISR ISR HATAT gRI ST MR {951 & gora &1 i qol 981 &M | Verd el
dg BT B HRU Ahel Ml Th Ol 2, O SRER I o & HoRdwd M Al &l
T HISATZAT BT AHAT HAT TSl & |

3T 2 b I ISFT Ud URasd HATe, HIRA ARBR SIRSAT & gabell Xald Sell
3R faST & uor 1 (101 e BRI SIS # AN Bl Gaer Sueel BRIy |
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(xiii) Need to address the problem of shortage of LPG cylinders in
Dharmapuri district, Tamil Nadu

SHRI R. THAMARAISELVAN (DHARMAPURI): The consumers of LPG
connection in my parliamentary Constituency, Dharmapuri are facing a lot of
hardships due to non-supply of refilled cylinders.

The people are waiting for their turn for more than a month after booking of
it. Sometimes, the time limit for supply of refilled cylinders goes even beyond that.
This is with all the distributors of all oil marketing companies in Dharmapuri
District.

The distributors are not delivering the cylinders even within the jurisdiction
they suppose to deliver. They take undue advantage of shortage of cylinders and
force the consumers to take delivery of cylinders from their godown.

The distributors of LPG in Dharmapuri district are not promptly lodging the
request for cylinders and most of them do not pick up the calls to avoid booking of
cylinders by genuine customers.

Therefore, I request the Government to restore normalcy of supply of LPG

cylinders in Dharmapuri District on time bound basis.
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(xiv)Need to strengthen and streamline the implementation and
monitoring of MPLAD Schemes

SHRI JAYANT CHAUDHARY (MATHURA): The fourth report by the
Parliamentary Committee on MPLAD Schemes has highlighted many
inadequacies in its implementation. These include delays in sanctions and
untimely work; poor maintenance of MPLADS assets and inadequate monitoring
and inspection of projects.

The monthly Progress Reports submitted by districts do not include
particulars of projects, their time line and quality. Only 40% of these reports are
submitted electronically. The MPLADS work monitoring software launched in
2004 does not have data for 1270 MPs. A combined software for these two reports
should be developed, which must be regularly analyzed by the Ministry. The
district authorities do not have an institutionalized system of physical verification
of the work done. It is, therefore, essential to set up third party monitoring of the
projects. The survey of NABCONS should be immediately extended to cover all
districts and agencies like CAG could also be engaged in the audit.

The projects taken up in the scheme have important local impact, and it is
perceived that MPs are answerable for its implementation; it is essential that

execution of this scheme must be streamlined.
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(xv) Need to run local trains from Dahanu to Churchgate and Dahanu to
Virar in Palghar Parliamentary Constituency, Maharashtra

St ST SEd (UETER): AN 69T &7 UTeTER (ARG § | R &3 & ol & fore a&f
A S IH-SH B [T BIS cllbel XelTrS! Bl AfGH SUT 8l § | M & A W badl 2
ICd & oAl B | S & & ¢ gU XA ofthd B W A & oY 98 & HH © | AW
IfE T8 W I 3R T8 ¥ IRR & foY didvdd aars Sl § 1 S9d UTeeR, g8, IS,
fORR, AHTET, ASAR qAT TG Teb [t MISAT BT Xl Gaan Suerer 8 qreal | 37 Sude
Yl e W Wed W e ddldbel A4 @Te] DI S ARy | 5id db ST e & oy Al
Wb @ oY, T8l deb Wwa 81 Wb, M W fhan Sy |




07.12.2011 59

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): One submission I
have to make to you Madam is that Item No.14 and thereafter Item No.15 may
please be taken up before the other legislative business.
MADAM SPEAKER: I hope the House agrees to that.
SEVERAL HON. MEMBERS: Yes, Madam.

... (Interruptions)
SHRI P.T. THOMAS (IDUKKI): Madam, I wish to raise an urgent matter...
(Interruptions)
MADAM SPEAKER: Please take your seat. Nothing is going on record. Please sit
down. Do not disturb the House. We are running the House after a long time.
Please do not disturb.

(Interruptions) ... ~
3reme weted : diferg-aifery| sl g9 St diferg|

... (cgagm)

A& WA ¢ YT 8 S3Y| A BrbR 4o |
... (cgaEr)
e HESAT : AT XA T BTG | 9 gy |
. ()
A& wEEA Y TR W B ol | [ will take up the ‘Zero Hour’ in the evening.

Please sit down. Take your seat.

* Not recorded.
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12.07 hrs.

DEMANDS FOR SUPPLEMENTARY GRANTS (GENERAL), 2011-2012
MADAM SPEAKER: Now we take up the Supplementary Demands for Grants
(General).

Motion moved:

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2012, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1, 3, 4, 6 to 8, 10 to 13, 15 to
17,19, 20, 22, 23, 29 to 33, 35, 38, 39, 41, 45 to 48, 50, 52 to 55, 57
to 62, 65, 66, 68, 69, 72, 73,75, 77, 81, 85, 87 to 89, 92, 93, 95, 96,
98 to 102, 105 and 106.
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2 FRsIa g9 (MseT): g=adare sreger weledT, # wwicy! f$Aiey 3ifh Uic & q#el &
diem & folg ws1 gon g1 9% 9gd eic-a1 fawy 21 7 fag #5) St &1 50-55 &9IR oIS
[/AAT T &1 I8 Bad a1 [auy 8 {5 g7 Blasor § 391 o1 2 3R Uaiferd Wede &
forg et ot 81 3l & #oR U9 8, U8 9 43-44 EOR HRIS AT § 3R 39 d18
gre-vic fatey gl
9 99e H H IR-9R Pedl 1 g (b H 99 BIel o A1 q9ud § § 7y a7 924
S T AU A §Y & g1 BAT &l ofh g7epl # el &g AT SIS Py, I8 W
O a@fet @ oy St gfagr 81 Sl 21 3 39 QW & 120 BRAS AN B BISAE Bl gl
& foru Surer fIar axd € A7 ISR Bl T b v S1er 7Iar axad 87 $9d! o SaTel
B ST 8 A1 A<l Aol ST B O 8, $9 PRVl ¥ $el goic Teds] Sl 8, § g &
fvar a1 o g1 9f% fo w3 S e as E ok I8 Fer ST 2 %

fftareeiiere el ggaafa:
R T gg=, myfden Tenaet |

ST g B €, SPI I IRAT BT ©, d8l ]Il Bl 2
AT A AT N TRAT:
S o w3 St Qe €, 98 WHEE usdl §l geal B B BRU § S WS A8l Uil g,

AAf oot O SHTE I8 Aeided f$afs offth Uic & BRU # WeT g3l §, 3ol Wi

AT DI Bleld 9T 87 I8 Bacl 55000 HRI$ TIY BT Wl el & 8leld I8 © fb ol
THIfT fha=l 9 <& 87 A a7 531 St 9 28 WRAXl Bl (S doic WV § 8H NN Bl
S GHSTAT AT, S9 G&T I B T &R 87 1 Tbel Woss, s MER W &4 fqer
B 91T B B, DI STAHE Bl 910 BRI ©, 3Ms.CL.3ATS. §91 Bl a1 BRI o, NaaT
o & @ 9 TR €, 98 TH IS SHRSFAR F1 27 30D qIg WRA fTor H S s
58000 HNIS WUAT W@ T, I9 ARG A0 # g Rrag o gl o s o w@ g
TETHA A GSH ATS T G 1 U1 2 &, [oiid el fAefdiepRor Aromr § T 81 @ g
EHRCFIR DI R Blold 27 SAD Al doid % UHe fhaar 8?7 S S 3 Ude
S, & i gfed A R &9 Ufdu 6 8 AT 8, SN ¥ H HT el 87 3D
g1 S BTs <Iddl 31 ST 8, ol &, ogd HRUT TA.H.T. 967 Bl AHEIAT 8, aRg IR URA




07.12.2011 62

Red d& oo 1A YT @1 91 a1 §, ITD! T Bed 27 Ao TS R dlqe-Usg I
g% T 21 SUH S TA.9.T. BT, SUH BRIR YT A% S b N H T 87

ORI 91 STAATCT D1 &1 S8l A B4 M &, O oy A 84 37 &, WD FRES,
fer, uf¥em da &1 o't 9 ge R A foa @5 S o € ek Sk o S
e dTel ST § 37197 IRTATAT &1 SRTHTHAT $9feiv fh s &) 3fihs dad & (b Ugd 27
TfRId T T YT {9, 31 ID! WA 40 UfRd R @ A 2| A8 H A8 Pw
@l g JgardR HHC B RUIC B8 W& 2| 39D Adold Hel 7 bl Wdl g6l ol 399 HH A
HH 50 U AT UV & S Ueh SfoR I BH | 3791 St f3dr & &1 ST &1 BN? 5P
e S goie Sfhie 8, oMUY Sl fhhd #A-oie & UHB.SR.ALUA. Tae &l aid &1 o,
heehel ShiIC DI a1d BI oI, IWH H ST A9 Jole ShiIS DI Bl HR U1 @l gl 99
3ITSAT S 3T & bl ST, I B89 ol Sihiie § S¢d aifp fAfFder g1 &1 g9 bl &l
w%lg@wﬁwmﬁﬁmwéﬁ%mmoooWWW@W@?E

oM YT ST 8, Wil dae? 3R AT Yaek 98 8 & IR W &l TIdIY 81 @1 8, i
ST TORT T S S @R QAT 21 W1 TS Pl § [P Sl R daeR, Ha<T IR B, TR

Adex H 391 IR TR ©, UTaR &hl, < UTaR &l NE 3o+l O¢ T 8, ©: ¥I¢ A diF vqu
B AT 2] IR WA S S 8, 98 UTaR Hae] I 9@l T8l dredt] I8 Sl seiead
M T B @M 2, S99 ST ool ol sfhfie 8, afe gua ax § fag 4= St 7 doic |
TGN AT g AT Bf| A Y fF $ERIce TRM W 8, 39 e # 3y ars frali
B A b © AR 18 Nl B o aed &l IS [y 3Mueh! g¥hRegar & fofg 94T =nfy,
gASD oY IDI 25 TS, (I BIS o1 ¢l IMUBT I8 & el ISH a1 21 T8 |l § IR
HI MM el I TMa &, ST a1 DI MIBT Beae BT ¥l SHD g My 4 @t @R
N 8, g Qd Yo 99§, S [ U R el Bl 8?7 Hded 78 el & fofg
MY 9 Ioic § YIfdoiE AT ©, 31T SId IWTll dvic o & [T S, I 3y foheft dvg 4
AIC BT B 7FIT BT 9gF & [0 g1d BT SMYRT S SRT Hold2T ©, A9 BT Hal
fh SSRI BT B 9 HYl Wd 98 @ 2l W Yd GHe dAdeR d€ B @ 7 a1 3= ot
TIHFANT TR 9 81 8 51 e ey, e Ried & gHIC &1, afl & gHIc 3 fUsd
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gore H Ui URde AR fean o, e # Ried def s @ oman g, 99 el 9 ot g1 #

ST e daex Ud Al Gaex Bl BT oF R8T §, SUD SMMER U IATYHT Sl S HeldRT

g, ST HIdRM BT X 9gT € AT "l §, 39D IR H MY R HA? F G 2008 F G @

g [ 3T <9 B9R fhardleR TSR A3al 81gd FAH, | 2012 M dlell &, <4 89
fPeifier BT el BSd g9 AT gl g1 3iR IR 191 a1 S9d fIU MU= 319+ goic H
FIT WA AT GaAT 227 H BHIA ARG goic owdl AT, 39 59 fHfdet gfages &1 ara &
I 1 31T TR SfeAT B A B AU A1 T TR oS B g9 B U HW oo | e
JUY AT HHT 1281 HIS BUY Gd Y TOR S ¥, AW ol oI gU TorR o1md | 377t #
T @ E fF a7 30-35 FAR RIS HUY o ATl B A S S ATl €, TE S mudht fefade
Sffie 8 aTe 2 39a IR ¥ ua I AN 8, R’ W B, 39S N ¥ BH ST
ST AR §7 H $B ANl dIc BRI dledl § O SiedT SHMM §, 89 YaUic 225.6
fafer ax ® € ok g o 357 ffer™ @) w €1 I8 S vawie ofiR 3R @
oI B, S9® oIy WRR & U =T o 27

BARI S Ufeth S®I &, 98 oFAR dgdl o @l &l 3 Je1 &l © (% 75 u=de
SISt &7 7, 37 Ufedics S & Il W@ 8, 59 WcH B & [0 1 R | 8, difd o §<
I 81 W 8, SId TR A9 Bl 9¢ BT B, SWd (oY 3MTd URT ShIAMEI § F1 87 390
q1E S W, T & W-drefaad Q1,1 f6 1700 A1 1773 & TS BT T AT 3R 9D 918
B QA W & § JR-IR &1 §, 5@ 377 YT TR | WHR DI IRB A PIg AG0T <l & Al
I8 HEA © (b T AT qP 3T ABR H L Al AU IJg B 51, 89 4 $M IR B ¢
1998 W oY 2004 31X 2004 I 2011-12 TP MU T fHaAT, T 3 TR a9 <d &l #
S YIS JAMIBT of ST dT8d] g A1 FHIeT g St 7 10 HRavl, 2005 BI Hls d
ST el o, A Fe HA] Sl @ WVl Bl § PHIC BT 18 § -

“... There is no doubt that our grievance against the British Empire
had a sound basis. As the painstaking statistical work of the
Cambridge historian Angus Maddison has shown, India’s share of
world income collapsed from 22.6 per cent in the year 1700, almost
equal to Europe’s share of 23.3 per cent at that time, to as low as 3.8
per cent in 1952. Indeed, at the beginning of the 20™ Century, “the
brightest jewel in the British Crown” was the poorest country in the
world in terms of per capita income.. .”E


rjs
d.. by q1 
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g AHY HHET {8 Sft 94 Sifaels # B8l & 3P Add I8 & b 84 3R U a_rex
BAT B ¥ 3R IS a8 GRS Riguer gs, a8 Rguer o8l Fell T8 3R 3T gar
T BTId 8, 39 IR H g A9ed g S a1 =y fag 530 Sft 1 59 WReR & Ut
PIs MU & 16 89 39 AT I [P oRe A &S UIQd, AU ShHMT &l by a8 4 o
T AT ARG S AN B AT o wRaT o A1 B AN 120 HRIS Al &1 gfiea #
W E AT TN SHAF! 95d 991 &, 89 I MR W Wl eil?

W, e 9% W BH AN 9gd Msee &l dee 9@ @ Ua RUC 21 98 & =l
HE W@ T, TH A1 98 AR W[l¥E B 91 AT 2, FIP B SRNGT FRTHS Dt
98d 91 Bl © 3R Al & AR W IS UMSARE a5 @l 8, Iy Seof SLall. AT
qcs % Pedl © [P AP AR WA DI IqI § AR IAD [ZAE A BF ga Aol
A &l acs do Bt R 8, foad a8 &g @ ¢ b

“India’s labour regulations among the most restrictive and complex
in the world have constrained the growth of formal manufacturing
sector where these laws have their widest application. Better
designed labour regulations can attract more labour intensive
investment and create jobs for India’s unemployed millions and
those trapped in poor quality jobs. Given the country’s momentum
of growth, the window of opportunity must not be lost for improving
the job prospects for the 80-million new entrants who are expected
to join the workforce over the next decade.”

Al 9 9% I ®E W g, I8 80 fAferdd 91 T guged i, d foy WRaR &
TN R 22 B9 fhan Al @1 IS Td AoMR § 01 % 22 o W S, 9' IR e
e B Fhdl| T FAFAY &l 81 Fhd [ 317 ye-ford ot Trsa &1 Farad ga & foly
TE BT AHd B, fHAl BT MY oaR T8l 991 Fhd | AT Ig B 7 b R Afed ad o<
forar, Rrae e v, g o foran, frae g . 8ams. o) forn, R o Saaude o) fomm,
FIT D! AT & b 8 ofar a-I1? BH HE X & fb &4 M H Silg MRS < %@ & Al 380D
forg SN I R 22

IR, BN U S WIdl $aeR 37 BT € AT Sl ST AT G 8, I argl ol
HHIT M € A I 31U A1 R I Tl & 1 9D [T AR U &7 IReae™ 22 # a8
HE @ § 5 AR o) B H $E UH AT U I8 8, S dee 9 TN FE e I R
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A 8, g & Il W3 € 3R d i AP B ol Ta-1, Ya-2 I arell S e
SR ¥ R, a8 g @] A& R ¥ A1 TR U U a1 @IS drel WewH & Y S B
T 8 3R GAY Sl ofeR B 96 W &, SUS (oY FI1 BN, IS SFUARIHC BT T 8],
31 Rehel v &1 1 BT, U IR AT Ueh ¥qaTel &7

iidhedr dae ¥ gfdh oM Uep dfhves W9 RAeEE & 9 & g iR @ax
s¥c 3fedT daek W A Rarege™ &1 a1a goen fo #41 Sft axdl e &, S des § Bl
T RUIE 21 98 &8 <@l ¢ &

“Slow agricultural growth is a concern for policy-makers as some
two-thirds of India’s people depend on rural employment for a living.
Current agricultural practices are neither economically nor
environmentally sustainable, and India’s yields for many agricultural
commodities are low. Poorly maintained irrigation system and
almost universal lack of good extension services are among the
factors responsible. Farmers’ access to markets is hampered by poor
roads, rudimentary market infrastructure and excessive regulation.”

I8 UHideeR & oY dcs 9 @t RUIS &1 BART Uh.S1.378. S[d 377 %81 o7 1 871 el
fF 39 3% e sIpRgaeR fhye B fo W= o, # go ared § 5 o 98 A @
M, RAT T8 AT BRATASS STeAT PR I, 9T T8 §AR I8l IR wiie o «m? #
fTel & amar g, 99 fofel # 2-3 € Afe fastell &l @ a1 1t 8l § O 1 Od I8 Dles
mmmwmwm?gmwm| I Ig Bl © [P ATdhe SIPRTFR
fihue & & forg, e AR J-f Tia # IFIv 8l o 8, ¥ AMaR, FITAaR AT gHaR
P A T, RN A ATde gHReFR fhie & & folv $o G 27 afs aiRer &rft, &
IHD! AR B AR Feoll {7 SN, q SN, o1 39 aR A g4 W dran 87 AT S
2?7 # 3udl IdrSAT fh SR TB WS H Hdcl Hl URWC RIS e 8 9Y 1952 Y oY
3ITS1 I BH SXNICS o Bl fhaT 9@ Uy 87 o1 Yiiichoek WareR H 89 Sl $avcHe R
g o) fRIfa d 87 afe g9 12 duadiy Ao § s<Iedic & 9o T daEd & o S9d foru
3MUe T AT ST 87 Aie] fSAie BiR Uiy & a8 9d AT qoic g1 & ol S
dT AT BT, T8 WX S AN @ fY U B 2] doe 9 Bl AR F Yae, 2011 BT 8
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“India continues to grow at a rapid pace, although the Government
recently reduced its Annual GDP growth projections from 9 per cent
to 8 per cent for the current fiscal year ending March, 2012. The
slow down is marked by a sharp drop in investment growth resulting
from political uncertainties, tightening of macro-economic policies
and addressing a high fiscal deficit and high inflation going well
beyond food and fuel prices and from renewed concerns about the
European and US economies. Although the Government was quite
successful in cushioning the impact of global financial crisis of India,
it is now clear that a number of MDG targets will only be met under
the Twelfth Five Year Plan. ”

TE R HE W@ ¥7 I e W@ § 6 gveHT WY B B & gl gRReHT WA T8 W W ¥
5 < Sfeam fasrm € 9 afe 17 Rfe Sor a8 swRe &R ® &, A1 43, 44 ¥ 45
fIfeTaT STeR 9T8R s=Re &X § & T 39D [oTU SRS &1 AT Brg-d ARy &1 a1
TIHE IMH SFSAT BT Bl ATSS UT © [ S SIHS Bl DY Ab? AR ST AT 98- ST
W@ 2, TN gefuforcey o 49 @1 aiR o o1 @ E S Sefkmd My #W A g
FIRCHT SIHT BH B &1 8, 39D IR § YR G¥GR & I |7 AEfSAT 87 39 d18 I8
HE W@ & 5 O oY SoRe X 91 W ¥ il TIEIY B WR AR Faaorper g o

IIBT BRT g AT fh 12-13 TWT BT SN o3 N AT, IFPT I8 TSP 6, 7 AT 8 TRAT WX

o 3T 91, 3T 98 14 ¥ 15 WWC T& WY 14-15 WIS & HRUT 7 B & 2 f5 &
T T TRICd SRR IRIET & IR SAERR S 37U AMUDT HRH Aol &, $9 DR A
AMUD JRT B pfee T, Hice T okl 7 6T W A gl 39 foua T foua & ax
o, foud @ 9 feua I &R <, S ST AT sfagN 21 39 e 9 smud Ut @R
diferft 27 I8 a9 9% @ RUC @8 & gl AW Fe ? & ¥ d9-aR 9 e fawa #
ERCIEY
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UG d18 § MY & & WU BT HIT HAT AR &l TS SIS I S a7 aredl &,
SIS S H G ST G &1 TG AW WRA H oI AN § E ¥, IFH Sl AU §redm 2T,
S @1 # Pl TR @ g -

“While we succeed in making good progress in addressing many
areas of our concern, we could have done better in some others. The
total food inflation declined from 20.2 per cent in February, 2010 to

less than half at 9.3 per cent in January, 2011.”
fo w0 Sft, S9aR), 2011 ¥ 3R fe¥aR, 2011 ¥ BT b AT 57 IE S BT S Bl

AIPR T 3R WX S RN DI ST BT B AAHR 2l AT 3dD aN H a6 @
HROT 3T foh & TS 81 B U, I8 AR oI U 991 Ha+ g1 39 d15 3T 39 Jole

YT § Pl :

“Our principal concern this year has been the continued high food
prices. Inflation surfaced in two distinct episodes. At the beginning
of the year, food inflation was high for some cereals like sugar and
pulses. Towards the second half while prices of these items
moderated and even recorded negative rates of inflation, there was
spurt in prices of onion, milk, poultry and in some vegetables.

# BHM S8l ST §, IR-aR U & qaTdl Yudl g b ay 2009 § §9 AR AT 6T
ﬁmﬂuﬁwsﬂﬁﬁﬁwm?aﬂﬁmﬂl ST AT? TS BT [T Ursaer or?
fafRac &1 fham dre@E o1? 9§ 2011 H $961 fhd=1 WsaRE 87 a¥ 2009 # fha
ST ot 3R 2011 # ol ST 87 9 2009 H 3¢, SHICR, g, @Mad AR =l &
a1q fhae 9?7 a9 2011 ¥ $97o b Wg &7 8H 39 SICT H T8I S A8 & (b < uiie
TR ©, UrE ulred seeE g fad w5 ot aft 9 v & o A ¥ g o e ad
2009 # fHdT UreaR o 3R 9 Wede™ & IMEIR W SHat 2009 H S9dT ¥ fhar o
3R a9 2011 H 97 < fha & A1 9 O @RN Bl aar 8RN wifh 3T g7Fled & <4 4
A B | A TS I8 fhl HRUT W TF WA B T 2 Al 98 &9 WIAT J TARE
AT a7 b ST gal A1 &9 WU I U7 g3 A1 & g, MU I <H W WA Tl § Wia
DT 3feHT g 1 H Aer-Aier qHST ATl g [ 99 2009 H HIeaR B o7 3R 9§ 2009
H Ve fhan o 3R a9 2011 # WeawH iR ¥e fa 27 Ife I8 Fargy ar gs1 gfaer el

SIS q1€ 3MMY 7 goic W9 § &el fh
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“Monetary policy stance in 2010-11, while being supportive of
fiscal policy, has succeeded in keeping core inflation in check. As
the transmission lag in monetary policy tends to be long, I expect the
measures already taken by the RBI to further moderate inflation in
coming months. ”

I AU YT P AR IR derdl gl a7 HAl SN wRaQ # wwor fa7m e
RIS o1 UifeRi BT bR M 9 &1 2 IH HRY § JRAR He @l § (o by
AFeR, YD oeR VaeR, YYD AR, SRl aex AT BISNT AR I of
fafog ot S Ty 9 @t dwrad € 8iR R &1 Hast B @I HHIET B
SUAYE HH TRl B W@l 21 A el fien ok 7 & el 9w areht fRufa @ @ @
T HATery IREIRME &1 Sl AR diforil & SHS A1 AU-3Y Bl ST Hegd
PRAT € AT 39 Q¥ S A1 JST AT AeGH Bl 87 I8 U A ol 39D d18 AT

Bl

“The developments of India’s external sector in the current
year have been encouraging. Even as the recovery in developed
countries is gradually taking root, our trade performance has
improved. Exports have grown at 29.4 per cent to reach US dollar
184.6 billion while imports at US dollar 273.6 billion have recorded
a growth of 17.6 per cent.”

AT I8 BT & b il STeR &1 Y€ 9 BT & Aol W91 Ui ek & 3919 9 84
U SHFM! BT DHedgelc DR T © R T8 Tedr WUAT B AN I @ &l ARISTS IqH
ST T8l R @ ¢l a7 #Aery B a8 @ © 6 e @ RS 3+ 98 T © AT Bl
Fhdl © 6 JUd B ghHE F gaq1 W &g < @1 8 Rifh O S &1 AT 1.2 RA<
¥ et A8 2 A ffes My B 79 S o IR ) 2 @ seFE My 9d Wi,
B TRIT, Al TRIT I & U< q% 9¢ @l 2l 8 U WS ghMHl 2l Sua 915 Ifg
R H FHERAF M B/ T SED MIR W AN I @l 8 [ SR § gavede NaaRs
FIGCHC € 3R $9 BRI ¥ U a9 Ig T & b STelR &7 S € 96 T & 59 & BRI

AR Wi g4 faferad a1 are (foms 9¢ 1 8 Adc I8 © & 891 Wi 949 WRS
faferas Sarer 9g T g g9 g8 e A1 A P A8 geary wuAT 9 SreR 8 o A 8
T TRIGe & ® § A1 7% Tasie @ diferdt ® fF afY guRT SR &7 Ye ggar € @
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I BN BRIST BR? s9d IR A W AT U BT 9911 Y| B O dRE BT HAI ST B
U @ 8 IS TUh Al WX FF H B 3D d1g Sl 3N ORE BOIR PRIS OUAT Bicelsor
AIS B T P T AT MY BT BICATZOR AFeR BT <1 Bl WY I8 H Q-9 qa1el 31T &
for fUoel ATl 2010 ¥ BiccgoR &1 Y fhaar a7 IR <1 99 2011 § BfcAgoR &7 e
fpaen 87 oy wfrst wersvl 3y Aferst T8l iUl oMY SRRae Afers Qfve| a9 8y
SRR AfeS! [ B <17 I8 W A [aTd 2] 377 SRvde Alus! &y <7 fag w431 St
34Tcrﬁnﬁwﬁ%lm%ﬁnﬁ%%lmsﬁ?maﬂ@ﬁaﬁéqaﬁémwélgﬂ
AN T A T 89 R 3 AP Bl B e AN | Sfd g9 SEIE b1 Ui g TEl
IR, VW & #Rgd a1t < € P gH A deeeRt SR 3R 98 A deeeR) &Rl §, qf STy
SRINGE | & I a1 Sl B ©, 98 [ il - B4 «¥l, B9 I9 Wd D Al ol &
3T WX AM ¥ &, Hifh AMUS I Pls AA-81 T81 & {6 DI Jegan &R @ gl S
SIS RS < B d1d DR &, a8 64 <d &1 W Vb g1 |arel IE g

SR HaTel I8 ¢ b afe anw wfere 78 < e €, A1 fhwd dide | 9w bt e
gl e fafm |ure wigw @ 'won &) & A eifere gRar @1 ff wae asE 400
¥UY 2| 98 1000 ¥UYY, 1200 YU ¥ a1 gl 1 i Afbiedd 8 9 fhami &1 dibe A
a1 et 8 €1 99 fhamr @ diee 9 i e w € a1 98 afeust g § o T8,
IEH gHEM YW B 2 AT S, W O Afgd 9@l oad W ge T8 U 6
gD < H $HdT 91 o ol fad w31 oft, IS o9 39 IN H Fargdr a1 S+iifthe 8|

a9 @ gM Ay 2010-11 H a9 iR 3e1 fham &1 TU? AReargsy &1 ™ faan
o iR 31Tl e & M 287 Yfidhedr daex # &9 St 400-500 Hs v0d P RareeH
& fog Ry 9, Sed ey A 99 T HfY e dom & a1 O /e Ted & forg
300 Hrs T QU 9, 99 2010 W oW BT IUET fHa o 3R 2011 H 300 TS U
S B B 16 Uod BT IATe [hal galTl 59 IR H AT 991 & gam @iyl 89 I @
qEIE) BR IS © A1 a8 e wEl fawn H S %@ © A1 g9 g Bfiferdt fhe et wig €7
9 IR H Al A S AN & A9 9T ©, Rifdh Aelie] dolc agd Telald o 3iR 377 ol

VFRIRATS S ¥IC &) gd Bl

U1 $B 91 bl & — Unlike DTC, decision on the GST has to be taken in

concert with the States with whom our dialogue has made considerable progress in


lss
Cd by ti


07.12.2011 70

the last four years. &I SUEST & IR # BA 3MF 96 U €2 T WS & a1 DI &4 S
PR U ©° FIT B9 70T MYHI a¥ 2012 H RGP A0 &R uN & AT 4 w1 8 € A
A BT Ol A B, B SOl geiie B qiin? gfe ISR gREeiie o uiid dr @l
B WA CHAUTE Bl dfhe ¢ UMY Bfied T ® IR H T PR UG, aRead
SRISII & IR H R FR GA? 39 IR § A 4 ¢ 5 9§ 2012 # 78 Rem=d o &
oI AT FE1 | AfS 9 IR H < Bl a0 ar sl B

H BiCAsoR & IR H S a1 el off, omu s Aied el & g | Sl TRE
B T T, SMID IFDHI Sfhe ToR MY AT T8l | IFH fHIRIT I B Sl SRNae
RS 3, 39S oI S S TS o7 W@ 8, MY IS A HTH! Y Sire Bl a1d IR B
g1 Y YS! Hre H fhal gReHe BT a1l 87 S8l-of8l A 1 8, o Sor I
fhar f 89 Uid g9R BRI BUY B, R gl b 1 BOIR dRI$ U Hhdll, Uh URIHT
3 Ve B o SPT a1 g BRIS B BT WAl BT T 93 q-Hfeh BT fhdl & U B
A TE 2 B9 TP YD Al fshUe HRAT ATed ©l Ufedd ST H aR-aR 9ol § B 8w
A=) @8 W 2 5 S99 991 F9 8, R F ud! a0 6 89 RS I I 4
AT B 99 B YE-Y® ¥ el MY @1 Fer 141 fF F1 31U U™ HIg MaTHE BT ek B
H el [P TaTHE B e} BT T HAd Bl §l T HE M1 F I TamHT BT der BN
dql IFH 3MUBT CelldIA el ST, A TaTHE BT ek BT Al ITH 3MMUHT dh UdhIST G
STQ, R TaHe - AMUS TR DNATSH [HAT Bl 3T ST YS! a1 W& 8, T8l Pal
T {3 ¥E TR G, 916§ 53N {6 Ug FS 99 @M gl 9 IS 99 W@ B, SUH R IRBR
BT AN Bl AT IW B 8 © (b I8 oM 8, WAST 8, 3 89 ARGl 81 < 8 § 3R
M9 AT, U W1 ga1Q b fh BRAT 81 BAR AT AATCT B AT Sl qTeR ST Gl
W?ﬁwﬁwﬁ@wwﬁ,wﬁﬁwg&w%l@ﬁwg&gﬁ
Ig T o daae | = ofeR o W 7 3R 98 suR I8l Aol g, Aa onfe 9l SnrE
B PR e € 3R Y e ¥ SRAT & Al & Raets v &1 @1 gl a8l & A
IV BN, IRES, F2vey AMfT &1 HEFR AR W® 21 7 IR AN T 21 T dAaE & AR
g S TSl 3 T B 3R TP g1 WIRTA Sfidbed R W 2| Oid 3T S URd IRBR Bl
B T G, A KT 3T I8 I FIS g9aW & forg IRT & HE? R 9 §&6 ghse T8
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Gl 1? S8l I8 UYel¥E 8, $B ANl &l RIS 8 R A fa< #201 of, I8 sriers |
T fag Bl 31T 9T ¥ 3N 8, AT 3T 59 Aol &l Sa1el qHsil b Uh-ush el
v 2 el g @ O SHIU! g9dd T g1 99 98 ged M1 © 3R 98 S Bre g9, Al

T B9 I TNIRG Tel g9 S Xg 27

T FaTd ARG BT § AR A FaTd I © b MU ST I Yool ol &l &,
a4l wiferamdie 51 S9H B U T8l AT § 3R 3T I9 W gReHe W gReHe IR B
T ST BAE 7H B9 S o W& 2 3R 3T I W s=IReic ax ® &l 7 T=X apra
® Bl S S} I W) &, S9H S8 Sl Foliwls e aTell BT © & amedt Q4T 2 a1 =18,
ST S DR ATl BT &, SAD! AR AT 8, 3Mgsice! F1 8, SRy 1 &, S By
Al P b TE BRI 2| A AW B P B ARG T e S AiRa e o fha
2, T e ¥ 9ER B AT R, RS oy o et 99 set @1 fondt s 7 e,
Al I I 2 b 89 Yo 91 ¥ Y a1 R R ©, Fied g S W WY 91d PR I8 2
T Ut B & A a8 R g9 9§ a9 SR MY O S Rl 1 U s
1 & B, Al DB WBR H g1 gAICeH Bl 20 TR BRI B0 U & oG IS BUY A
SRAT A1 TE? I T B @D B AT TE IR IR &1 g 7 A1 T8 I9S 918 9
H S G, S GRT SMRAl, [P MY YIS R b SANGE Aleqs! oil, BT WR b
SRNGE A<l <1 AT B Bl DY AfiS! <il, 39 aN H AN TP H=4 © 3R 19 3T
3ITAT qoTC FI MR 3R 39 Ay § gariA, a1 89N S Al &1 gfaen gnf

THSISS AT BT SRNGC SREHE & dN H I §s | ATIT 3A ol AU H Bl
e

“To make the FDI policy more user-friendly, all prior regulation and
guidelines have been consolidated into one comprehensive document,
which is reviewed every six months. The last review has been
released in September 2010. This has been done with the specific
intent of enhancing clarity and predictability of our FDI policy to
foreign investors. The discussions are underway to further liberalize
the FDI policy.”
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T T TR | HET AT| 25 AT B 9F & a4 Hal, s IR # I8 wferamic
TEl Tl Aects Red § ARBR BT gfg M8 3R A0 Udh 31281 S fBar| # gen den §
5 oM oo & aR # 919 F% AT ASEIT S IR F I Fol WX SN AGH BT
SRS Bl & R MY I RAPel B & Jo Il & fb #A S-Sl b= SO &, S
R ¥ 3T I e § P 6 I oo Al T8 21 AT W I§ bel © (Bl s
ATy BT @iel B a1 81 @ 2l U wEl 5 ' e Ry e w € iR wer fogenss
HYN| SRRA Gaex H 39 UIferiiic & 3feR, A1 IEa (9==1 St I8t 99 gU 8, TSIy &
WHR fl, A & AR 7 9gd vifae fRig foman o sk I8 @er o % 26 i 4 o
fAdl Brord # 8l gQu| I A SMBI BEdl © [ 26 AT A 49 URT 3MMY HIAT ATE
g1 MU U FEl, W Hrafrar ot € S HRf BT MUy wEl, R aa A aerdd
g1 o, 9 @rar o1, {6 ofy ssdiel off Wdhd B, MY Ufetd H S Idhd = AR a1 ufcsrd
H Y §U SATYD! A & b 26 TRAT A 49 WIC 8 ST @13V | T BIs 9gq afedr A
TE B, @ T MUB e e B g Sft B ARe S SRRed S @ SWRE & @ oy
3 32 g, aft I SwINE da Wy TR R U, i ol W AW $IANE HI 78
TRIC T 80 WRUC & Ahe deg dolel DR U1 %8l &l g9dT Aderd U8 © & ga it dran b
S9N o} # ¥g UFCeE 8N, Tid 9o SR, d1 98 i 9 T8l o gy gl el oft
HRBR BT SIHTC BR BT 81 AT Sl 26 TS W 49 TRWT, 51 URC AT 74 WHS HRAT
Tred & 1 9T YBT T8l ovar 6 =&l HHfal b 3y UG < =@ed §, 9 AUl Wb
Fft| IR gvedie v @ wE? 9 99 S # 4 o % € 91 S, iy af uw
VPR 3T HHOR & T 8, SHH Uifthe w81 &1 &1, d9ifhe Tal 8l &, Rife it & THhee
W%,i@’%,?ﬁﬁﬁﬁwéﬁiﬁmmﬁaﬂ?%%?mWﬁaﬂ‘s‘éﬁﬁWT&?f%‘,
A1 A T S & f T o 2 E, I’ W N ANl & [ U g9l At gl 3 RE 9
UfIU9M Ve § AT UHSITE Wied & d1d &R 8 & [ 24 ufaerd @re <1 a1 26 wfaera
G & 3R GR Ui ¥$ H 21 59 X$ H g A1 98 DI W DU B, 91 g H W) AW
HAM B T @l § Hifd [ AT # URAUeE AR JHAE H TA @ 6, Al T8 Sl
THSITS Uiferil 8, I8 S A9 Aa-Hsthy 89 UhSISNE WioH &1 91d &R 8, Hifh o
B9 ST TIRAS~ & d9cl Ulsdc HUdl bl @il & 9, d1 89 R I8 91 $8 & I
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H T W@ g, A B9 U I AleHS! $feTT QRS AT TR ST P 7O B B g
& ¥, g8 ST oY AT AT Sl Wgde HaeR g9 @l 8, Sl Sl e ol <11 a1 oo Al
B, I SATET BT, 39 IR H Wt IS 31y g, @ 89RO N Bl Udh SHGR 81 |

G d15 AT §a Wiel B I B ©, T8el A MU 3T goic § B8l &l S
319 el © b -

“In my last Budget speech I had announced that the Reserve Bank of
India would consider giving some additional banking licences to the
private sector players.”

YTSde Aaek ©RR, N U1 500 HRIS JUY BHI, WD MUY §6 Wie & foIg
R < Bl 91 DY gl YT I U AN BT DA g [AT? SF AT goll, 2TSll, BiRedl,
Arsgoll onfe & a7 TR 9d 2 8, A1 A Udh 98 ¢ (& &9 s9a! QAT & & 98l
D] HRARS AFEX P & DI 410 RN B I8 &7 87 dga¥ sAfelU ¢ B & Riifd 89X S
RGN 9F & AT 399 U8 & Usde ST 8, 9 7d db T8l o UIY 2| SR JFeR 3BT
U 98d IS1 SaeRVl ol STANY WaeR IaeRYl © (4 89 IS9P Wiell 8, SHD dravie Wl d
g I% e T8l B U7 W 8, d1 IE Sl BRURC MY AT §$ AT MY, T H e ? bR
ShT Bifdelde 3ih Soxe BN AT -8l BRM? AU AN uy fa=w wief=r 2 fo 3 s<qapt
G gU Ife ffeT & g 9 Sid, a1 39 o &1 dffthe ot g, Ao off 8Rf ofR S
Alhd AT &, R foT 89 39 WieHT 918d &, o AT ddb ol d18d &, $9d] Uh
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T B B oIy § @Sl goml §| U A Bl TAD w

I1fy sEfaenfy waify 7 Ha= 9 gaxi+|

o=l St i ot B9 21 AT arET HHOM BH 3T | B, I 3Tl BN 5 < Pl
T & fU 8A SR 31U U R qeaN DX, YIS 3R AU Sfd el T, g9 B
& 3MUB! AT BT IO 3R IAYDT BH 8, I TACAl Bl FaRAT AT BAR S AAT
QAT DI S ST 31 &A1 & 16 39 TSl 9 91 §U 89N §9 $HA1 DI Sl ddl | gal
@ © A o7 R, S WRdl
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DR. K.S. RAO (ELURU): Thank you, Madam, Speaker. My friend, Shri Dubey
has spoken at length on the Supplementary Demands for Grants (General). By
virtue of being an Opposition Member, particularly a major Opposition, it is his
duty to criticize the Government wherever there are lapses. I do not find fault with
that but whether the criticism is right or wrong or whether the Opposition Party is
doing its duty or not in curbing all these disadvantages, we can see from the
everyday activities of the House and the on-going discussion on this whole issue.

I would start with his comments on whether the Finance Minister is taking
decisions on political basis or as an economist. Madam, if the hon. Finance
Minister were to decide on political basis this Government would not have
increased the prices of petroleum and diesel. Every one of us is aware that 82 per
cent of petroleum and diesel is being imported and hence its price is not in our
control. When the natural resources of this fossil fuel are not available in this
country and when the Minister of Petroleum has also clarified that the
consumption of diesel by the agriculturists is only about 13 per cent or even less, |
can understand the Opposition Members or even other Members fighting with the
Government that for the agriculturists or even for RTC transport, which is meant
for the common man, the price of diesel should not be increased.@

Today, there was a question in Parliament to the Minister of
Communication and Information Technology that some of the companies
belonging to communication are also using diesel, which is not reasonable. I
agree with that question, whoever has asked it.

So, my point here is that if the Opposition were to think in a rational
manner and accept certain decisions of the Government - if they are good for the
nation and the people - and then oppose the action if they are against, it is
absolutely correct. But, unfortunately, my observation in the last couple of years
is that it is not only the Government in power but it is the Opposition also or
several other parties, which are sitting in the Opposition, are thinking and

behaving only with a view to get us votes in the next elections. No party is
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prepared to lose the election next time by taking decisions in the interest of the
people of irrespective whether it will make them unpopular or popular.

As our hon. colleague, Shri Nishikant Dubey, said, if the UPA Government
now in power thinks in terms of only votes and coming to power next time
whatever method they are adopting, whatever decisions they are taking, whatever
legislations they are making, it must be only keeping in mind to get votes, then
they would not have increased the prices of petrol and diesel.

Everyone in the Opposition is saying that Government must reduce the
price, knowing full well that much of the money is going only to cover the gap of
losses of the public limited companies. It is also the public money whether you
give it in the shape of budgetary support or in the shape of losses. It is the same
thing.

We are subsidising the richer sections of the society, who are consuming at
least 75 per cent of the fossil fuel, which is coming into this country. Why are we
not going into the details? If there were to be any difference in prices of supply to
the farmers and to the other sectors, there can be black marketing and all that, then
you suggest a legislation which will be very stringent and then take actions on the
blackmarketeers. You will not suggest that but you will say that do not increase
the prices. It is all right. Where does the Minister of Finance get this money from
to make up the losses incurred by the public sector companies? Will he bring it
from out of his pocket?

When I see the Supplementary Budget, I find Rs. 30,000 crore has been
provided for petroleum. It is not a small amount. Where does it come from? It
would come from the public only. If it is to be public money then either this way
or that way, it is the same thing.

When the loan is distributed amongst the richer sections of the society, who
is using the car? The common man is not using the car but it is only the rich man.
He has to pay a little more for that or he must reduce his travel. He cannot be so

liberal in using the car. Unfortunately, we are supporting the richer sections of the
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country, which are indiscriminately using the petrol and their cars at the cost of the
Government and the public.

Suppose, we increase the prices of petrol and diesel, they will cut their
travel. Instead of using one car by a man, there will be a car pooling of four or six
people. It means we are controlling the misuse of the petrol or diesel by the richer
sections of the society by increasing the prices. But you are opposing it. Even the
supporting parties saying that they will not agree. This 1s the Government of the
UPA. It is not single-Party Government. They have to take a decision.

When a discussion on FDI was going on, my hon. colleague was suggesting
FDI flow into the insurance and retail sector. But all of you have opposed it. I
agree that the Government could have discussed with all the Opposition Parties
and then take any decision. But in the interest of the country, economy and the
people, they have taken a decision. You have opposed it. But now they have
agreed that they will discuss with every stakeholder, be it the Chief Minister of
Opposition Party or their Party.

The point which I am suggesting is that if the Opposition Parties also were
to be rational in criticising the Government and suggesting the measures to curb
those wrong practices or decisions, then we will appreciate and admire it. But that
is not the case.Evould particularly tell the Opposition Party Members that we are
living in a global economy. We are not living in individual country’s economy.
Any change in any part of the world either in the prices or anything, will also
affect us. We must be happy that when the developed countries are in total
economic melt down for the last 6-7 years, that situation is not there in our country.

What kind of institutions have become bankrupt in U.S.? I understand even
today the American Airlines is in the stage of bankruptcy. Many of the bigger
banks -- which we think that they are all the biggest banks in the world — have all
crumbled. The Government has to come to their rescue and is supporting those
private companies with trillions of dollars equivalent to Rs.50 lakh crore which is

almost three-fourth of our GDP. That is the situation. Today, the entire Europe is
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in a crisis. They are asking for help from the entire developing countries. China
has come forward to help them. In such a situation, we have not approached any
country for help. We are not in a stage of bankruptcy. We are not in a begging
stage.

He was saying that there is still an opportunity to improve the economy and
that better policies can be adopted, I support that. But he is not doing that. My
friend said that the banks have to reach the villages and the poorer sections of the
society. I appreciate that. But then the Government of India has already taken a
decision, irrespective of whether those branches started in villages will incur profit
or loss, to open the branches in 81,000 villages. They have almost achieved that
target.

Similarly, as regards insurance, he was telling just now that the insurance
and particularly life insurance has to reach the common man. I support it. But
then how will it reach? When the common man increases his income, then only he
can think of it. If a poor man in a village were to struggle for tomorrow’s food, to
get the loan for tomorrow’s food, can he think of insuring his life? Where does he
get the premium from? Unless we increase the income of the people living in
villages, we cannot think of all these things. That is what this Government has
done. Repeatedly I have requested all the Members of the Parliament that it is not
rationale to discuss inflation and rise in prices of food commodities in the House
time and again. Maybe, the Government is scared to face the Opposition in regard
to the prices. We are talking about food prices.

On the one side, you will discuss inflation of food prices. On the other side,
justice must be done to the farmers. It has been said by Shri Nishikant Dubey just
now. Then, how do you do justice? We want a reasonable and remunerative price
to be paid to the farmers. When you pay reasonable price to the farmer and when
you increase the MSP, can you contain the prices of commodities in the market?
Naturally, the prices of rice will go up in the market. How can you have both the

things?
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Actually, this is a transition period. The contribution of agricultural
economy to the GDP is 14.4 per cent today while 86 per cent is being contributed
by service and manufacturing sector. That means 52 per cent of the people are
living on agriculture alone and 70 per cent of the people are living in villages,
they are contributing 14.4 per cent; and the people in Mumbai and Delhi or people
belonging to richer sections of the society are contributing 86 per cent through
their industries.

Then, if share value of a pharmaceutical company were to go up from Rs.10
to Rs.100, what is it? If the share value of a software company were to go up from
Rs.10 to Rs.3000 per share, what is it? We all say that our economy is good and it
is making money. But should we not think that the disparity between the rich and
the poor; disparity between the urban area and the rural village is going up
regularly? Is it not our duty to curb that? With a view to curb that, we have to
increase the price of the agricultural products which are being made in the villages.
The very policy of fixing the prices for industrial products is totally different from
fixing the prices for agricultural products. There must be a rationale. We all agree
to increase prices of industrial commodities every 15 days, on the reason that the
input costs have gone up. Are we doing the same thing for agriculturists? E

The input cost of agriculturists i1s going abnormally high but we are not
increasing it and we are all demanding, including the Opposition parties, that it
must be increased. But here in this House, they will come together and say that
this Government is useless and they could not contain the prices. Which prices are
they talking about? It is about the food commodity prices. I can understand that
when there a loss of worth one lakh crore of perishable goods like fruits and
vegetables, fish or meat or anything, we have to control that. We must bring
technology; we must adopt methods and we must give concessions to some of
those industries which are engaged in cold storages and try and save those one
lakh crore worth of perishable goods which could go to the producers in the

villages, but that we are not doing and instead we are opposing. So, I wish and
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request the Members of the Opposition, particularly the Members of the main
Opposition party to think in a rational way and then criticise the Government. But
that is not being done.

Madam, when I went through the Supplementary Demands for Grants, I
was trying to find where the maximum amount of money being spent is. A sum of
Rs. 30,000 crore was being spent on the Ministry of Petroleum and Natural Gas. If
you agree for increase in prices, then there is no need for spending this much
money on this. It can be secured from the richer sections of the society and this
money can be used for some other good purposes. A sum of Rs. 13,778 crore is
being spent on the Department of Fertilizers. The allocation for Department of
Public Distribution System, which is meant for the poorer sections of the society
and for whom you are crying and making noise, is Rs. 2,297 crore. The allocation
for the Department of Women and Child Development is 1,956 crore. But you
look only at the fact that the bulk of the allocation is for the Ministry of Defence,
which is Rs. 6400 crore. So, where is the wastage of money in this? I do agree that
because of the global situation there is a shortage of revenue. We have seen that in
the last two years the growth rates in GDP in agriculture -- in 2005-06 was 5.1 per
cent, while the agricultural growth in 2010-11 is 6.6 per cent. We want it to be
doubled. It is possible. All the time I was making a point to the Government that
the maximum amount of foreign exchange is being spent on the import of fuels; on
the import of edible oil; on the import of pulses etc. We may not be able to get
crude oil in our country, but an alternative has to be arranged. One of the
alternatives is the solar energy. Solar energy is unlimited and particularly in our
country we can get enormous energy, but the only thing is that the capital cost is
more now. We can encourage research and development in the field of solar
energy and cut down the price from Rs. 11,000 crore to Rs. 5000 or 6000 crore. If
that can be done, then we will not have to depend on the import of fossil fuels. We
are spending lakhs and crores of rupees on import of oil. Do you suggest that?

You fight with the Government that they must concentrate on solar energy and we
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do not need transmission lines; we do not need transmission losses and every
village can be supplied with solar energy by the sunshine there. There are places in
our country where we have 12 to 13 hours day time. But you do not suggest that.
Your approach is only to oppose things and find fault with the Government
without any rationality. You must criticise the Government. You are meant for it.
Whenever the Government makes a mistake, you criticise those acts of the
Government. But let the people feel that whenever you are criticising is correct
and that is the right way for the Government to follow. But that impression is not
being created.

Madam, my next point is about the rating of the credit agencies. I do not
know what the credit agencies will do. They are doing the same thing elsewhere
also, not only in our country. Economies of some of the big countries are also
having a downslide. So, we cannot go simply by the rating of one credit agency in
this regard. 1 agree that the industrial growth rate must be improved from the
present to at least one and a half percent. Growth in the service sector will not be a
permanent affair. Unless the goods are produced in substantial quantity and unless
the manufacturing sector is given a big boost, there is no solution for this country. E
13.00 hrs.

If China is growing today, it is only because of that but we are not aiming
at it. How do we get substantial industrial growth unless our people are skilled? I
would have been happy if the Opposition Parties would criticise the Government
that the money allocated for skill development is less. In a way, they have
allocated Rs. 41,000 crores for MNREGA. Similarly, if an amount of Rs. 40,000
crores or Rs. 30,000 crore is given for skill development, then than becomes the
solution.

MADAM SPEAKER: Does the House agree to skip the Lunch Hour?
SEVERAL HON. MEMBERS: Yes.
MADAM SPEAKER: So, we will sit without Lunch Break.
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DR. K.S. RAO : If the amount allocated for skill development were to be
substantial and if we make unskilled people skilled in large number in the villages,
no matter whether they are graduates or post-graduates, then there will be
industrial growth. About 25 years back, when I was asked to address the students
in an Engineering College, 1 said that there was no unemployment in the country.
People were just struck hearing me saying that there was ‘no unemployment’ in
the country. Then I said that there was unemployment but it was white-collared
unemployment. The entire industry and the entire society are in search of people
who are skilled. Skilled people are not available. So, why should we not
concentrate on providing skills to citizens in this country so that their productive
capacity will go up, unemployment rate will come down and then there will not be
any increase in prices? Then there will be substantial manufactured products in
this country. We are not doing it.

Yesterday, there was a criticism. The Andhra Pradesh Government was
providing employment at the rate of one lakh every month. Someone was
questioning that we are providing employment in some factories in the private
sector and not in the Government itself. Do you want to increase Government
jobs and pay Rs. 10,000 crores to Rs. 20,000 crores only for Government
employment?

I have a request to the hon. Minister for Human Resources Development. [
am happy that we are realising the importance of education in this country which
is the only instrument for the poorer sections of the society to change their lifestyle
and to increase their income. Unless they change their lifestyle for thousands of
years to come, there will not be growth. So, they have increased the budgetary
allocation to human resources development. But the rate of drop-outs should be
reduced. There should be right to education and the allocation towards this is
substantial. All these aspects are all right but, after ten to fifteen years, when
everybody becomes graduates or post-graduates, where will the jobs be available?

There will not be any jobs available.
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13.03 hrs (Mr. Deputy-Speaker in the Chair)

My humble request to the hon. Minister for Human Resources
Development is to start from the eighth class. Vocational training should be given
from that level so that, by the time the child comes out of the XII class, he will
come out with the confidence that he can live on his own. He must have
productive skills to gain that confidence. Then he will not be a burden to the
society and his parents. Then there is no question of providing employment by the
Government. In this way, the Opposition can always put pressure on the
Government to make more allocation for skill development.

For the last 20 years, I have been stressing in this House that no budgetary
allocation should be made to Economic Ministries, whether it is Civil Aviation or
whether it is Railways or whether it is Petroleum and Natural Gas. They must
generate their own income. If a poor man purchases a truck and lives on it, he has
to pay interest, repay the loan on the cost of the vehicle, pay the taxes and other

things and then he must earn his livelihood with it.
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Then assets worth of lakhs and crores of rupees are being given to the
public sector, railways, etc. They must earn substantial money like any private
sector unit. So, those Economic Ministries should not be given any budgetary
support from the Government. You may give it to education, skill development,
health care, welfare measures meant for the poor in the country or to agriculture. I
appreciate if you allocate like that.

Once again, my humble request to the Opposition is not to oppose it. For
ten days, the House was not allowed to function. Will Heavens fall if you were to
wait for one hour, allow the Question Hour to proceed and then discuss the matter?
You may double the criticism on FDI or on price rise or on black money or
anything you want. But equally the Government can also think in terms of
permitting a discussion for one day. For one hour shout with one voice
miserably. But once their demand is accepted, in the next fifteen minutes, nobody
will be in the House. So, what is their sincerity in questioning that? It is not that
you are on the wrong side and the Government is on the correct side. The other
day I spoke in the Lok Sabha TV. It is the mistake of the leaders of the opposition.
The leaders of the opposition must sit together and evolve some code of procedure
to the effect that they cannot disrupt the House as and when they wish.

With regard to students, we strictly say that he or she must have 75 per cent
attendance in order to appear for examination. Here, we do not even attend for
fifteen days! Madam, why do you not bring a legislation? The Government has to
bring a legislation in this regard. ... (Interruptions)

As Members of Parliament it is our duty to evolve such legislation in this
House which motivates the people to work, which motivates the people to
generate wealth. We must give them opportunities. Unless we give him the
support, a poor man cannot do that on his own. Then, he can earn more than a
corporate. Corporates can earn more only when they over invoice or they sell the
commodities at the exorbitant prices. They make 100 per cent or 200 per cent or

400 per cent profits. A rich man can have unlimited number of properties. But an
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agriculturist in a village cannot have more than eighteen acres of land. 1 do not
understand the rationality behind it. You can discuss all these matters. You can
criticize the Government. You can come to a conclusion. But please do not say
that the Finance Minister is political and that he is not an economist, etc. On many
occasions the Government has taken decisions irrespective of whether the
Government will survive or not. So, my humble request to the opposition
Members, in particular to the Members of the main Opposition Party, is to be
rational in their criticisms. Make the Government to rethink and then come to a
common understanding in the interest of the nation.

You were talking about food inflation. I explained the same thing just now.
There is some food inflation. Let us wait for some more years. Do not discuss the
price rise in food commodities. Let there be transfer of money from urban areas to
the rural areas. Let there be transfer of money from the industrialists and the
traders to the agriculturists. Let their lives also become a little better. Let them
also increase their income. Let them purchase a cycle; let them purchase a TV; let
them pay premium for their life insurance; let them fulfill the basic needs like
education; let them develop skills. Then, you can question all these things.

There is a criticism that benefits are not reaching the farmers. How will the
benefits reach the farmers? The lending to the agriculture sector, in 2004-05, was
Rs. 75,000 crore, which has increased to Rs. 4,50,000 crore today. You can ask
for more benefits. There is nothing wrong in that. But you do not do that. You
only say that the benefits are not reaching the farmers. Now, we are giving subsidy
to the fertilizer industry. You can say that the fertilizer industry should be
competitive and we can pass on the benefits to the farmers directly. There is

nothing wrong in it.
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We are suffering from red-tapism. Delays in decision making are costing
the country enormously in this country in producing any commodity. Please cut
down that red-tapism. You can insist on that. You can come out with measures on
how to cut that down. Similarly, the bureaucracy is coming in the way and
hampering the progress of this country.

So, we have to concentrate on the most important thing, that is the skills
development. I would request the hon. Finance Minister to think in terms of
developing the skills of the citizens of this country, be it a villager or a city
dweller.Ee cannot afford housing going down by virtue of the increase in the
interest rates by the banks. We have to encourage housing. Then, universal health
care must be there. The Government must bear the burden of paying the premium
to the BPL families universally. Infrastructure can be developed not by your
Budgetary support but by adopting certain means, by attracting the public-private
participation. We do not need to spend even one rupee on this. You have to make
out the policies in such a way that they will do that accordingly.

I am now coming to R&D. I would like to say that one of the reasons why
the country is lagging behind is lack of proper R&D. You allocate more money.
Our people are very brilliant, very competent and very intelligent. Our people are
responsible for the growth and research in the USA. They are making research in
that country. Once they make their product, if the cost of production of that
product is Rs.10, there are occasions when they are selling at Rs.1000! One is
growth and development and the other one is research and development. This is
the benefit of R&D. Why can we not do it? The same price can be used here. Our
cost of research is less. So, the Government must encourage research and
development in this country. Allocate more money. If not, put that responsibility
even on the private universities, educational institutions or recognised institutions.
You can ask them to take up research and development in a big way and give

necessary support to them.
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With these few words, I thank the hon. Finance Minister for doing certain
things which are good for the nation, for being stubborn in regard to taking
decisions irrespective of the fact whether that step has damaged his own party or

not but it is in the interest of the people and the nation.
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SHRI BANSA GOPAL CHOWDHURY (ASANSOL): Mr. Deputy-Speaker, Sir, |
rise to make some remarks regarding the Supplementary Demands for Grants
which our hon. Finance Minister has placed here.

First of all, me all know that in this House, in some previous occasions,
including the hon. Finance Minister, everyone discussed about the food inflation
now the country is facing. As we are aware, food inflation now is over 12 per cent.
Vegetables are costlier by 26 per cent, pulses by 14 per cent, fruits by 12 per cent,
egg, fish and meat by 13 per cent, and milk by 12 per cent. In this scenario, the
economic condition of the country should be judged by the Government. When
the money is going to be invested in some sectors and there is demand in the
Supplementary Budget, the question of aam aadmi should be taken into
consideration.

As you know, the resolution was adopted also in this august House. But
what we find is that the staggering growth in the speculative trading is now a
major contributor for the price rise which we cannot support. Time and again, we
have asked the Government to stop this forward trading. As per the report which
we have gathered, forward trading has increased to 72.63 per cent. The hon.
Finance Minister is aware of that. The value of trade of all these agricultural
commodities went up to 53.42 per cent. So, there, at least, should be a call from
the Government to ban or to suspend the forward trading, otherwise the price rise
cannot be checked and these Supplementary Demands or anything else from the
side of the Government cannot be supported.Ee reality is this. The growth of the
economy, which we are getting from the Government papers, is a myth and there
is propaganda from the Government and rather the Government is not trying to
face the reality.

The economic survey informs us that the growth rate of private final
consumption expenditure fell from 8.6 per cent in 2005-06 to 7.3 per cent in
2010-11. Then, where is the prosperity of the people? That is the question. When

we discuss these issues regarding the financial aspects, regarding the
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supplementary Budget and regarding all other relevant questions, this point should
also be taken into account.

There were some decisions regarding the petrol price hike. All of us know
that the whole country was against this hike. People are opposed to all these
policies. The Government has got 40 per cent as taxes and duties from this hike in
the price of petrol. According to the Government official document, the
Government has got 40 per as taxes and duties. What is the amount of tax
foregone according to our Budget papers? The concession to the rich people has
been estimated at more than five lakh crores of rupees. A sum of Rs. 5 lakh crores
is the tax foregone and in the last three years the total amount comes to Rs. 50 lakh
crore.

Sir, I would like to make a submission to the hon. Finance Minister that we
can go for a regular check-up system as to why such type of tax foregone policy is
being formulated by the Government. If we try to understand the situation of all
these legitimate taxes, there would have been neither fiscal deficit nor other type
of problems which we are facing.

Now, there is a question of food security. What is the rural scenario? The
agricultural farmers are committing suicide and the agricultural scenario in the
whole country is facing a very serious problem.

The Swaminathan Commission’s Report has not been taking into
consideration. The Swaminathan Commission’s Report has suggested that there
should be at least 50 per cent subsidy for the agricultural commodities. The
people who are engaged with the agricultural activities must be relieved from such
burdens. But the Government is going in the reverse process. The Government is
taking another path.

Now, we are really shocked to note that in our Human Development Report
the rural scenario is worse. If we consider the health scenario, the malnutrition,

the condition of the child education and the condition of the food prices like pulses,
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cereals, etc., which the farmers are getting through the Government machinery,
then everything is seriously affected due to faulty Government policy.E

Why will not the Government take the responsibility for the Universal
Distribution System? The Government is encouraging forward trading. The
Government is not willing to take up the responsibility for the Universal
Distribution System.

Now, there is a question coming about the Food Security Bill and the
Government is running behind the Foreign Direct Investment. Everything is open
in the country. The income of the people is gradually coming down day-by-day.
They are now in a serious condition. According to the Government Report, 80 per
cent of the people in the country are getting only Rs.20 per day. So, the
Government should come out with a clear picture regarding the economic scenario
of the whole country.

When we are talking about the major policies of the Government, the
Government is keeping mum here and the Government is not taking all these
issues seriously.

The Government is running behind the Foreign Direct Investment. What
will the countrymen get from these types of activities? What will be our benefit?
You kindly see the scenario of the Public Sector Undertakings. Also see the
scenario of the unemployed youth. More than one lakh posts are vacant in
Railways. There is no policy of the Government to fill up these posts which are
vacant in the Railways and also in the other Public Sector Undertakings. There
are many unemployed youth in the country. What message will go to the
unemployed youth? They are not getting any job in the Public Sector Undertakings.
Ultimately, the Government will abolish these posts which are lying vacant now.
The Government should consider all these issues.

Sir, I cannot support the Supplementary Demands for Grants because there
is a serious flaw in the Government policy. The Government cannot deny its

responsibility of taking care of the poor aam admi.
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The Government should come forward to check the rise in prices and also
to check the Disinvestment Policy. The Government is not doing that. Hence, I

cannot support the Supplementary Demands for Grants (General).
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SHRI BHARTRUHARI MAHTAB: I stand here today to deliberate on the
Supplementary Demands for Grants (General), which has been moved by the hon.
Finance Minister and Leader of this House. When we deliberate on this
Supplementary Demands for grants (General) today, we should also be aware of as
to what is happening in another part of this world, the European continent. The
current debate in Europe is on as to whether instead of looking for ways to re-
ignite growth, the continent’s leaders are doing the right thing by slashing public
expenditure. That trend is becoming obvious. Germany and Britain have cut
spending. Germany and its rich neighbours are also insisting that Greece, Portugal,
and to a great extent, Spain and other debtor countries accept even stiffer doses of
austerity to regain the confidence. The United States is also trying to cut its
budget deficit. Yet, in our country, this Government’s expenditure, which is
incurred to provide public goods and services and to service debt, is simply
growing. This Government is living on borrowed money.

In the Budget 2011-12, this Government had pegged estimate for total
expenditure of Rs.12.58 trillion, that is, 33.3 per cent higher than what was
allocated the previous fiscal year. The target of 4.6 per cent fiscal deficit of the
GDP was predicted on the assumption that any increase in certain components
would be met from savings in other components of expenditure. The decline in the
Government’s Non-Plan Expenditure, which constitutes 65 per cent of the total
Government’s spending by about 5,05,317 crores to 8.16 trillion in 2011-12, was a
small but healthy sign. However, the Plan Expenditure was estimated to be
Rs.4.42 trillion, an increase of about 12 per cent over the Revised Estimates of
2010-11. T have my doubts as to whether this expenditure is improving the
productive capacity of the economy. The rapid growth in the number of schemes
has entailed an undesirable build up of unproductive cost on administration and
establishment. The need of the hour was to weed out low priority and irrelevant
schemes as also transfer a few schemes existing responsibilities to the private

sector. This would have reduced the cost on administration and establishment and
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generated savings. However, the Government has taken the easy way out by
resorting to borrowings in order to meet the resource crunch. The Government has
come with a Supplementary Budget of a staggering 13 per cent, almost Rs.53,000
crores, more than what it had budgeted for. The Government had penciled in the
Union Budge gross market borrowing of Rs.4.17 lakh crore for the financial year
2011-12 to help bridge fiscal deﬁcit.E

14.00 hrs.

You have already completed borrowings of Rs.2.5 lakh crore between April and
September. The Government blandly says that the additional market borrowing is
required due to lower cash balances and a lower pool of small savings. My
question therefore is whether you have ever tried to find out why there is
migration of small savings. It is because RBI has raised rates by 350 basis points
since March last year for which banks now pay more than 8 per cent offered by
these schemes. I hope the Government understands the perils of not having a
holistic policy. Only the naive would be fooled by the easy optimism that this
Government is projecting on the economic front.

There is decline in infrastructure growth. This core sector accounts for as
much as 38 per cent of country’s output. There is measly 2.3 per cent growth in
September in the output of infrastructure areas, which is the slowest growth in the
last 31 months. This has exposed the Government’s bogus claim of a booming
economy. The industrial growth has dropped to a 21 month low of 3.8 per cent in
recent months. Together, the two setbacks are dragging down the index of
industrial production.

With this development, how does the Government plan to handle the fiscal
deficit which was pegged at 4.6 per cent of the GDP and which is now expected to
touch 5.8 per cent or more? The numbers of the Government’s account for the first
half of the year show that the financial position has deteriorated substantially
faster than expected. The revenue deficit in the first six months of the year has

shot up three fold from Rs.74,921 crore in the previous year to an astounding
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Rs.2,33,428 crore in the current fiscal year. The growing revenue deficit has also
pushed up the fiscal deficit to Rs.2,92,458 crore in the first six months of the year
which is more than twice of Rs.1,33,252 crore incurred in the same period of
previous year. But surprisingly, the deterioration is not because of excessive
spending, but due to shortfall of revenue collection.

The total expenditure has gone up to Rs.5,99,093 crore which is only 11.4
per cent more than Rs.5,37,937 crore of the previous fiscal year. In fact, the
Government has only spent 47.6 per cent of the annual budget in the first part of
the current fiscal year. So, one can safely presume that the main reason for the
growing deficit is the shortfall in the revenue collections. The total receipt in the
first half is only Rs.3,06,635 crore, which is 24.2 per cent lower in the same period
of last year. Both tax and non-tax revenue account for the shortfall, with the
slower growth in the second half is set to further worsen the revenue collection.
Even as the subsidy bill continues to bloat, the budgetary deficits are sure to
exceed the targets. The economy is in a quagmire. There is no effort at curbing
prices. Food inflation is spurting to new heights. The economic fundamentals
apparently are in jeopardy. The fact that banks need recapitulation to the tune of
Rs.4,50,000 crore, points to a grave crisis. In short, it means banks, particularly the
nationalised banks, have lost this money to unscrupulous creditors.ge we
marching towards an unannounced “Indian Lehman” crisis? We need a specific
answer from the Finance Minister.

Therefore, I am not surprised when many, now, question the wisdom of the
post-1991 reforms. India had taken a major leap forward in the 1970s as its
agriculture flourished. This needs to be replicated. Decades of neglect of
agriculture has made it become a low contributor of only 14 per cent to GDP.
Even the Twelfth Plan Approach Paper has not paid much attention to it. A small
boost to this sector can ameliorate the condition of 58 per cent or 72 crore of our

people.
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The reforms implemented in India in the wake of the balance of payments
crisis of 1990-1991 were crucial. Two decades later, although we are not faced
with a crisis, we are poised again at economic crossroads.

MR. DEPUTY-SPEAKER: Please conclude your speech.

SHRI BHARTRUHARI MAHTAB : Robert Frost in his writing included a poem
— The Road not Taken, and in that poem, which is often remembered for the lines :
“Two roads diverged in a wood, and I — I took the one less travelled by, and that
has made all the difference.” Should India go down less travelled roads on major
economic issues?

Wealth needs to be shared by a large number of people. Trickle-down
theories do not work in the way that their proponents predict. It is time to open-up
a debate for ushering in a new economic pattern. The Government lacks political
will to create an efficient delivery mechanism to cushion the really poor and those
hovering above the poverty line against the vagaries of high prices. The same
mismanagement prevails in education, healthcare, power and transport sector as
well as in job creation. It is compounded by the lack of accountability of various
Ministries involved in this colossal failure.

Probably, this Government has a unique distinction of having three
Ministers who have presented five or more Budgets. Still, it is struggling to find
answers to check the spiralling food prices. If there is a design in this, then I do
not know. But I am reminded what Mark Twain once said. He said :

“If you hold a cat by the tail, you will learn a lesson you would not
learn any other way.”

Today, allowing inflation to fester in India was akin to holding a billion

cats by the tail. Have we not learnt the lesson yet? It is high time to take steps to
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control expenditure, increase savings and leave behind the policy of living on
borrowings. You need guts to control expenditure. The tragedy is that attitude is

lacking in this Government, and the country and countrymen has to face the brunt.
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*SHRI C. SIVASAMI (TIRUPPUR): This august House has now taken up the
discussion on the Supplementary Demands for Grants (Budget General) and I am
thankful to the Chair for giving me an opportunity to speak on this important Bill.
I welcome the move of the Government through this Bill to ensure the
appropriation of grants meant for various Ministries and Departments. Through
this financial business, we are not only apportioning funds for various Ministries
and Departments but also to various welfare schemes carried out in various States.
Though we have governments both at the Centre and in every State it is only the
State Government that stands nearer to the people and closer to the people and is
in a position to respond to the problems of the people from at the State level. In
fulfilling the aspirations of the people of the State, the governments at the State
level have got more of responsibility. So, the State Governments headed by a
Chief Minister has to evolve schemes and devise projects to meet the requirements
of the people of the State more than what the Centre could offer through its
various centrally sponsored schemes. When it comes to the revenue of State
Government, it needs to be mentioned that it has no other source of generating
revenue than the collection of sales tax. Most of the tax revenue made from the
States goes to the Centre and there is no increase in state revenue especially after
introduction of VAT and CST. Major proportion though earned from a State
would be going to the coffers of the Centre. Petrol prices were continuously
raised over and again repeatedly many a times till recently. Its heavy impact fell
on the States especially the State run transport corporations. This has resulted in
heavy loss accruing to the Transport Corporations pushing them to the walls
forcing them even to close down the operations. Tamil Nadu is a pioneering

industrial State in exporting textiles and garments. Tirppur town is famous for

* English translation of the speech originally delivered in Tamil
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knitting industry and export of knit wears through several industrial units. When
hundreds of dyeing units were facing closure due to non-availability of centralized
processing facilities to treat effluents, our leader the Hon’ble Chief Minister of
Tamil Nadu Puratchi Thalaivi Amma has set apart Rupees two hundred crores as
interest free loan in order to ensure that these industrial units need not be closed
and continue to contribute to the production in the textile sector and for earning
foreign exchange through exports. You may wonder as to why I am referring to
this. This is necessary because only then I would be able to bring home the point
that it is only the State Government that can respond immediately to the problems
faced by the people in a particular State. Apart from this the State Government
have to respond on urgent basis whenever there is any natural disaster. For
instance, there was heavy down pour and widespread rain havoc in Tamil Nadu.
Many roads were damaged. Many people lost their houses and properties.
Several crores of rupees have to be rushed in to attend to the immediate relief and
rehabilitation measures. Under such circumstances also it is only the State
Governments that are expected to respond immediately. This shows the concern a
state government has to show to its people and it also shows the expectations of
the people from their state government.

In the same way as the Union Government is taking care of the people
through various schemes funded by it and implemented by the States, the
governments at the states are also coming forward to help its people with certain
special schemes with thrust on special needs of its people. This is quite natural.

The Hon’ble Chief Minister of Tamil Nadu Puratchi Thalaivi Amma with
the mandate of the people as a widely accepted votary has come out with special
scheme for improving the quality and standard of education in Tamil Nadu by way
of providing laptop computers to students right from higher secondary level. She
has conceived this scheme to ensure that the modern tools for education must be
available even to students hailing from poorer sections of the society and it should

not be restricted to the higher strata of the society. The Union Government may
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evolve various schemes to uplift the poor but our leader has out surpassed the
measures of the Centre. She has taken steps to see that laptop computers are
distributed to students speedily. In order to ensure that they continue their
education, she has also extended several incentive schemes thereby curbing the
drop out rate. Thus our leader Hon’ble Chief Minister of Tamil Nadu Puratchi
Thalaivi Amma has provided the facility to the students from poorer sections and
rural areas to have quality computer education. She is carrying out several welfare
schemes like free distribution of rice to the poor, gold for mangal sutra of poor
women and extending with grant of rupees fifty thousand for educated girls for
their marriage and rupees twenty five thousand for others girls. In order to help
the poor to earn their livelihood and to go in for self-employment, rupees thirty
thousand worth of goats or sheep are given free and milch cows are also
distributed apart from mixies and wet grinders to poor families. Old age pension
has been increased to rupees thousand. Thus, our government led by our leader
Hon’ble Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has taken various
social security measures to ameliorate the sufferings of the poor. At a time when
Tamil Nadu Government is burdened with a debt of rupees fifty three thousand
crores as passed on by the previous government and at a time when even the
Central Bank of the country is not coming forward to extend further loan to
Electricity Board of Tamil Nadu, we are not getting any special package from the
Central Government. Our leader Hon’ble Chief Minister of Tamil Nadu Puratchi
Thalaivi Amma took up with the Union Government to give a special package to
Tamil Nadu but it has fallen on deaf ears. So far there is no reply to this request
from the Centre. At the same time, I would like to point out that the Government
of West Bengal has been extended with a special package to the tune of rupees
twenty thousand and more. We are not against it and we will rather welcome it
and we also want that we are also treated the same way and not ignored just
because we are not in your fold. At a time when we wanted to have more of

kerosene to be distributed to the poor the Centre has curtailed even the existing
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quota of supply meant for PDS. So, I urge upon the Government to take note of
the demand that we need more kerosene, more power and more funds.

At this juncture, I would like to point out that the Centre would be able to
give special package to every state if it manages to bring out our money stashed in
foreign banks and collect back the outstanding loan amounts pending with the
borrowers for long. Impressing upon the Centre to announce a special package for
Tamil Nadu to the tune of several thousand crores based on the requirement

considering the ground reality, let me conclude.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy Speaker, Sir, I must
thank you for calling me in this debate to participate in the Supplementary
Demands for Grants. Sir, this is not a full Budget. This is the Supplementary
Demands for Grants and the hon. Finance Minister has sought the approval for
additional net expenditure of Rs. 56, 848.46 crore for the current fiscal year. In
addition to this, in August Rs. 9,016.06 crore was approved as Supplementary
Grants thus making the total as Rs. 65,864.52 crore. So, the expenditure from the
Budget Estimate is by over 5 per cent. I am not just against the allocations and the
Demands for Supplementary allocations but I am very much against the
philosophy of this Budget. What is the philosophy? The philosophy is that the
income is less and borrowing is more.

Sir, in October, there was an announcement about the direct tax revenue. It
grew at 7.1 per cent that is Rs. 2.28 lakh crore. The Budget Estimate for the entire
year was Rs. 5.32 lakh crore. And what about the indirect taxes? It grew at 18.5
per cent that is Rs. 2.21 lakh crore. For full year, it was estimated at Rs. 4 lakh
crore. So, the Government has failed to collect the taxes- direct taxes and indirect
taxes as was estimated.

On the other hand, the Government is going to raise the market borrowings
which was targeted at Rs. 53,000 crore in October and there is a proposal and the
process is going on for disinvestment for 40,000 crore. This is the philosophy. If
we say this is the economics, this is bad economics.@is 1s bad economics for the
country as a whole. This is bad economics for the toiling people, for the farmers,
for the workers and for the peasants in particular. If we go to the Supplementary
Budget, we are talking about the agriculture. About 70 per cent of the people of
our population are engaged in agriculture. Agriculture is the large sector for
providing employment. What is the proposal for it in this Supplementary Demands
for Grants? It is not even Rs. 1 crore for agriculture. Not only that. In the full
Budget, Rs.17,450.67 crore was for the revenue sector and for the capital sector it

was only Rs.72.20 crore in agriculture. In this proposal, there is not a single rupee
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for capital expenditure in agriculture. What they have proposed to increase, though
it is very nominal, it is marginal, it is only confined to the revenue expenditure and
not the capital expenditure. So, investment in agriculture is declining day by day.
If we talk about the agricultural production, industrial production, about the
manufacturing industry, the growth is declining day by day. So, it is not only the
income in the revenue sector but also the wealth of the nation is declining day by
day. Now they have taken the ugly option for borrowing publicly and for the

disinvestment. It sounds like the Charvakas.

“Fracoiidd Gud Sidd, ol Pear ga O,
qEl YA <8R R $all Hdad”

Live happily till you are alive, consume ghee by borrowings. This is the
philosophy of the Government of the day. That is why, I oppose this.

It is already proposed Rs.13,778.93 crore for the fertilizers. The argument
is that it is so because there was 18 per cent depreciation of rupee against the
dollar. About the potash and phosphorus and all these fertilizers we have no other
way but to impart, so the cost has been increasing. That is why, we are proposing
like this. Why does our Government not proposing to generate more production in
fertilizer? What about the chemical fertilizers? Why are they not proposing more
allocation for the organic compost?

Again, [ am talking about the subsidy in case of the consumer food through
the Public Distribution System. In case of fertilizers, they are providing some
subsidies to the companies and not direct to the farmers. It was proposed earlier
and there was a commitment made in this House itself by the Finance Minister that
they are thinking to provide subsidy directly to the farmers. But that part is already
absent. Now they are going to provide more subsidies to the companies. What
happened in the case of the Public Distribution System? What is the situation of
the fertilizers in the market? There is no availability. The price of fertilizer is
already raised, two times, three times and four times more. Even then adequate

fertiliser is not available in the villages. In this situation, there is no proposal to
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provide subsidies directly to the farmers and ensure availability of fertiliser for the
farmers. But the Government is going to provide subsidies to the companies. Such
proposals are objectionable. I strongly object to this very philosophy and these bad
economics. | think the Government will think over it. I do not know what they are
thinking and when they will go for investment and they will earn Rs.40,000 for the
investment, and more borrowing from the public.

In this context I object and oppose the Supplementary Demands for Grants.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Respected
Deputy Speaker Sir, I rise to oppose the Supplementary Demands for Grants
(General) 2011-12 and I have reasons to do so. We have come across two Budget
and two Supplementary Demands for Grants but there has not been any marked
improvement or development in the country’s economy. There is lack of proper
planning and policy implementation. E can cite an example. The common people
of the country on one hand are suffering from high inflation and sky rocketing
price of essential commodities and on the other hand we are made to understand
that 1f inflation is checked, GDP will not rise. Now, we find that the GDP rate has
come down to 6% from 9% . Thus, it shows what the ground reality is; how the
poor people, workers, labourers, farmers, small traders, middle class people are
leading their lives. The Government has no sympathy for its countrymen.

We have witnessed that the industrial sector has been given a tax relief of
about two lakh crore rupees in the past few years to give it a boost. But there has
not been any tax rebate for the agriculture sector. Though agriculture is the
mainstay of our economy and more then 60% of the people of the country are
engaged in agricultural activities, no stimulus package has been announced for
farming sector. When on one hand subsidies are being withdrawn from
agriculture, on the other, more and more sops are being provided to the industries.
Agriculture is being neglected like anything. Whatever little subsidy is earmarked
for agriculture is being reduced gradually. Therefore the country’s economy is in
extremely poor condition and development has stopped.

The population of the country is about 120 crores out of which only 20 or
25 crore people own all the wealth. They are rich and enjoy every privilege in life.
Few industrial clusters have been set up by them with the help of foreign funds.
Thus it apparently seems that the country is developing by leaps and bounds. But

the actual scenario is something different. Go to the interiors of the villages.

* English translation of the speech originally delivered in Bengali.
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There are approximately 6 lac villages in India and they are devoid of any kind of
facility. Roads are absent, electricity is absent, proper healthcare facilities or
education facilities are absent. Today itself we had a discussion on FDI in the
morning. It was explained that the farmers will benefit from the policy of FDI as
they will get fair price. This is not true. Government is saying that the farmers are
getting higher MSPs but actually they are not. The middlemen are reaping the
profit whereas the farmers are losing miserably. If we talk about FDI, we find that
the existing companies like Reliance, Tata or Big Bazar chain do not have any
mechanism in place for direct purchase from the farmers. The middlemen are
supplying products to them. This is the real picture of our country. We are
borrowing from abroad and trying to flourish.

Agricultural sector is the most significant sector and utmost importance
should be given on its development and modernisation. It can make the nation self
reliant. The prices of agricultural inputs like seeds, equipment, fertilizers have
increased along with the production cost. But the procurement price has not been
raised. The Government is utterly indifferent towards the farming community and
has no proper policy in place. Thus the plight of the common man is increasing
day by day.

Therefore I once again oppose the Supplementary Demands for Grants and

thank you for allowing me to put forth my views.
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DR. TARUN MANDAL (JAYNAGAR): Thank you, Sir, for giving me a chance
to participate in the discussion on the Supplementary Demands for Grants, as is
demanded by our hon. Finance Minister.

If the Supplementary Demands for Grants can give supplements to the
unfed and the malnourished millions of our nation, if it can give supplements to
increase the incomes of the marginally employed and the unemployed masses of
this country, and can tame inflation, then it is reasonable and logical. If it cannot
tame inflation and if it cannot reduce the prices of essential items, then I find no
sound reasons to support the Supplementary Demands for Grants. It will simply
increase the deficit Budget, thereby increasing inflation.

The majority of money has been demanded by our hon. Finance Minister,
for the petroleum sector. As we have seen in the past years, none of the public
sector undertakings in the petroleum sector is running or incurring losses. They are
navratna companies and are always in profits. I do not see any reason why they
should be supplemented.

We know that due to taxation, excise duty and customs duty, etc. the prices
of petroleum products in India are more than most of our neighbouring countries.
If the taxes on this could be reduced, that will reduce the prices of petro-products
and it will finally reduce the prices of essential items, particularly food grains.

I say that no money from the Exchequer should be given as bail-out
measures for the losses incurred by the private entrepreneurs like Kingfisher and
other companies. Rather I would request the Government to re-appropriate the
economic stimulus that has been kept in the General Budget to the tune of Rs.2
lakh crore, for revamping the Public Distribution System and to give subsidy to
kerosene and cooking gas for the common people.

Coming to the agricultural sector, it is a pity that our agricultural policies
have produced suicides of at least 2.5 lakh farmers in the last 12 years. It is a pity
that neither this Government nor the earlier Government had any sympathy for

such a huge level of suicides by the farmers.
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So, the fiscal policy must be changed and due to heavy input costs of
agricultural products, due to loss of crops, due to loan from the private players and
particularly, by not getting remunerative prices, the farmers are getting perished.
Some time earlier, there was a statement from our Agriculture Minister saying that
the sugar prices will not be reduced. It has emboldened the black-marketeers, the
hoarders and the market speculators to control the prices in the market. E

Sir, FDI is also no solution. It will further lead to at least 5 crore of small
traders, small manufacturers and retailers unemployed. It is also of no help to our
farmers. So, FDI on a large scale cannot be accepted in our country

Sir, the entire world is now trembling under the crisis of the capitalist
economy. It is inherent and our Indian economy is also not insulated by any in-
built mechanism. Hence it will not be able to withstand the trembling as a result
of this recession in economy. So, our fiscal policy must be changed in favour of
90 per cent of our people and not in favour of big producers, capitalists,

imperialists and the industrialists.
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*SHRI NALIN KATEEL ( DAKSHINA KANNADA) : I would like to draw the
attention of the Union Government to the following points :

The Old Mangalore Port is a key fishing harbor in Karnataka coast. The
expansion of the Port is the need of the hour as it has become decongested. More
than 1,500 boats operate from the fishing harbor. The Department of Fisheries has
sent a proposal to the Union Government through the Central Institute of Coastal
Engineering for Fishery (CICEF), Bangalore. The existing south wharf should be
extended by 502 meters, while a new wharf of 579 m should be built at Bangalore.

The expansion of the port should be taken up as the existing facilities are
not adequate to carry out fishing activities effectively, dredging, leveling of land,
repairs of existing wharf, development traffic area, setting up of fish auction centre,
gear shed for fishermen, net mending shed, rest house, boat repair shop, restaurant,
installation of radio communication tower, shelters for the security personnel,
electricity and water supply system, RCC box bridges and rainwater harvesting
system should be included in the project.

Therefore, 1 impress upon the Union Government to extend financial
assistance to this project to complete the work without any delay.

As far as Cashew crop is concerned it is grown in Coastal Karnataka region.
Cashew sector is providing sustainable employment to or people. The country is
earning well through its export. But there is a need to increase the domestic
production. It is possible through scientific and systematic methods to bring more
area under the crop. High yielding varieties of cashew should be made available
to encourage cashew growers.

SEZs are not following the laid down rules that SEZs can only be set up in
barren areas. And there is a clear prohibition against appropriating agricultural
land, farms, villages, hamlets and more importantly areas inhabited by the weaker
sections namely the poorest of the poor, the traibals the depressed classes and the

adivasis. This rule has been breached in the case of every SEZ set up in the

" Speech was laid on the Table.
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country and the very worst of the lot is the Mangalore SEZ. Therefore, the Union
Government should take immediate action against errant SEZ Developers and
protect the agricultural land.

India is considered as the largest Areca nut producing country in the world.
Both Karnataka and Kerala accounting for nearly 73 percent of total production in
our country. Over six million people are engaged in areca nut cultivation and
related activities. More than 85% of areca nut growers are small and marginal
farmers. But areca nut growers are concerned they are in distress as areca
plantations have been hit by Root wilt Disease. Under the scheme assistance is
given for removing the disease-hit palms and planting new areca nut saplings. But
it would be a futile exercise. Many farmers suffered huge loss as the same new
saplings also hit by Root wilt diseases within four or five years. Therefore, there
is no use by planting new saplings. This is nothing but waste of money, energy
and time of farmers. No permanent solution is found so far to this disease. This
disease also spreads to new plants. It is matters of great concern that the area of
areca nut cultivation is shrinking in Karnataka due to Root wilt disease. It is not
possible to control by conventional methods. It is very much essential to find out
other methods to control the disease. Hence, I urge upon the Union Government
to take immediate necessary steps to find out a permanent solution for Root wilt
disease to plants with the help to areca nut research institutes.

Mangalore Airport is one of the important Airports in Karnataka. It is
going to complete its 60" year on 21* December, 2011. It has all the facilities on
par with International Airports like Immigrations, Customs, and Runways.
Number of air passengers traveling abroad from the Mangalore Airport are on the
rise in the recent years. It is long pending dream of people of Mangalore to have
an International Airport at Mangalore. But it is yet to be get the status of
Mangalore International Airport. Therefore, I urge upon the Union Government to
take immediate steps to accord the International Airport status to Mangalore

Airport.
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Yakshagana is centuries old performing art of Karnataka, in which different
channels of communication like dance, music, constumes and dialogues etc. work
together for a single effect. Yakshagana is emerged as a unique art form today. It
has a multiple existence in Karnataka. Doddata, Sannata, Moodalapaya and
Paduvalapaya are its regional variations. It is very much popular in coastal
Karnataka which includes the districts of Dakshina Kannada, Udupi, Shimoga,
Chikkamagalur, Coorg and in the adjoining areas like Kasaragodu of Kerala state.
The coastal Yakshagana has two main variations called tenku tittu (Sourthern style)
and Badagu Tittu(Northern style). Talamaddale is another form of Yakshagara,
which has only spoken world.

The richness of Yakshagana as an art form was demonstrated popularized,
both National or International level, by a noted author and Jnanapeeth awardee Dr.
Shivarama Karanth, well known dramatist B.V. Karanth was also contributed to
popularize the art.

People of Karnataka have been demanding for recognition of art form from
UNESCO as ‘Intangible heritage of Humankind’.

Hence, 1 urge upon the Union Government to take steps to accord

UNESCO tag for Yakshagana.
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*SHRI N. CHELUVARAYA SWAMY (MANDYA): Hon’ble Deputy Speaker,
Sir, I would like to say a few words in the discussion on the Supplementary
Demands for Grants (General) 2011 presented by Hon’ble Minister for Finance.
The UPA Government is ruling the country for a 2™ term. About 9 months
backs the Union Government reduced the import duty on raw silk from 30% to 5%.
As far as sericulture farmers are concerned it is a shocking step taken by the UPA
Government. As a result of it prices of cocoons have drastically gone down. It
was Rs.250/- to 300/- per kilo cocoon before reducing the import duty on raw silk,
now it has come down to Rs. 80/- to Rs.90/-. This can not even meet the cost of
production. So our sericulture farmers and their family are severely hit. Many of
them have committed suicide as they were unable to pay the loan raised for
sericulture activities. On several occasions we have brought this issue to the
notice of the Government. My leader and former Prime Minister Shri H.D.
Devegowda ji also took a delegation, where I was also a member, to meet Hon’ble
Prime Minister and Hon’ble Minister for Finance to convince them with all these
facts. However, the Union Government did not take any steps to increase the
import duty, which is a matter of great concern. I would say it is a dark chapter in
the history of sericulture farmers. I do not understand why the UPA Government is
neglecting the farmers of Karnataka. All the Members of Parliament including
Hon’ble Minister for Corporate Affairs Shri Verappa Moly ji and Shri K.H.
Muriyappa ji, Hon’ble Minister of State for Railways met Hon’ble Minister for
Finance Shri Pranab Mukherjee ji at least 3-4 times to seek his intervention in
solving the problems of sericulture sector. And we were assured that a solution in
this regard would be found in 2 to 3 months. But it pains me that no step is taken
by him in this regard till date. Hence I urge upon the Hon’ble Finance Minister

who is an experienced person, to take immediate necessary steps at least

*English translation of the speech originally delivered in Kannada.
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now to rescue the sericulture farmers of Karnataka, who are in great distress.

Another thing I would like to point out is about the shortage of fertiliser. It
has become a common problem in the country particularly in Karnataka. On the
one hand the Union Government claims that it is pro-farmer but its decisions seem
to be anti-farmers. We all know that India is predominantly an agricultural
country. But it is unfortunate, that the very same agriculture sector is neglected by
the Government of the day. Sufficient quantity of fertilizers is not made available
to our farmers right in time. The Union Government has failed to meet the
fertilizer requirement of the farmers in Karnataka. Apart from this the price of
fertilizers are going up and farmers are unable to purchase. So I would like to
impress upon the Union Government to take all possible steps to provide
subsidised and sufficient quantity of fertilizers to farmers.

Every day our farmers are facing one difficulty or the other. Some day it
may be because of drought another day it may because of flood or both. We
cannot predict when we get rain and when do not. This year many parts of the
state of Karnataka are severely hit by drought, including my parliamentary
constituency Mandya. At last five taluks of Mandya district received less than the
average rain fall. The Government of Karnataka declared 99 districts of the state
as drought hit. So it is the need of the hour that Union Government should come
forward to extend financial assistance to take up drought relief activities to rescue
the people and steps to provide fodder and drinking water to the cattle in the
drought hit districts of the state of Karnataka.

My next point is about power shortage in Karnataka. Load shedding is
becoming a routine affair in the state of Karnataka. Sectors like agriculture and
industry are badly hit by frequent power failures. Only during night there is 2 to 3
hours power supply in rural areas. Farmers are compelled to start their irrigation
pump sets to get power. But these days incident of wild animals entering the
villages is increasing. Many innocent people and cattle were killed by these wild

animals. In such hapless conditions the life of our farmers are at stake. So, |
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would like to suggest that necessary measures be taken up to generate more and
more power by all possible ways; so that our farmers like sugar cane growers,
sericulturists, arecanut growers, tobacco growers of the country get sufficient
power for taking up their agriculture activities.

At last I would urge the Union Government to kindly look into these
problems of agriculture sector and take all possible measures to solve the same.

With these few words I conclude my speech.
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SHRI PREM DAS RAI (SIKKIM): I rise to support the Supplementary Demands
for Grants. But I would also like to make a couple of comments.

The first is that we have seen that Supplementary Demands for Grants are
coming regularly and it also reflects the kind of economic situation that the world
is under as also volatility in the foreign exchange market. As you can see that the
main Demands are coming in the area of petroleum and natural gas. It is coming
in the area of public food distribution, Department of Fertilizers, and Defence.

So, this in nutshell reflects the extreme kind of economic situation that the
country is facing. [ understand that we would like to have a much tighter
budgeting process whereby such Supplementary Demands for Grants can be
minimized. It can be brought in alignment with the fiscal targets that we have. It
is because the revenue side, which is almost in the region of about Rs. 61,000
crore, reflects that it would mean that the fiscal deficit would increase.

So, I would urge the Government to look into this and ensure that there is

tighter control of our budgetary process.
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*SHRI CHARLES DIAS : I am happy that the Government is moving in the right
direction in matters of providing more welfare measures and general improvement
of economy, power generation, educational standards, food security, protection of
culture and promotion to tourism etc.

It is a welcome move to establish a ‘Solar Energy Corporation of India’ for
the encouragement of more solar power generation.

For providing grants for opening of sub post offices, a long time demand
for more post offices will be met.

Grant for the scheme ‘Green India Mission’ for protection and regeneration
of forests, to be met from National Clean Energy Fund, also is a welcome move.

More funds should have been allocated for Housing and Urban Poverty
Alleviation, to provide houses for the deserving minorities like Anglo-Indians,
most of whom are residing in rented houses, for historic reasons.

Also separate fund allocations should have been increased for infrastructure
development in minority institutions.

The disparity of ‘Regular and Trading Staff” is still existing and allocations
to Khadi and Village Industries Commission has to be reviewed so as to protect
the trading staff by providing them facilities equal to regular staff.

The pension to industrial workers who retire from public sector
undertakings is a crucial issue that affects lakhs of retired staff. Funds have to be
allocated for these in view of the difficulties faced by them.

More youth hostels are to be constructed in major cities and towns for
increasing facilities for youth in the process of youth empowerment.

With these words, I support the Supplementary Demands for Grants for
2011-2012.

" Speech was laid on the Table.
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Mr. Deputy-
Speaker, Sir, first of all, I would like to express my deep gratitude to all the hon.
Members who made their contributions and many valuable suggestions while
participating in the Demands for Grants presented before this House through
second batch of Supplementary Demands.E

Many constructive suggestions have come, particularly, when Shri
Nishikant Dubey opened the discussion, he covered a very wide range of areas and
made suggestions which will provide me a lot of thought for formulating my
Budgetary proposals which will be presented shortly at the of February. But 1
would like to take this opportunity of placing the state of economy.

When I presented the second batch of Supplementary Demands compared
to the presentation of the Budget on the last day of February 2011 and while
presenting the first batch of Supplementary Demands in August, 2011, the
situation has deteriorate sharply. As it has been pointed by many speakers, there
are three major areas of concern in our economy — growth has come down;
inflation is obstinately refusing to be moderated, if I may be permitted to say so,
and the consequences of that are going to have a reflection on the fiscal deficit.

Sir, certain other issues also have come. I would like to correct the figures
also. It is true that the rate of growth in the first quarter of the current financial
year was 7.7 per cent. The second quarter figure is available and it is 6.9 per cent
and average for the first half of the year is 7.3 per cent and I am not very
optimistic because when I presented the Budget, I projected a figure of around 9
per cent plus and minus 0.2 per cent. What was the basis of that? Was it my pipe
dream? It was not so. If you look at the GDP growth you would find we registered
an average GDP growth from 2004-05 to 2007-08 at around 9 per cent. Then came
the first international financial crisis in 2008. Naturally, the GDP growth rate
started declining steadily. I took over the Finance Ministry as additional charge in
the month of January, 2009 because of the sickness of the hon. Prime Minister

who was holding the Finance portfolio at that time and I shudder to think that
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almost every month the GDP is coming down because of the adverse impact of
major financial crisis of 2008. In the third quarter it was as low as 5.8 per cent.
Therefore, the option before the Government was whether to allow further
deceleration or to take corrective steps in the form of providing stimulus to the
economy. Like almost all countries of the world, we adopted the course of
providing a stimulus package and in three instalments, starting from December,
2008, January and in February while presenting the interim Budget here itself in
2009 I had to inject, in absolute terms, a sum of Rs. 1, 86,000 crore and in terms of
percentage of GDP at that point of time almost 3 per cent of GDP. It helped us to
prevent further deceleration of GDP growth but it created problem in the areas of
fiscal deficit. Fiscal deficit reached as high as 6.8 per cent as against 3.5 per cent
of 2007-08. Elt thereafter, after receiving the mandate of the people of this
country and presenting the full Budget for the year 2009-10, I placed before this
House the road-map of coming back to the path of fiscal consolidation and also
how to ensure the GDP growth. The policy responded well. You have noticed
that in 2008-09, the GDP growth was 6.8 per cent, in 2009-10, it was 8 per cent, in
2010-11, it was 8.5 per cent. Therefore, to project that GDP of 2011-12 will be
around 9 per cent, plus or minus 0.25 per cent, was not unrealistic.

Of course, if somebody asks as to why I did not look at the state of the
economy of the Euro Zone as a result of the Euro Zone crisis or the slow growth
of North America including USA, then I must admit my, if you call it, short-
sightedness. But then, all over the world, every Finance Minister and every

economic pandit - I am not a professional economist in that sense - failed.
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IMF revised the growth target as many as three to four times. On Euro
Zone crisis, nobody could come out with a viable solution. All the 28 States of the
European Commission and major economies of France and Germany had put their
heads together and were sitting together to discuss it. These things have their
impact on economy because our economy or no country’s economy today is
totally insulated from the adverse impact.

What has been the impact on the Euro Zone crisis and slow growth in
America? You have noticed our stock market. What about the investments which
were coming through the Financial Institutional Investments in the last two
months? The outflow has been 4 billion US dollars and inflow during this period
is less than one billion dollars. Therefore, when Shri Nishi Kant Dubey raised this
question as to what would be the state of current account deficit, I can say that it is
a serious issue which is posing a question mark. I can assure him that I am
concerned but not panicky because export growth has taken place during this
period, despite the fact that Europe and America used to be the major export
destinations of India; and also diversification in the basket of export goods and
diversification in the destination of exports have taken place. Thereafter, upto
October, the export growth was reasonably high and of course, the trade balance
has increased. Imbalance, less of export and earning less, has also increased, but it
has not posed any serious threat to meet the commitment of current account deficit
which will remain at the moderate level as percentage of our GDP.

Then the question of growth comes. We have to accept it and here, most
respectfully, I would request the hon. Members to go through the debate on
inflation. I was accused by many senior hon. Members tEI am obsessed with
growth.

15.00 hrs.
They asked: “What would you do with growth? Are people going to eat growth?”
These are the words spoken by even very senior Members. But today the same

very Members are saying: “Oh! It is an area of grave concern”. It is because
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growth is coming down. Growth means larger income; growth means larger
employment; growth means larger capacity, and, therefore, more elbow room to
manage the crisis. If there was not growth from 2004-05 till 2010-11, the elbow
room which is available to us today to manage the economy would not have been
possible.

I am not going into the details to respond to the issues on inflation because
tomorrow we are going to have a structured discussion on it. 1 will respond to
many of these issues then. But the hard fact is that there are certain situations over
which you do not have control, but you shall have to face the consequences. Take
the example of the oil prices. I am not a great economist. But as an ordinary
student of economics, some times I feel puzzled as to why the oil prices are not
coming down. After all, demand in Europe has not picked up because their
growth rate is extremely low. As per the latest study of a credit rating agency, |
think it 1s Morgan Stanley, in the remaining nine months, that is in three quarters,
Europe’s growth rate will be almost zero. America’s position is no better. Then,
why are the oil prices not coming down? Why has it been increasing? The average
oil price of Indian basket from February onwards, when I presented the Budget,
till today, is around 90 dollars per barrel. But it has been consistently at the
average of 110 dollar per barrel.

15.01 hrs. (Shri Francisco Cosme Sardinha in the Chair)

As a consequent to that, there are under recoveries. The under recoveries of
the Oil Marketing Companies will be Rs. 1,32,000 crore. All of you expressed
concern and rightly so. It affects the lives of the people. When petrol prices
increase, when diesel prices increase, when LPG prices increase, when kerosene
prices increase, it affects the lives of the people. It has its cascading effect. But
where is the solution? Rs. 1,32,000 of under recoveries are there. The price of
diesel, kerosene and LPG is controlled by the Government. The price of petrol is
decided by the Oil Marketing Companies and the Government does not interfere

with that. Right now, when I am talking to you, the subsidy per cylinder of 14 kg.
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of LPG is Rs. 260. The short point which I am trying to drive at is there is no
carpet under which you can sweep it. You have to divert substantial part of your
income from other areas to meet the subsidies bill.E

It is true that in the discussion on the Supplementary Demands for Grants,
you have expressed your concerns that Rs.1,20,000 crore were the projected
subsidies on fertilizer, fuel and food which are major subsidies plus certain other
subsidies. Now, fertilizer subsidy is going to be Rs.90,000 crore against the
projected Rs. 40,000 crore. About oil subsidies, I have already mentioned to you.
Similarly, food subsidies will also increase. The net increment would be roughly
about not less than Rs.80,000 crore. It may be Rs.1,00,000 crore. That means, out
of the Rs.2,57,000 crore of your total expenditure, Defence has Rs.1,65,000 crore,
which you cannot compromise. Interest payment is Rs.2,75,000 crore which you
cannot compromise. If the subsidy of Rs.1 lakh crore is increased, naturally it will
affect your investment. That is the problem which we shall have to collectively
address. This is the reason why I myself wanted to raise this discussion. On the
very first day of this Session, I made a Statement on price and inflation. This
House directed me by passing a unanimous Resolution saying “You take certain
steps to contain the inflationary impact.” Naturally, in response to that direction, I
wanted to take the earliest opportunity and made a Statement. Of course, I could
not read out the Statement because of the din and bustle but I laid it on the Table
of the House. I am glad that tomorrow or any other subsequent day, I will have the
opportunity to speak.

The short point which I am trying to drive at is that the economy is in a
difficult situation but that does not mean that we shall have to start eating lizard!
Yes, we have faced difficulties. I have seen many major crises — the first oil crisis,
the second oil crisis and the third oil crisis. I have seen this country had to undergo
the humility of pledging its gold to a foreign bank to borrow a few hundred
million dollars! I have also seen the reversal of that picture that when the IMF

offered to sell gold, this country bought gold worth US § 4 to 5 billion. It is not for
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any major economic gain but only to have the psychological satisfaction. Because
of the foreign exchange shortage one day, this country had to pledge its gold and
today we have reversed that position.

The basic fundamentals of the Indian economy are still strong. What are
those basic fundamentals? The rate of savings is high. Yes, it is not as high as 35
to 36 per cent but it is around thirty-three to thirty-three and a half per cent. The
rate of interest is around 34 to 35 per cent despite depression. In the second quarter
of the current fiscal year, except one country, Turkey, no other country of a
comparable size, has it. I cannot talk of a small Pacific Island but a major country
that they did not have higher growth. China’s growth is 9 per cent which has come
down from 12 per cent. In the case of Turkey, it is 10 per cent; Mexico, it is 9 per
cent — even a little less than 9 per cent.ia — 7.3 per cent. There was a time
when these percentages could have been an object of celebration because when I
place it in the perspective of the economic development and growth of this country,
I find from 1951-1979, we grew at the rate of 3.5 per cent; the whole of Eighties,
we grew at the rate of five per cent; the whole of Nineties, we grew at the rate of
5.6 per cent; even in the first half of the last decade, we grew around six per cent.
Yes, from 2004-05 to 2007-08, we grew at nine per cent. We have placed it at high
and from there, we have come down and that is why, it is my worry, that is my
anxiety.

But I do believe — somebody has said as to how things can be improved.
Things can improve if the institutions are strengthened; if Parliament functions; if
this House debates, discuss, decides, for which it is meant. You will see, the
atmosphere will be changed. I know, and I do believe that those industrialists who
are going outside for making investment are being frustrated in India. You carry
on for six consecutive weeks - this biggest sovereign legislature of this country
discuss, money, finance, Finance Bill and scrutinise it, assert yourself; those who
challenge the authority of the Parliament by not resorting to this action but by

doing our job, the mandated job; you will see that atmosphere will be electrified;


rjs
Cd by c3


07.12.2011 156

atmosphere will be changed. System survives; system gets strengthened with the
strength of the institutional arrangement. Many a friend from abroad ask us: What
is the secrecy of your success of democracy? I tell them that though our
democracy is bit noisy, but at the same time, its fundamentals are strong. Thanks
to our forefathers, they built up the institution; they gave us the Constitution
within less than three years of Independence. The biggest socio-economic
transformation, Magna Carta, which is Indian Constitution; they gave us
independent Election Commission; independent Judiciary, free media — though
sometimes a little more noisy than Indian democracy — but nonetheless, it is free
and sensible, responsive civil society. That is the strength of the Indian democratic
system. If we can allow these institutions to function, to play their legitimate role
— sometimes those phrases, which you can use more frequently, I do not have the
liberty of using those phrases, being in office, being in Government - you will
find everything will be intact.

Therefore, Mr. Chairman, Sir, I would like to submit, yes, there are serious
challenges before us as to how to manage the Indian economy, come back to the
path of fiscal consolidation, to control, and bring moderate inflationary pressure. |
would like to most respectfully submit to you that we have debated umpteen
number of times. In February, 2010, food inflation was as high as 22 per cent; on
19" November, 2011, if it has come down to eight per cent — I assume that eight
per cent is high — but can we come to conclusion that nothing has been done to
control it or to check it? E

Tomorrow 1 will explain to you about the details, not WPI, when I will
respond to the debate on inflation. In the other House my colleague is doing it
today. He will be giving details about the price movement of 30 essential
commodities in all 65 retail markets all over the country, from the East, West,
North and South, in the last two years. Let us just take the example of wheat and
rice. The price of wheat was Rs. 15 per kg. two years ago and the price of rice was

Rs. 23 per kg. two years ago. If the price of wheat remains at Rs. 15 per kg. and
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the price of rice remains at Rs. 24 per kg. after two years, - I am talking of the
retail price, not of the whole sale price — would you say nothing has been done and
prices have been allowed to go on unbridled?

If the Deputy-Chairman of the Planning Commission says that the real
wage in the rural areas have increased and they have got reflected to some extent
in the purchasing power of the weaker sections of the society, is he wrong? The
question is, you shall have to look at from which side of the spectrum you are
looking at it. I am not saying that it is satisfactory. I am saying that this country
cannot have more than 5 to 6 per cent inflation. Therefore, 8 per cent is reasonably
high. We shall have to work hard. But should I not pay farmers? We produce
about 2,030 million tonnes of grains today. In 2004 the Government used to pay
Rs. 600 per quintal of paddy as the Minimum Support Price. Now, if the Minimum
Support Price or the Procurement Price is Rs. 1,100 per quintal, when more than
30 per cent of the total production is being procured through Government agencies
which sets the benchmark of the market, can you say that the price of one kg. of
rice would remain the same which was six years ago?

Therefore, these are the hard economic issues which we shall have to
address and we have to see how effectively we can do it. Somebody made a
comment that 40 per cent of the petrol cost is taxed by the Government. Yes, I
agree. Let us take the case of retail petrol price in Delhi or Kolkata. At the
Refinery gate it is Rs. 43 per litre and at the retail outlet it 1s Rs. 73 per litre. So,
where does this Rs. 30 go? It goes to the Government; it goes both to the Central
Government and the State Governments. On an average, the taxes are to the tune
of Rs. 15 per litre of petrol. But my problem is, the Union Government cannot
fully appropriate this amount of Rs. 15 because Rs. 5 will have to be given to our
States. The States will retain its own share. One-third of the tax revenue will have
to go to the States as per the recommendations of the 13" Finance Commission.
But when the apportioning of blame comes, not only 100 per cent, but 200 per

cent come on the Central Ministers and we receive all the “gaalis”. 1 do not
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suggest that the States should not impose taxes. Otherwise, where will they get
their revenue from? When a journalist asked this question, I said that I cannot
advise this because a substantial quantum of revenue is coming from them. E are
not in a position today. The States have their own problems. The Union has its
own problems. Collectively we shall have to work together to resolve these
problems and which exactly we are doing. Here, I seek the cooperation of the
House because we can collectively find out many solutions.

In today’s discussion, many new suggestions have come, which I will
definitely examine and see to what extent I can accept them. In my pre-Budget
consultation I will have the opportunity because I meet and I seek the advice and
suggestions of the hon. Members of Parliament who are attached to the
Consultative Committee of the Finance Ministry. I also invite various groups and
stakeholders. They give suggestions. The most important issue is delivery
mechanism. How to improve that?

The last point is very relevant and requires to be addressed. Somebody
from the plain calculation has said, ‘well Mr. Finance Minister, with this
Rs.56,000 plus crore of outgo, your fiscal deficit is going to be very high because
it is 68 per cent of your total projection’. Most respectfully, I would like to submit
that this is accountancy problem. Every year we will have this problem. If you
look at the last five years average, it will be 54 per cent, 55 per cent or 56 per cent,
but we do not end the year with 54 per cent fiscal deficit, we end the year with
four per cent, five per cent or even less than that.

Why has it happened? Somebody has suggested that there is a declining
trend in the tax realisation. It is not correct. Direct tax increase has been 22 plus
percentage. Indirect tax is also 22 plus percentage. But direct tax’s net has been
less. Why has net been less? It is because I decided and there was a complaint.
This was the recommendation of many of the informed MPs that ‘you, the
Government, are very funny, that is, the Finance Ministry. You just collect taxes

from me, sit tight over it and you do not return the refund, which is due to me; you
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have collected excess from me and you are slow in refunding the money’. Several
observations have been made by the C&AG also.

So, I decided this year that you upfront the refund. Now the entire system
is electronised, an electronic platform has been created, online transfers can take
place. So as a result of upfronting the refund, it has caused problems to me for the
cash management. Sometimes I have to borrow money from the Reserve Bank
because Rs.68,000 crore I have returned as refund till date against Rs.27,000 crore
of the previous year. But advantage would be after November onwards I shall not
have to pay the refund because substantial refund I have already paid. There the
accounts will be squared up. Therefore, one need not rush to the conclusion that
as because Rs.9,000 crore cash outgo in the First Supplementary, second cash
outgo of Rs.56,000 crore — you have seen the details — a substantial part of it is of
subsidies, oil subsidy, fertilizer subsidy and some we have to pay for the Defence
Personnel’s pension and salaries, some Central paramilitary forces and other
Central police forces, which are to be created, for that we have to give them some
additional money.e money we shall have to transfer to the States which is due
to them, and because of this fact, because of the higher realisation of the Union
taxes, because of the higher devolution, today all the States, except a few, rather
except three, are comfortable because their 14 days’ cash reserves taken together
are varying from Rs. 90,000 crore to Rs. 1,00,000 crore on their daily basis. So,
those days are gone of the early eighties and seventies when the States were
cashed out. Today, to that extent, the Centre is a little bit cashed out but not the
States because devolution has increased substantially. Some of the States are
managing their resources very well. Others have their problems. Problems are not
created by themselves. Some of them had it as their legacy. But we will have to
address that and we are addressing it.

I would not like to expand my observations because normally second batch
of Supplementary is some sort of prelude to the main event. I thank all the

Members who have made their contribution and I am more happy that, after
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logjam, the issue which we have picked up, is the primary job of this House. The
primary job of Lok Sabha is to control money, finance because without your
approval nobody, including the Prime Minister, can spend a single penny from the
Consolidated Fund of India. Without your approval, no new service can be
created. Without your approval, no money can be withdrawn. Therefore, Lok
Sabha should assert its right more and more as the real controller of money and

finance and of the treasury.
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MR. CHAIRMAN : I shall now put the Supplementary Demands for Grants
(General) for 2011-12 to the vote of the House.
The question is:

“That the respective supplementary sums not exceeding the amounts

on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to defray the charges that will come in
course of payment during the year ending the 31* day of March,
2012, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1, 3, 4, 6 to 8, 10 to 13, 15 to
17,19, 20, 22, 23, 29 to 33, 35, 38, 39, 41, 45 to 48, 50, 52 to 55, 57
to 62, 65, 66, 68, 69, 72, 73, 75, 77, 81, 85, 87 to 89, 92, 93, 95, 96,
98 to 102, 105 and 106.”

The motion was adopted.
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15.28 hrs.

APPROPRIATION (NO. 4) BILL, 2011°
MR. CHAIRMAN: Now, Item No. 15.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move
for leave to introduce a Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the services of the
financial year 2011-2012.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to authorise payment and
appropriation of certain further sums from and out of the
Consolidated Fund of India for the services of the financial year
2011-2012.”

The motion was adopted.
SHRI PRANAB MUKHERJEE: I introduce™ the Bill.
MR. CHAIRMAN: Now, Item No. 16.
SHRI PRANAB MUKHERIJEE: Sir, with your permission, I beg to move:

“That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2011-2012, be taken into
consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2011-2012, be taken into
consideration.”

The motion was adopted.E

" Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 7.12.2011.

* * Introduced with the recommendation of the President.


RCP
Contd . by g3


07.12.2011 163

MR. CHAIRMAN : The House shall now take up clause by clause consideration
of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
MR. CHAIRMAN: Now, the hon. Minister may move that the Bill be passed.
SHRI PRANAB MUKHERIJEE: Sir, I beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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15.31 hrs.

DAMODAR VALLEY CORPORATION (AMENDMENT) BILL, 2011

MR. CHAIRMAN : The House will now take up Item no. 12, Damodar
Valley Corporation (Amendment) Act.

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): I beg to
move:

“That the Bill further to amend the Damodar Valley Corporation Act,
1948, be taken into consideration.”

Sir, the Damodar Valley Corporation Act came into force on 7™ July,
1948 on the lines of the Tennessee Valley Authority in USA.

The functions of the Corporation under Section 12 of the Act, inter
alia, provides for the promotion and operation of schemes for irrigation,
water supply and drainage, the generation, transmission and distribution of
electrical energy, afforestation and control of soil erosion, promotion of
public health etc., in the Damodar Valley and its area of operation.

At present, as per Section 4 of the said Act, Board consists of a
Chairman and two other part-time Members (one each from Governments
of Jharkhand and West Bengal).

Apart from this, as per Section 6 of the Act, DVC has a Secretary
and a Financial Advisor. The Secretary is the Chief Executive Officer of
the Corporation.

Over the last more than 60 years, a number of changes have taken
place in the activities of Damodar Valley Corporation and it has grown into
a large generating company with its own transmission and sub-transmission
network.

Ministry of Power in the year 2000 appointed the Administrative

Staft College of India (ASCI) to examine various alternative models for
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restructuring DVC and to suggest the most viable one which would enable
DVC to discharge its responsibilities more effectively and efficiently.
Based on the recommendations of ASCI, meeting held in the Ministry of
Power on the recommendations of the ASCI inter-alia with the
representatives of Governments of West Bengal, Jharkhand and the then
Chairman, DVC, it was decided to amend the sub-section (1) of Section 4
of the Act relating to constitution of Corporation (Board).

In view of this, a need was felt to make Damodar Valley Corporation
broad based and more professional by re-constituting it with four full-time
members and six part-time members.

After approval, the restructured Damodar Valley Corporation will
have the following members:-

Full-time Members:-

1. A Chairman (Chief Executive Officer);

2 A Member (Technical);
3. A Member (Finance);
4

A Member-Secretary (in-charge of general administration and
business development);

Part-time Members:

5. A representative from the Central Government;
6. Two representatives, one each from the States of Jharkhand and
West Bengal; and
7. Three independent experts, one each from the field of irrigation;
water supply; and generation or transmission or distribution of
electricity.
It has also been proposed to abolish the posts of Secretary, and

Financial Advisor. E
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To incorporate these changes, it has been proposed to amend Section 4,
Section 6, Section 7, Section 8, Section 44 and Section 59 of the DVC Act.

The Bill seeks to achieve the above objects.

MR. CHAIRMAN : Motion moved:

“That the Bill further to amend the Damodar Valley Corporation Act,
1948, be taken into consideration.”
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SHRI UDAY SINGH (PURNEA): Mr. Chairman, Sir, it is a great pleasure that
Parliament is functioning again.

With your permission, Sir, before I speak on this Bill, I would like to say
that I am really enthused to hear the hon. Finance Minister imploring us really to
take the functioning of the House seriously and to debate more vigorously on
issues concerning our nation. Now, we have seen that this Session has lost nine
valuable days because of the rather intransigent attitude adopted by the
Government. We have seen, Sir, the Ministers of the Government go on to
Television channels to say that the decision, which now stands suspended is an
Executive decision. I think, Sir, the time has come when Parliament should take a
view as to what would construe to be an Executive decision. For example, if a
Government in power today — I am not talking about this Government — decides to
sell one of our States to a foreign country, it can well say that it is an Executive
decision and no legislative approval is needed. Therefore, our Constitution needs
to be probably studied in a little more detail and this Parliament should be
empowered to discuss, and only then the Governments be allowed to take
decisions which will have a long-term import on the country. Thank you very
much, Sir.

Now, I turn back to this Bill. The hon. Minister has just said about the
purpose of this Bill, and we cannot have anything against it. But I begin to
wonder why the Ministry of Power at all controls the Damodar Valley Corporation.

This project envisaged in 1948 on the lines of the Tennessee Valley
Corporation in the United States was a multi-purpose river valley project. Power
generation was only one of the major tasks that it was charged with. The others
were much more important tasks. So, over a period of time, the Damodar Valley
Corporation has become just an other electricity producing enterprise. I do not
think that this was what envisaged then. Therefore, just to reiterate, as the
Minister has said, the functions of the Corporation provide for the promotion and

operation of schemes for flood control, irrigation, water supply and drainage,
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generation, transmission and distribution of thermal power, afforestation and soil
conservation to stop the soil erosion, and public health and agriculture in that area.
These were the important things that the DVC was charged with originally.

What we now find is that since 1948, even the original plan of the Damodar
Valley Corporation has not been fully implemented. The initial plan was to have
seven dams. Only four dams have been made. Even those four dams do not have
the capacity to hold the excess water. With the result, large parts of West Bengal
get flooded every year. This is an extremely serious problem, and I do not think
that the Power Ministry is really in a position to do much about desilting of those
dams or those rivers there. Therefore, I do not know if the Government would
consider either involving more Ministries in the running of the Damodar Valley
Corporation or handing over the Damodar Valley Corporation itself to another
more appropriate Ministry because power generation initially was and remains a
secondary thing for the Damodar Valley Corporation.

On the other hand, I do not see logic in their being only part-time members
from the States of Jharkhand and West Bengal. The question is that large parts of
this area are to be developed. The Damodar Valley Corporation either falls in the
territory of West Bengal or in the territory of Jharkhand. Therefore, the District
Administration really calls a shot.

The Damodar Valley Corporation is trying to say that it will promote public
health, agriculture, overall industry and economic development and it is severely
curtailed from having the administrative arm to do this. E

Therefore, it would be better if the Local Administration was involved; and
if schemes like NREGA actually became part of the DVC, if it really has to do
what it was supposed to do in the first place. No study on the DVC has been done
since 1948. The landscape has changed; the watershed has changed its character;
and therefore, a detailed project study on this must be carried out as soon as
possible. Despite all this, the Damodar Valley Corporation is now home to a

large number of industries. It is on the pattern of the Ruhr Valley in Germany, in
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Europe. The environmental safeguards that need to be in place, are just missing
from there. Therefore, you have haphazard development. Therefore, the question
of reforestation or aforestation is on the backbench. Nobody is even bothering
about it. All that we are concentrating on is more and more power generation.
Rather than hydro, we are going in for more and more thermal power generation.

Power generation by itself is a very important thing. But as far as the DVC
is concerned, I would request the Government to re-look at the original plan for
the Damodar Valley Corporation and go back to what it was supposed to be doing.

I do not know why the dams are not being made; I do not why the rivers are
not being desilted; I do not why the environmental control measures are not being
put in place; and I do not know why the DVC itself is not increasing its
expenditure on the corporate social responsibility. It is spending a measly two
per cent of its earning. Why it cannot become five per cent? Why the District
Administration cannot be roped in? Why schemes like NREGA etc., cannot
become part of the Charter of the DVC? These are very important suggestions
that we are making. I would like the hon. Minister to respond to these suggestions;
and if possible to implement them. It is because once they are implemented, we
would be greatly benefited. For large parts of the year, you have flood waters; for
the other time of the year, you do not have irrigation water. So, really speaking,
the DVC has failed in doing what it was supposed to do. I would, therefore,
request the hon. Minister to kindly pay a greater attention to this.

With these few words, I support the Amendment Bill because the
Amendment is for strengthening the management structure of the DVC and one

cannot have anything against it.
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SHRI ADHIR CHOWDHURY (BAHARAMPUR): Mr. Chairman, Sir, I rise to
support unequivocally the Bill piloted by the hon. Minister, Shri Sushil Kumar
Shindeji under the nomenclature The Damodar Vally Corporation (Amendment )
Bill, 2011.

Sir, before initiating my debate, I would like to draw the attention of the
hon. Members of the Opposition Benches that the Nuclear Explosion of 1978 at
Pokhran had taken place without consulting the Members of this House and it was
called an Executive decision. Lahore Yatra was initiated on the same pretext of an
Executive decision, only to see that the Kargil was invaded later.

Sir, now, I come to the point. I would concentrate on the legislation as has
been brought by the Ministry of Power. We all are aware that our Power Ministry
and this Government have been exhausting all their resources to generate more
and more power in order to cope with the galloping rate of demand of the power in
our country. Virtually, we are racing against time to meet the demand of power in
our country. The Damodar Valley Corporation is recognized as one of the premier
organizations under the command of this Ministry.

We are proud to say that the Damodar Valley Corporation Project was
conceived by Pandit Jawaharlal Nehru.E is called the dream child of Pandit
Jawaharlal Nehru. Furthermore, in the Constituent Assembly of India the Damodar
Valley Corporation Bill was mooted by no less than Shri V.N. Gadgil. So, the
dream of Pandit Jawaharlal Nehru and the dream of Dr. Bidhan Chandra Roy of
West Bengal was Damodar Valley Corporation, which was conceived in
replication of the Valley of Tennessee in the USA.

As per the statement made by the hon. Minister, it has been clearly
indicated that it is not generally or in generic term, a thermal power utility. The
functions of the Corporation under the Act, inter alia, provided for the promotion
and operation of schemes for irrigation, water supply and drainage, the generation,
transmission and distribution of electrical energy, the promotion and control of

navigation in the Damodar River and its tributaries and channels, afforestation and
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control of soil erosion, promotion of public health and the agricultural, industrial,
economic and general well-being in the Damodar Valley and its area of operation.

What does it mean? It means that it is a multi-purpose river valley project.
Therefore, when it was conceived, it was stated that the Damodar Valley
Corporation was a deemed State with welfare functions attached to it. It was
recognised as a deemed State but now it is being recognised as a mere power
utility.

In the aftermath of Electricity Act, 2003, the status of Damodar Valley
Corporation has been relegated simply to a power generating utility. Thus, the
pristine status of Damodar Valley Corporation, which, I again reiterate, was the
brain child of Pandit Jawaharlal Nehru needs to be restored. It is an infringement
upon the status of Damodar Valley Corporation. The Damodar Valley Corporation
was legislated by the Act in the year 1948. In the same year, in 1948 the
Electricity Act was also enacted. But the distinction between a multi-purpose river
valley organisation and a mere power utility sector has been blurred by the Central
Electricity Act. Therefore, first I would urge upon our hon. Minister, Shri Sushil
Kumar Shinde to take this into account and restore the earlier glory of Damodar
Valley Corporation because Damodar Valley Corporation cannot be treated as a
mere power utility.

In the legislative document, it is proposed to (i) change the composition of
the Damodar Valley Corporation on the lines of the earlier lapsed Damodar Valley
Corporation (Amendment) Bill, 2007 with the addition that there shall be a whole-
time Member-Secretary; (i) provide that the Chairman shall be the Chief
Executive Officer of the Corporation; (iii) provide that the Member-Secretary shall
be in-charge of the general administration and business development of the
Corporation and (iv) abolish the posts of Secretary and Financial AdVisor.E

Through this proposed legislation, it appears that Damodar Valley
Corporation is going to undertake a structural overhauling of its administration.

Some sort of professionalism needs to be infused in this organisation so that it
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could be strengthened and it could be more pro-activated. But, I will say that by
conducting a cosmetic surgery, one could appear beautiful which does not mean
that he or she is healthy.

The crux of the problem in regard to Damodar Valley Corporation lies in
the dearth of capital fund in this sector. There lies the rub.

I would like to draw the attention of the hon. Minster on as to what are the
sources of equity of Damodar Valley Corporation. The primary source was that it
was conceived on the line that participating Governments — the Central
Government, State Government of Bihar and Bengal, now it is the State
Government of Jharkhand — will be contributing to the capital of the Damodar
Valley Corporation. These are all the participating Governments, who have
stopped to pay their contribution since 1968-69. That means, that primary source
of equity of the Damodar Valley Corporation has been choked and those States,
who were supposed to have paid their contribution, have not complied with the
stipulated agreement, which was enshrined in the DVC Act and in the Section-40
of the same Act.

The secondary source of equity of Damodar Valley Corporation was the
internal resources generated out of operations. But, | earlier stated to you that the
Damodar Valley Corporation has been treated as a mere power generating utility.
As per Section 14 of the Electricity Act, 2003, the DVC shall be deemed to be a
licensee under this Act. Therefore, the revenue generation of this organisation has
been restrained and the DVC has not been able to generate adequate revenue to
meet the capital expenditure of this organisation.

Now, what is the situation? The Central Electricity Regulatory Commission
has been fixing the generation and transmission tariff. The State Electricity
Regulatory Commission has been fixing the distribution tariff. Now, it has been
brought under multiple regulatory frameworks. You may go to the High Court of
the West Bengal or Jharkhand. You may go to the appellate authority or you may
go to the apex Court. It has been virtually brought under the multiple regulatory
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frameworks. Thereby it has lost its independence to generate revenue to meet its
capital expenditure. Therefore, this organisation should be accorded the special
power so that it can generate its revenue independently. Out of this revenue, it can
meet its expenditure. On the one hand, your Ministry has been pitching for ‘Power
for all’ by 2012.@

The Damodar Valley Corporation has already taken up the initiative of
generating of more than 8000 MW by the year 2012. But, on the other hand, there
is a serious dearth of capital fund for this organisation. If this situation continues,
may I know from the hon. Minister as to how DVC will be able to reach its targets
as has been fixed by you? Therefore, the multipurpose identity of DVC should be
restored in a manner that it may be given the special status.

I would like to draw the attention of the hon. Minister to the fact that DVC
is a statutory corporation. It cannot be considered a company. Naturally, it does
not have the authority to go to the capital market for raising equity for its own
capital fund. It has its own borrowing limit. DVC can go up to a maximum of
Rs.21000 crore of borrowing limit as its present net worth is Rs.10500 crore. It has
already exceeded the prudential debt-equity ratio, that is, 2:1. Therefore, the
Corporation does not have any wherewithal to collect the capital fund which is
desperately needed now for its survival.

DVC is such a corporation that is still providing the livelihood to 11000
employees in addition to 14000 pensioners. That is why, we are all very much
concerned for the survival of DVC. I would earnestly urge the hon. Minister that
right now Rs.5000 crore capital needs to be infused into this Corporation so that it
can complete the outstanding projects — I reiterate that it can complete the
outstanding projects — failing which DVC may be allowed — if you are not able to
pay the fund — to tap equity market by a special approval of the Government of
India.

Why not? This Government is going to revive the aviation sector. If it is so,

then DVC which was conceived by Pundit Jawaharlal Nehru, which has a net
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wealth worth of Rs.60,000 crore, which is characterised as a multipurpose river
valley, which is considered as a deemed State with all welfare activities, why not
DVC be accorded the special status, so that it can tap the fund from equity market?

I know that the ambit of the legislative document is very limited. Here,
Member (Technical), Member (Finance) and Member (Administration) would be
appointed. I would suggest that these three appointments should be given to the
internal candidates of DVC as they are more accustomed and are more familiar
with its day-to-day functioning.E
16.00 hrs.

The second point which I would also like to draw the attention of all that
DVC is a victim at the hands of its own participating Governments. I am saying
this because DVC sales power to the respective State Governments of West
Bengal and Jharkhand, but they are not paying back their outstanding dues.
However, the Member of those States are participating in the Board. What is the
necessity of incorporating those officials who are not even able to pursue their
own Government to pay back the outstanding dues to the Corporation?

However, I must laud your initiative that DVC is going to be restructured.
DVC needs to be more professional, but again the nub of the problem lies in the
dearth of capital. So, the Ministry should persuade the Finance Ministry so as to
pour capital fund adequately in order to revive this organisation and in order to
restore the Pristine glory of this organisation, which was the brain child of Pandit
Jawaharlal Nehru.

With these words, | support this legislative document.
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2 Yo PAR (FBrem):  GUURT HBIGy, 3T g9 SreR °re e denes fagae 2011
W Gl B 3faeR o, s oy # o7yt SM9Rl € I8 Weg 1948 & e drg R
&g fagld SwreT ¥ HEfd gl 98l @ s WRGR 7 39 9d | 91 wawe B 5, 9
T I T et SR SIRES 21 Sl IS WRBRI B UHh-Udh TS Bl 59 s § g
@1 yrae fHar 71 21 A U9 Ry wew @ M § S gaUe 8- U ol s 9 8, g
el W 3R AR ot e fagga 4 &l

16.03 hrs.

(Shri P.C. Chako in the Chair)

AT TSI AT I T offh H 3MUS AH W AR Bl 3R WD JAT St B &
9 IR% SMMHNT BT a5 b g8 U8l W | A1 Ui 8 S Afd el g8 21 U
AT AR SATEETE § Ao &7 H ol UTaR o @ 91 ®, 98 Aol W Afd 9l g8 ® 8k
IMATGR HERTSG, H A faega w21 fl, a1mysh Jgi geb RIS € 3R 5 370 994 & et
Y AT A T I 5-6 AN B! A8y offh AT WY 9 g+ 8l &l # °gm P 59 9 &
HIgH F 39 IRATSHT W APy e foan 91g ofiR @rgen) |ifsan aidt St 4 e @ b
T FATRIEIE ¥ ST 83T AWl © Al 39 TR ARy &rre o 91 iR S @ees 4 gAY
& TIREd, IREd] URATSHT S @I~ H €, Ib] W9 A GRT {Har Syl e fqsredt &1 w41
R T H 5 AfF 2 R BART STeT T gonl ®, fawra Wt a1t € ofiR amyfd ot St
LBEEERIREE]

U 98 W Ul fQged € 6 1954 W SMIGR G197 ATUE0 1 YA gs ot
3R &l =TS aRATSIT H ST 4000 AN faRenfyd 6 T &, a1 ST WY gaig B gfaen
Hﬁaﬂé%‘\—rﬁa@ﬁmﬂﬁvaﬂél J 57 qUf { AWK TR I 8, IT ABAN B
g1 21 gfTa e 3R SIRES & HRIg 250 Td 39 AT § o 31 § R <=9 @1 o1 fh
HAA 340 AN PI 4 Th JIMMAS AT AT © 3R DI A AN BN 7 PIg Alb & T
3R 7 & arasn & 1l 1000 F ¥ favenfid uRar o W RSN TR § 9edh |
g 3R Sl JAfQlferd 8, Sd! DIy 8lel @ dTall 78] & € dgd 19R AMar gl # =g &b
AT A S S e @ <



aruna
td by o3
 


07.12.2011 176

HEled, SMIR |Tel faRenfia wearor |e 991 3R 3000 @ g$d1d KR & I8 I
UfegH e &R SIRES & IS, A 9o <IrTerd 1 favenfia oRari @& uer § aen
AT b Aeebrel Jarraot f&ar Sy, gaifia fhar Sy difdee 31Tl I bR A1 349 9 5
DIy S 39 TG el oA 81 MY < 39 ave ¥ 3R 1 uRAISHIY €, S ERIgps qig
RIS &, SMIER B1S A & 8 Sl Wad g1 fedehd 37l 8 a8 WATaR0l B 3fiR o
aifereer & T 2| $Hd HRUT GAAINIG B Bl AR § Radars @ @ gl 3 TR
B THRAT A <@ B ERIpS qiE GHAqR H ©, faenfidl @1 gy oret W O 8, 9%
<17 T8 fAd | T8 SRU § 6 eRige ARG uRYg # oM e R 7l ERgs |
3 A AN, §9 UeT iR ot <t fh S 8% Wie AW 9 AMifea fham W gl # s\t
faxier =181 e § i 3R AFa IR A Sl A1 & 1 g8l @ fARefid @il bl et
PR B AT B AMMRY| IS¢ Jamasl He 1 a1y, e e =gyl S 4 gwifaa €
It Ed e Ay AfeT o I a8 781 Hdl uTs Bl U dig fRHEd uew 6 g, i
f a8l | Fehl R 21 RHR el #§ 33 Tia o €, e o a% Wt = T e urn
2T & U R wed 38 2l T ' # ST o, ST, S @ fog 25 ast 9
HEY BRI ©1 50,000 I AR AN fawenfia gy «ifdh 1 3T db bl b1 gaitia a1 fbar
AT 40 WY ST IHR 8t ¢ o g R g wigde sufal &1 fam = 21 3 qam
fogrepd & | TaTT URATSIAT 1 of olifSIY, 1975 H Y i M ¥ srfefea fwar w1l 98f 25-
30 Tl A AT W N UK TS g © <lfh [hl URATSHT B Yoord el gs ©l # et
g b amue wremm @ R f[§gell & @Re #7 AH H3 S 3R WRPR BT & ATh N
P 2, S9 WR ¥y &I < SR 39 Yioiged ol MEiRa W\ A/ & ofe] W | U 9gd 9
A B Sl AT § ofdd € WRPR & @B A 39 W) R B a0 I89H Al &l
HIATTST AT @Mey, faRenfia rm | q/d A1 A1y 3R 59 ATSHT BT AN Tg B B
DA ARG T I8 < fAbr HR Aehall B

# $1 9l & WY SEIR 11 M (eieE) a8, 2011 B FHAE HRA gY STl

1 FHS BRAT §




07.12.2011 177

2 TREA qUsy (WaKEH): AT Uiy Heied, § 39 die 9 dle &1 goroid dredl gl
[umfy 7R ¢ 3ol B
2 RGOS : FHUN FEIGd, AU q97 SMIeR a1t e fd8re, 2011 WR dle &
sraer faa, g fog # smuet vt gl I8 fA8¥e oMW 60 99 UBSl 1948 H g ol
SHBT I UfTIH e, fAeR iR SIREe # o AT el @l fabiid &1 41| 976 Favn
B I 8, 5 AIST BT Ieed 39 W FRIF0 1 7| fagfa Iaure S fhedt yeer a1 <ur
P I IMEH TN ©, [IEd I B AHId HAT 39 G URIASHT BT Ieg AT
framl & fou Wt &1 9 Aeaqul haek R 21 59 M &1 Sewg ot 6 fha &1 51
ATST & ATH A S @l RGfa e ol ot =i ot ariion ofgd, ueer oiiR <er &t
THRT & W0 H 31 Wl 8, 3R I 987 W 39HT I8 S o7 fh Yaoied &) qumett a1 i)
a9 o frerft| g # auf & AT 7 &R Ry v 3 91 @ wHy SR Y &7 dem B
ST 8, PN AT Y g4l & SRl 8, T 8 SRl 8, IqDh! IYSS, W 98 Sl 8] gafarg
ASddl & WEM { I R AT 3R AR T ID] I @ Bl BAR S BT &
R g @ oY STt 1 Jgdqel AE BidT © gell Bl el 3R el Dl GRIA @
W s9BT Uh ¥ Tl oifb favd 60 auf & @€ w9 5 9 2007 & s qone O}
T gatT| oifh 3T 4 S¥0 W & TaIdhdl USl, $HD] Aded © [ SAHI AHI-
I R A JABT B ALY, 98 e 8 Ul T IMaWSH Bl © b B A e,
GRATSHT AT FARAT BT FATw W A AT B B (oY AHI-AHT W IADT (b BT
=BT IR SHH S WY HfHAT € 3R O 9 Iegd B! Yfd T8 8 U1 & 8, SAD AT B
RTER € d1 S9H YUR B DI S Faweng & T8 E, R 9 guidan dr] 81 uT & E A1 @
B U1 R ©, 39D e W 97 B ARy Wfhd YA: oSl |elEs bR @ folg A
AT S gRT o fA9d o/ T 7 €, 89 ol 39® R H ©S B

AEICY, SAD AU & 1Y 89 AUP AT F AT G2l S I el daredl, SNl 8N
7d wefl, s Sers S A wE B g A ot sawEe ¥ o ¥l 'R @ g | &
gareEe fSege # usd € ofk Ao uRATSHT 98 o1 U afdd gRAroHT 81 o ff a8

T H AfRd gl e WRPR SS9 R &0 <dl § a1 fvad w0 | Ao gRASHT STe[g
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fSeae # T Usdl 8 oifhd 39 Ao & fdert 9 & a3k a9IR-89IR Udhs
S AR 2Rl ok S9s |y € o gRaTeHY f afRd €1 g9 18 gRare T a9 E,
B YH BT 8, 89 W 89 AY Bl gl Uy fhel HRUI A a8 A 8 SRl & d 89 W
faRIy &1 &9 @t SR Bl ®1 3179 ST OTel 84 STl oW fierd €, <2 1 faer B g,
Tl e18 oIl gl § e g et ot Sw1 SR waer & 9a9 91 HR1 oSl Sl @l
# ORI W0 A TR Y B A HRAT AT, T8I A BH AN GAbR AW 8, Walsl Sug 3R
IRATSHY 8, STel A fdoTell AR @1 Sl 21 offdd a8 9 & WRPR I9 Hd- IR ol ©
3R R 7 Ml W BN U< ®I fastell <dt 81 § AR #341 Sft &1 &9 gt &Rl
= 5 57 aRArSTRl &1 S 929w B, e A1 ¥ fASiel &1 S Sared gar © 8k i
&5 # Bl 8, 99 &7 Bl bl v el | wel fastelt ey Bt &, Al a8l & ol Suw 4R
%8 S <l F€ W Ueh RS W DE A HEl FaAT B QY el Sl Bl

Helqy, Rrars BT b gurl HedqUl haex 8, SHDl I o e =nfgel § =i
St Q4 HE AE T [ aE Adue MiYad w0 9 S 21 offed g9 |y 8 are
HRUT A S A A e afeq € S W O S @ A F9R 3R S drifRa
| A 3o H e 81 ik fIYy ¥ 4§ S ISy W & € S Q¥ BT Ga a1 3Mardy
el TS 8, S W g PR Bl TNH I fIoiell & qars et <7 I T 9|

S UQl B W AU I FAG BT B
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SHRI KALYAN BANERJEE (SREERAMPUR): While supporting the Bill
brought to the House on behalf of my Party All India Trinamool Congress, 1 wish
to add something in connection with this Bill. No doubt, in the last sixty years,
there is a large scale operation of the Damodar Valley Corporation mostly in south
Bengal and Jharkhand. E

It is no doubt that the largest section of the people of South Bengal is
depending on the DVC everyday. A large section of the people has been engaged
in the employment of the Damodar Valley Corporation. About sixty years have
gone. Possibly the hon. Minister or no one of the DVC has got the time to find out
whether the dams of the DVC can be modernised or not. In order to increase the
holding of more water, time has ripen to think to modernise the dams of the DVC.
The effect of that is to increase the holding of the water. It was because of the
behaviour of some irresponsible officers, water was released during the rainy
season, without consulting the State Government. It mainly affects the two major
districts of West Bengal, District Burdwan and District Hoogly. It was pointed out
time and again. But unfortunately no one from the DVC has got the time to think
over that. I will beseech, I will request the hon. Minister to please apply his mind
in so far as this part is concerned. When you release the water, you cannot imagine
the affectation of the people of the Hoogly District and the Burdwan District who
suffer a lot from the flood. Unfortunately, no one from the DVC has ever gone to
that place, nor has anyone ever extended any help to them. Please look into that
and think about the modernisation of the dam.

I started by saying that South Bengal is depending upon the DVC. In fact,
since | come from South Bengal, it is a glory of South Bengal. So many persons

are dependent on it. But you can modernise the dam.
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Another irresponsible behaviour of the DVC is in the field of the land
acquisition cases. A large number of cases are there. If the hon. Minister takes the
statistics from the officers, a large number of cases are there where the lands have
been taken and assurance was given to provide employment. Unfortunately, the
employment has not been given and they are litigating into the Court.

Corporate social responsibility is really very poor, rather, I must say that it
is extremely poor. I do not know where the money goes. Where has the money of
the DVC for the corporate social responsibility gone? Does it not mean that the
corporate social responsibility is in and around the project area? Nothing is there.
Of course, a good booklet of the DVC is there, a very good booklet. It has very
good pictures but it is not commensurate with the function of the DVC. The
corporate social responsibility of the DVC is extremely poor.

The environmental problem is not being faced by the DVC. In the Mezia
project which has been started, on the second day no one is having any enthusiasm
to go there because of the environmental problem. These areas are mostly having
Scheduled Castes and Scheduled Tribes people. I will request the hon. Minister to
look into the environmental problem or the pollution problem which can be faced
mainly in the Mezia project. It needs to increase fields of operation. You have
heard that a number of speakers are saying as to why he will be concentrating only
in the distribution of power. Ee object was something. It has been elaborated. I
am not going into that. But in the field of irrigation DVC must discharge some
responsibility. DVC must take some responsibility for the rural Districts. These
Districts of Bengal and Jharkhand are all rural Districts. Some parts of these
Districts are affected by Maoists’ violence too. Irrigation facilities there should be
increased.

I would request the hon. Minister to look into another problem. Possibly he
is not aware of this. Possibly the DVC does not know how to make an appropriate

application before the Central Regulatory Commission. I believe they are not
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getting any relief because of dearth of knowledge among the DVC people for
making applications for getting relief.

Sir, there are two very beautiful dams there — one is Durgapur and the other
is Panchet. The Government should consider opening up tourist centres at
Durgapur and Panchet dams. If that is done, people will visit those places in large
numbers.

Mr. Minister, I do not know whether it is right or wrong but there is a
charge of corruption against your Secretary for the last two years. Is it correct? If it
is, did you make any inquiry into it? Do not let a person who is charged of
corruption go scot free.

With this, I support the Bill.
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, I rise to oppose the
Bill. I am not against the restructuring or strengthening of DVC but I am against
the way it is done and against the motive behind it.

DVC has a multipurpose character. But seeing the way the composition is
done, I apprehend that control of the Central Government will increase. If the
Central Government’s control increases more and more, [ am afraid a day might
come when this will be disinvested like the other Central public sector
undertakings. That must not be done.

In establishing the DVC, the Government of West Bengal and the
Government of Jharkhand have made a great contribution. However, their
representatives have been made only part-time members. Why should they not be
full-time members?

The DVC was visualized as a multipurpose and multidimensional project. It
was the brainchild of Pandit Jawaharlal Nehru. It has an assigned vision. One of
the primary purposes of the project is controlling floods and promoting irrigation
schemes. But what is happening now? As has already been said by some hon.
Members, in West Bengal the DVC is called as Dobano Vasano Corporation
which is inundating and flooding most of the areas because of irresponsible release
of waters. This is affecting my own District Bardhman, Hooghly, parts of Howrah
and Bankura. It should be looked into as to what is the main reason for this.

When DVC was established in 1948, it was decided that there would be
seven reservoirs and one barrage would be made. However, only four dams -
Maithon, Panchet, Tilaiya and Konar - were made and not the others. In the case
of Belpahari, the Central Water Commission was entrusted to conduct a study on it
in 2006 but it is yet to be done. That should be looked into.

At the same time, dredging and de-silting of the dams and the barrage is
very important. I would request the hon. Minister to go to Durgapur and see how
badly silted is the barrage. The barrage has no capacity to hold the water. If it goes

on like this, what would happen in the rainy season? Irresponsible officers are
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releasing the waters inundating large tracts of West Bengal. And, during the
summer season, there is a scarcity of drinking water.

I support the modernization of the dam. At the same time it should be
surveyed whether the height of Panchet and Maithon dams can be raised by three
feet after consultation with the Government of Jharkhand. This should be looked
into.E

Another important point is that with regard to irrigation, the DVC is telling
that it would supply water only for Aman Paddy irrigation, but not for Boro Paddy
irrigation, which is not included in the DVC manual. It should be included for the
sake of farmers and cultivators.

Another point mentioned by the Standing Committee regarding promotion
of afforestation and control of soil erosion in the valley area is that it is not done in
a planned manner. It should be looked into. At the same time, it is important to
supply drinking water to the people. DVC supplies water to Durgapur Township,
but it is charging exorbitant and abnormal cost, causing inconvenience to the
common people. DVC must look into its social corporate responsibility. It is not
doing it now; the socio-economic development of the tribal people was also a part
of the DVC mission. A number of tribal people were affected and evicted, but they
were not given proper rehabilitation. Just giving some compensation is not enough;
this should be looked into.

The welfare of the DVC employees should also be looked into. The
appointment on compassionate grounds is entirely stopped; it is to be started again.

Another important point is about power generation, transmission and
distribution. No doubt that the DVC should come forward to fulfil the demand for
power by coal and steel industries — I support it because Railways and others need
it. DVC has already three hydel projects at Maithon, Panchet and Tilaiya. They
have a capacity of 144 MW. It also has four thermal projects at Bokaro,
Chandrapur, Durgapur and Mijia with 3710 MW. The total comes to 3854 MW.
DVC also has a mission to make it 8000 MW in the 11" Plan. DVC has already
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started the renovation and modernization programme from 1987, but that is not
done in a proper way and this should be looked into.

DVC has now started establishing three more thermal projects at
Raghunathpur, Andal and Kodarma. That is welcome, but the question is of
rehabilitation and resettlement. When the Hon. Minister went to Raghunathpur, he
said that he would look into the matter of engagement of one member of the
evicted family. But in the Rehabilitation and Resettlement Policy announced in
2007, there is no mention of employment of land-loser. This should be looked into.

Again [ reiterate that power generation is not the only criterion of DVC. It
has a larger vision. If you look at the mission of DVC, you would see that after
power control, the next important aspect is flood control; then we have the
promotion and operation schemes for irrigation; then we have generation,
transmission and distribution of electric energy. So, they should be looked into for
the benefit of farmers of West Bengal — particularly, flood control and operating
schemes for irrigation.

I again say that DVC should not be looked like any other CPSUs. It should
be looked from the other way because it has a multi-dimensional roles and multi-
dimensional projects. So, proper attention must be given to those points. At the
same time, I request that it should look into the social integration programme so
that the evicted people would get some relief from DVC, and some welfare
measures for the people of the valley area would be undertaken.

With these words, I oppose this Bill and conclude.
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SHRI ARJUN CHARAN SETHI (BHADRAK): Thank you Mr. Chairman for
giving me a chance to speak on this particular Bill, which is being discussed.

The Damodar Valley Corporation was constituted under the Damodar
Valley Corporation Act, 1948, as has been stated here. But over the years, its
functions and its area of action has changed a lot. The Statement of Objects and
Reasons of the particular Bill says that:

“The functions of the Corporation under the Act, inter alia, provided
for the promotion and operation of schemes for irrigation, water
supply and drainage, the generation, transmission and distribution of
electrical energy, the promotion and control of navigation in the
Damodar River and its tributaries and channels, afforestation and
control of soil erosion, promotion of public health and the
agricultural, industrial, economic and general well-being in the
Damodar Valley and its area of operation.”

I would like to ask the hon. Minister about drainage. It is told that because
of the siltation of the dams and reservoirs, the drainage problem is acute. No
drainage work is being done there; rather floods are being occurred every year.
Similarly, there is no sign of navigation.

It was originally mooted that navigation should be made in the canals. So,
in a short, whatever mooted earlier during the formative years, all these functions
have been done away with. Only main function of the particular Corporation is
the power generation that is too not through hydel but through thermal.

Having said that I would most like to invite your kind attention that this
particular Bill has also gone to the Standing Committee. The Standing Committee
has recommended certain important things. I would like to point out one aspect
regarding recommendation of the Standing Committee. It says that:

“The Committee also feel that DVC should pay equal importance to
its other welfare activities such as afforestation and eco-conservation,
flood control, fish farming, management of natural resources, rural
electrification, etc., apart from its role in power generation,
transmission and distribution.”
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The recommendation of the Standing Committee has gone into the details.
Similarly, another aspect has been neglected, that is, non-power activities of DVC.E
The Standing Committee has recommended non-power activities of DVC which
include water resources management, flood control, irrigation, drawal of industrial
and domestic water, water treatment and development initiatives. All these
aspects have been neglected over the years. [ would request all the senior
Ministers who are present here, especially, Shri Shindeji, that these aspects have
been pointed out by the Standing Committee of the Department concerned. When
all these things have been neglected, then only passing of the Bill and providing
electricity to certain areas will not solve the problem. It is a composite scheme
which means you have to develop all the aspects of this particular Corporation.
Otherwise, having only power generation and that too in a limited way, would not
serve any purpose.

Then, the social obligation programme was launched in 1981 by DVC to
fulfil its mandated action under Section 12 of the DVC Act for promotion of
public health as also agricultural, industrial, economic and general well being of
the Damodar Valley. The number of programmes relating to DVC’s commitment
towards the community and to reach to the people increased from 25 villages in
1981 to more than 40 villages. It is all right. But at the same time, what has been
pointed out by the Standing Committee of the concerned Department that should
be implemented in a time bound manner so that all the composite schemes that
have been recommended are implemented. This is my request.

With these words, I support the Bill.
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SHRI PRABODH PANDA (MIDNAPORE): Thank you Mr. Chairman, Sir. This
amendment is a proposal for restructuring the Corporation. It is not objectionable.
But the point is that the Government should look into the health of the Corporation.
They should review the functioning of the Corporation. Many things have been
narrated by my previous speakers. It is rightly said that at the time of its inception,
the objectives were — flood control, provision of water for irrigation and other uses,
generation of electricity, distribution, transmission and all these things. But with
the passage of time, there was a shift in these national priorities. They have
shifted only to power generation, transmission and distribution. Gradually the
other parts have been ignored and by passed. So, this is the main problem.

Now I do not know which is the nodal agency. This Bill has been brought
here by the Minister of Power but other areas are not less important. If we take
irrigation, as per the Government version, it is not less than 5.69 lakh hectare gross
irrigation command area. So, what about flood control? It is very nicely said by
the previous speakers that now DVC means Dubai Vasai Corporation. People
think that the DVC will control heavy floods but what happens is that when people
are inundated, the DVC releases more water.@ compounds the floods. Even
during the Kharif season when the farmers want water, DVC is unable to supply
water to them and the argument is that there is no sufficient water in the dams. The
main purpose of it has defeated. The objective of it has not been achieved. It is a
failure on the part of the Government.

The question is whether there is any proposal for modernisation of the dam.
What about the welfare measures that had been proposed earlier for the
development of the people living in and around the dam? Nothing has been said
about that. Regarding the expansion programme [ would like to submit that one
revised feasibility plan has already been submitted. The expansion programme
included the Belpahari region of West Midnapore, it is a Maoist affected area.
What is the fate of that revised plan for the expansion? I do not know about the

other programmes in regard to forest and environment. I do not know if there is
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any coordination of this Ministry with the other Ministries like Water Resources
and all. What are the views of those Departments in this regard?

I would also like to know about the problems of the employees related to
this. I would like to know if all the land users have been provided with jobs in the
DVC or not. Also, I would also like to know if the welfare measures as proposed
for these people have already been undertaken or not. Initially it was thought that
hydel power would be generated out of this, but now the policy has shifted to
generating thermal power. In some areas they have already gone for PPP and joint
venture and so there is a sense of apprehension that if this sort of a re-structuring
takes place, then it might pave the way for disinvestment of the DVC. So, I think,
the Government should think over this issue because DVC is not a very simple
thing. It covers vast areas of the States of West Bengal and Jharkhand.

The other issue is about the full-timers. Why is the Central Government not
appointing two full time nominees from the States of West Bengal and Jharkhand?
The State of West Bengal could be the full time Member of this Corporation. The
Central Government may propose for five members, or seven members in stead of
three, that i1s good. That can be done, but why not there should be full-timers?
They should have the main responsibility for the State concerned.

I think, the Government should think over this. We have some serious

observations about this. With these words, I conclude my speech.
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DR. TARUN MANDAL (JAYNAGAR): Sir, thank you for giving me this
opportunity to speak on the Damodar Valley Corporation. I would first like to
salute the scientist Meghnath Saha who planned this pride project of India for
socio-economic all round development of the States of West Bengal, Bihar and
also at the same time generation of power, creation of irrigation facilities along
with environmental protection and so many projects.

Our first Prime Minister in free India, Pandit Jawaharlal Nehru who
commissioned this project did not commission this project with his own hands but
he called two adhivasi women who were engaged in the work of that project work
and by their hands he commissioned that project and through this act he definitely
sent a message to the entire population of this land that no adhivasi people who
are mostly inhabiting those areas should ever be evicted, de-settled, remain
unemployed and under-developed because of any such development project in
future. But I am sorry to state that all around the DVC project areas including its
four major dams and the recent thermal power project plans that the DVC is
commissioning, the people living in and around there are suffering because of lack
of electricity, lack of employment. There is a serious problem of pollution. So, that
aspect should be taken into account. E

Secondly, it actuallyrted functioning from 1954. There were around
thousand evicted families who staged a dharna at Jantar Mantar from 17" to 24™
October and met the hon. Minister for Power. 1 also wrote to the hon. Power
Minister regarding the settlement. He has assured me that he will look into that
matter.

Another project near Roopnarayanpur, namely, the Hindustan Cables
Limited, is now a sick unit. They are getting power supply from DVC but their
employees are not getting their payment regularly and their wages are getting
delayed by three to four months. Very often the authorities of the DVC are trying
to stop their power supply. I also requested the Minister on this point and it has

been reinstated.
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My last point is, due to non-modernisation, as the hon. Member who spoke
earlier to me said, particularly due to sitting problems, the capacity of the basin is
reducing and inundating more places all around. Even in this scientific era, the
engineers are not taking proper action on weather forecast and not giving proper
warnings to the people who are inhabiting downstream of the dam. On all
occasions, they are releasing plenty of cusecs of water endangering the lives and
properties of the people living there. That should not be done in this scientific era.
Proper development should be taken up.

Finally, if this amendment is meant for real superior administrative
measures, then I have no objection. But if there is any hidden intention of

disinvestment or PPP or some more centralisation, I definitely object to this.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected
Chairman Sir, I am very proud that within 6 months of our independence, the
Damodar Valley Project was undertaken with the aim to transform the ‘River of
Sorrow’ into the ‘River of Joy’. Exactly that happened. River Damodar was
controlled to generate electricity on one hand and extend irrigation facilities on the
other. Recurrence of flood was checked, land erosion was minimized and
afforestation was made possible. As a result the entire region flourished and
industries based on coal, iron ore and hydropower developed. Therefore, there is
an urgent need to increase the number of board members of DVC. The present
Bill proposes that the corporation should consist of 3 independent part-time
members and I support the Bill. But there are some apprehensions. It is doubtful
whether these part-time members will be helpful in strengthening the board.
Along with that, under the 11" Five Year Plan the 7000 megawatt electricity will
be generated instead of 2354 MW earmarked earlier. Newer areas will be
included in its ambit like Mejda, Chandrakona, Raghunathpur, Durgapur of West
Bengal and Bokaro, Kodarma, Mython of Jharkhand. More and more power will
be generated by DVC and distribution of power will increase in all the adjoining
areas. There has been massive industrial development in the Damodar Valley.
But one thing must be remembered that if the dams in the lower reaches are not
repaired and preserved then there can be heavy devastation in Hoogly, Midnapore
area. The crops are damaged due to flood and farmers suffer a lot. In Jharkhand

area also irrigation issues are there. These must be addressed in right earnest.

* English translation of the Speech originally delivered in Bengali.
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Moreover the temporary workers and employees must be made permanent.
The management should also be strengthened and irrigation facilities must be
extended. As my previous speaker mentioned that DVC was inaugurated by a
tribal women in the presence of late Prime Minister Shri Jawaharlal Nehru. So
this is a very pious project which can be utilized for the welfare of the common
people I have myself visited villages of Jharkhand where there is dearth of power
and people are in great difficulties. Electricity can become the source of
prosperity in our country and DVC can help in this regard. Thus I request Hon.
Minister of Power to address all these issues which affects the common man and
actually realize the dream of converting a river of sorrow into a river of joy.

With these few words, I thank you and conclude my speech.
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17.00 hrs.

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): Mr. Chairman,
Sir, I am thankful to my colleague-Members of Parliament of this House to guide
me on the Damodar Valley Corporation (Amendment) Bill. A few of my
colleagues have advised me, a few of my other colleagues have given me some
sort of suggestions and a few others have opposed it. But, subsequently, they said
that it is a good Scheme and they support it.

This Scheme to improve the Damodar Valley Corporation Board started in
2000 and the matter was given to the Administrative Staff College of India to
suggest how to improve the situation there. A very limited power generation was
going on there. I must bring it to your notice that till 2005 — I have the figures — it
was only 2144 MW capacity . But before that, this was given to the Administrative
Staff College. The matter came up after two years to the Government and then,
subsequently, it was sent in 2007 to the Cabinet Secretariat and the Cabinet
approved the proposal and the Bill was introduced in Lok Sabha in May, 2007.
But, unfortunately, this Bill could not be passed. I think today is the luckiest day in
the life of the Damodar Valley Corporation that all the colleagues supported it.
The last speaker Shri Majumdar - though I do not understand his language yet I
could understand the translated version of it and I am thankful to him. He said that
this Amendment must be there. He said that the whole transformation has taken
place and further it is required to have more and more transformation in that area.

Some of my friends have said that when the Board was established in 1948
looking towards the Tennessee Valley Authority Act, India brought forward the
new Act. The perspective was that in those years, there were no separate
Departments as such like Power, Irrigation, Drainage etc. But, subsequently, these
Departments were separated. The Water Resources Department has been made
independent; the Public Health Department has been made independent and the

Power Department has been made independent. During the course of time after
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Independence, it was decided specifically that apart from irrigation, we have to
give more power to both the States. If you see it as of today also, both the States
are power-starving States. But this Board was living only with a few officers, three
or four officers.

17.05 hrs (Dr. M. Thambidurai in the Chair)E

We have one Chairman; one Secretary and one Financial Advisor; one part-
time Director from Jharkhand and one part-time Director from West Bengal. But if
we look towards all the Corporations that are under the Power Ministry, we can
say that they have certainly got independence. There is no Corporation which has
handed over powers to the Government of India. This Corporation also has powers.
I assure those friends who have apprehensions in their minds that the Government
of India wants to take over all the powers and authorities. No. It will not be done.
We have specifically given more rights and authorities to them. We had
consultations with the States of Jharkhand and West Bengal, not that we had just
once or twice consulted them but a number of times. We have consulted concerned
people, and then, this Bill has been brought into existence.

It is true that the whole project was ambitious in the beginning. It was the
brainchild of Pandit Jawaharlal Nehru, the first Prime Minister of the country, who
had great vision. They said that an adivasi lady had inaugurated this project,
which shows the Panditji’s mind; that shows the Panditji’s vision. I think, we will
not shatter that vision as far as this project is concerned. That vision of Panditji,
will not be diminished in the years to come. That is the reason this amendment is
being brought in.

I would like to mention here that I joined in 2006. Before that, we had
2,144 MW but today, we have 3,857 MW. By the end of the 12" Plan, 4,525 MW
more will be added. We have to increase this. We fully agree that the original plan

was started for irrigation and flood control.


rjs
Cd by b4


07.12.2011 199

If you look at the present Directors, we have specifically mentioned in the

Act itself that one would be from irrigation and one from water supply department.
A lot of complaints came in between during my period and it is a fact that some of
my friends have stated that floods are uncontrolled. Wherever we face floods, we
always consult the Water Department of the States and the Central Water
Department also. We immediately take note of it. In spite of that, some places
have been affected but immediately an alarm was given through the District
Collectors and the situation has been brought under control.
It is a fact that some of the dams are very old. ... (Interruptions) Regarding some
of the dams, it is stated that there would be more damage if we keep the water
there. Sometimes, if there is more water flow due to rains, we will have to take a
decision but at the same time, we take the decision and the precaution when it
comes to giving alarm to those who live in the lower places. E

Sir, I am only briefly responding to the points made by hon. Members. It
was told that corporate responsibility has not been accepted. No, it has been going
on and even during this year Rs. 25 crore has been allocated for this purpose. |
enquired about it and I have been enquiring about it. Not only this, but sometimes
they also give money for flood control programmes and afforestation programme.
I have figures with me regarding the Afforestation Programme. I was told that that
work was not done. But I have specifically asked about this because this is a very
important programme. In 2008-09, the Diamond Jubilee Afforestation Programme
was given Rs. 7.62 crore, in 2009-10 it was given Rs. 9.48 crore and in 2010-11 it
was given Rs. 6.70 crore.

Then, an amount of Rs. 28.72 crore was given to the River Valley Project
in 2008-09, in 2009-10 it was given Rs. 16.74 crore, in 2010-11 it was given Rs.
13.37 crore and in 2011-12 it was given Rs. 14.47 crore.

Then, as far as the Afforestation including Green Belt and Land Scapping

Programme is concerned, in 2008-09 it was given Rs. 5.19 crore. ... (Interruptions)
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N Phagar B I sies # s@foy @ =@ g R®ife gsd swd b e
oT... (qar)

2 s PAR T0SA : FRETS B IR H qA18Q ... (F9ET)

N Peltepar e o o1 g, # sik@ve & ar d garr ... (@@ems) 85 syl &y
IR qrell, YD AThE @1fey, § fUeel IR Ad § oMud 9% AR & aid @ § 6
SIREUS H S8 ARY| H 987 Yo HISUsIH Wl b A1, olfh T8l S8 el el | JTeh!
A gie-9: aR arel| A ad § T8 HeAr argar o7 # dR-9R wEdl 3@ g fF e s Gfv,
&R a8l b AW | &g BT & d% §Tel I, 1 A1 &9 Sty AT | .. (Faem)

SHRI BASU DEB ACHARIA (BANKURA): Do not shift the headquarters from

Kolkata. ... (Interruptions) You can provide an office in Ranchi, but don’t shift

the headquarters from Kolkata. ... (Interruptions)

MR. CHAIRMAN : Mr. Minister, please address the Chair.

# HeaTor TSt (SIRMYR): MU 9Re el 4 fifthd A of S Fdhd 57

£ Feerpar Ra: a7 A% 7 Y| .. (Fagm)

MR. CHAIRMAN: Nothing will go on record except the Minister’s reply.
(Interruptions) ..."

N Petorpar e T8 o o 8 €1 3 A a Gyl (@)

MR. CHAIRMAN: Mr. Minister, please address the Chair.
... (Interruptions)

MR. CHAIRMAN: Nothing will go on record except the Minister’s statement.

(Interruptions) ... *

* Not recorded.
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&S ag 21 39e foy &9 A w € P e e © 9% S9! U dia 98l @i of
SITQT 3R TSR IeR & I8 Q|

JHTAR HEGd, Py AT Fel 4 Refaferee & ark # &er {6 dH-arR s9R dm
Il SUINIT R &S 81 g3 I A P AN Al 8, ASMER Sff | 4T MY 8, urvsy off A Al
3MY 8, # IThT Fel {6 I 980 R DU §, 0-a4, Tse-U<e Ad & DA, o e
A & forg BRil 8 S o ol 8 dfdd U U W—qﬁmmaﬂé’ﬁmwl
AR 7 WeR B iR @ 7 WeHR T8 a1 5l 398 W 89 J9adr &l g 3§ &@d 8¢
ST IR TST e <A | 3ol gHA s Uifordt TS © Referesm & forg, fwaay o sire
o B...( Fagr)
SHRI BASU DEB ACHARIA : Will the hon. Minister yield for a minute?
SHRI SUSHIL KUMAR SHINDE: I will reply.
MR. CHAIRMAN : Mr. Acharia please take your seat.

... (Interruptions)
SHRI BASU DEB ACHARIA : Will the hon. Minister yield for a minute?
SHRI SUSHIL KUMAR SHINDE: Please do not disturb me. I will reply...
(Interruptions)
MR. CHAIRMAN: Let him reply.
SHRI BASU DEB ACHARIA : Kindly yield for a minute!
SHRI SUSHIL KUMAR SHINDE: I will reply to him later on... (Interruptions)
No, I will not succumb to him... (Interruptions)
SHRI BASU DEB ACHARIA : I am not saying that he succumbs to me...
(Interruptions)
SHRI SUSHIL KUMAR SHINDE: Please, for God’s sake, let me finish. The hon.

Member is a very senior Member of the House and he is aware of everything.
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Sir, as far as the rchabilitation is concerned, I will look into this on
humanitarian ground. I will solve the problem as far as possible. Thereby on the
new rehabilitation issue, I have told my corporation and to the private people also
that suppose if a project is of Rs.6,000 crore, for taking land, it requires only
Rs.150 crore or Rs.200 crore. They wanted the land at the Government rates and
thereby this problem came.

Today, we have decided our policy that the land will be taken above locally
available market rate and not below that. The ready-reckoner price will create
problems. I have seen people are prepared to take up projects of Rs.7,000 crore
or Rs.10,000 crore and for them Rs.200 crore or Rs.300 crore is nothing. So, we
have taken a decision now and I hope this problem will not come.

Mr. Chairman, Sir, not only that but I have started and made it compulsory
to all the power developers that whenever they start a project they will have to
start in the beginning itself a technical training school to train the project affected
people there only. The project starts after five to six years and in that period three
batches are completed and the local people get service there. So, we have realised
this problem... (Interruptions) and we are trying to solve it.

SHRI BASU DEB ACHARIA : That is not happening... (Interruptions)
SHRI SUSHIL KUMAR SHINDE: It has already been started... (Interruptions)
areT fder T8 @ A B B STe|
MR. CHAIRMAN: Please address the Chair.

... (Interruptions)
SHRI SUSHIL KUMAR SHINDE: So, wherever there is a vacancy, we give
priority to that. I have instructed all my Corporations. But this Corporation is an
upcoming Corporation; in between it was not concentrated upon much. Some of
the hon. Members have said that the irrigation side, the flood control side, etc.
have to be looked into. Yes, we take a note of that and thereby this bigger Board
will be responsible for this. Today, there are only two persons working there and

thereby many things are neglected.
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Sir, I will not take much time of the House because this is a small Bill, but
a lot of discussion has taken place on this. So, I would request you to pass this
Bill. ... (Interruptions)

SHRI UDAY SINGH (PURNEA): Sir, the hon. Minister has skirted the main
question. Is DVC now primarily a power generating project? What happened to
the DVC’s original plan where power generation was only a little part of it?

SHRI SUSHIL KUMAR SHINDE: I have explained it.

SHRI UDAY SINGH: No Sir, he has not.

Therefore my question was: Is his Ministry the right Ministry to be looking
after the DVC? He can look after only one part of DVC which is power
generation and distribution at best. But what about the other parts? Therefore,
DVC will never be able to function in the manner that it was envisaged. That is
my basic point.

SHRI SUSHIL KUMAR SHINDE: Sir, I see the worry of my hon. colleague and
thereby we have the new Directors from the Irrigation, from water supply to look
into the same problems.E
SHRI UDAY SINGH : The State Governments have only part-time Members....
(Interruptions) You do not even have full-time Members of the State Governments
concerned.... (Interruptions)
MR. CHAIRMAN : Please take your seat; he has answered that.

... (Interruptions)
SHRI UDAY SINGH : Therefore I do not think that DVC can work the way it was
envisaged. So you might as well accept it on the floor of the House that DVC is
now another power generating project. You say it here. Why are we going around

DVC as a multipurpose project? It is not.... (Interruptions)
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MR. CHAIRMAN: The question is:
“That the Bill further to amend the Damodar Valley Corporation
Act, 1948, be taken into consideration.”
The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of
the Bill.
The question is:
“That clauses 2 to 7 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 7 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
MR. CHAIRMAN: Now, the hon. Minister may move that the Bill be passed.
SHRI SUSHILKUMAR SHINDE: I beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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17.21 hrs.
NEW DELHI MUNICIPAL COUNCIL
(AMENDMENT) BILL, 2010 — contd.

MR. CHAIRMAN: Item No. 13; Mr. Kirti Azad, you may continue.
it BT Mot (SW): W, 6 R 2010 BT 39 [ DI AT 7 o1, a9 W &A1 Fal AT
5 g9 39 faa &1 wwede T8 &= 21 I8 URug © iR g9H FAMIG Fawl Bl g DI ad
A FE T B, TEfd g R A ot W eRune &R uReg B € ST W 7 gema
B gl AT U TSRl U SR ¥ Wel R g T Ry o ® € 8N 39a an A
e [T &1 RAC WY 1987 H g oY # Ig ST dredl § 6 a8l W Sl <I=AT 9
®HI 919 BT D 8, I8 A IR R B I 2] PR JRHA! B, S9 S8 | g gs W ', al
g oS BV, IR g8 T8l & O 981 B Wi IIP! OE o8 B, MR I8 78l & d VAU
B IR AR T4 A DIg 6] 81N Al I8 YA § ¥ I HRD gD A&l G |

S # U wEEd & ¢ oo fadmd” | I e # 8 o ¥ f5 o Ad € o
I AR 81 a1 s § #3181, A1 I8 W WaR I GBE o @ 7 AT T8 8l @ 8, P DI
ST 311 &1 € AT T8I 371 BT 8, FIT doax JHAT 3R H9e 9T AT 981 W YATAY 59 A1
DI T BT TSI 3roflg W w1 21 PR 73d-74d ARG Fengd o1 Al <@ WY a1 I9H
ff @ T 2 ST gHrsAl & oiek g B 1Ry | I AT |He # 78l o € & e wwt
W YA T TE BRIY K 8| I8 Bl Al & b I8l W AUl e 8, We &, GoH b
g, 9-3s Ramifes femg € @ 9 ugal Wt 91 F 39 S8 9 TATAY <€ 9@ §) 99§ d
g Ul g € T8 Whd O Hifh BH YAy B B AT BIg g el o o, 1 fhedt
HHARN B AN BT A a1 & T8 gl 37 AN-UrEl OTE # AU-3TIT HHARN 7, oif 39 At
FHARTAT DI <G g1 fhT SHBT gA1d T BT Yo SIANRIG q1d il §| ThST HHST Bl
Igd 9 Rrcd off| dae & wiferamiie) &AW Fer on & Ran W For difafesa
urciSl 8, 91 @ Bl eIl foram Sy, S99 -7efaRl fhar 9y ok S9e a8 gsigAdl §
FT BT ARG, IS aﬁﬁﬁaéﬂﬂwwlg
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7RIgy, We & 91 2 fp  arafeyy dad & Rue B 81, AR IR-aR LT s
7 3ot RUIC § &l 5, IADI G I8 HATAT 7 a1 foran| I/ i ol Hal T8 -

“There were different perspectives on the question of making
NDMC an elected body rather than a nominated body as at present.
Some members were of the view that the Bill should be passed in its
present form. Others felt that in keeping with the spirit of the 73
and 74™ amendments to the Constitution, the Council should be
made into an elected body, at least partially, on the lines of
Cantonment Boards.”

qEIey, 31d UHRIIEl Bl 9w # fAwifig o) @ € difh 3R BId-BId shiga
T, @ e F B B FHI| 39D Ay B3 Al &1 faRg 81 ddhar 2 iR Sl Ry &
1T g9 A 5 59 91d BT SRl W 21 T IR I a1etfh e wadt R 3 &ar & wa-de
FHUS H RAIS 7 S yure foma o f

“The NDMC should consist of a certain number of members elected
on the basis of adult franchise and an equal number of members
appointed by the Lt. Governor. The Standing Committee also noted
that the membership of MPs and MLAs in the NDMC is more in the

nature of ex-officio.”

HT MU UBel B Fa T € % A8 dodR I TG < A1 Al [ AMferai A1 e
A6 g8 © AT T, WIS §S ® AT G AT U B AE g8 © A7 el | R g gy afafeay
B TE ST ® T 27 IR 7 Ahe H g IR O E A1 39 R I & fon we e
gl aft B I Sl iR STRAIRIE! @ e Bl H g 7 Sft F yser aredn g fb @
T Bl ATell ATH BRI & (Y T8i o B A &7 T AU DT SF-AUAT ITRGMId T8l
2° T AN U JAfBRRT &1 Sifg T80 8, F1 519 84 GAYAY 9, d1 d8f 98 P ol e
BRd A7 S A BH 0T g w1 @ forg i forn ava 9, afew ¥ o od o b
TTEITl & oy & T 31e8T o) Fad B We @ a1 © 5 NDMC # oftheR Swee =
MW & 3R THY fIATehR @el S 21 BITST 3T T8l S & 3l dfe AT deer 19 8T 9,
S HieTel TAN A 21 oS da frarel wfeww R & gal 21 150 R TUY oY
MY 9, AfhT TSt aeb fearg 81 et §1 srarerd d A1l Ial T 8 B @ & g 900
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HIS BuAT foar T o1, AfHT SIS I AR e gINl 2l s Y TacuE W UaICe
fear o <1 8 ofh S O wied w@idd a9 F1 Qe off, 98 GuR e 8 U 21 g9t
IR B <7 39 9T § 98 A% e &1 I8 HATerd BT Hen o1 fb

“The Committee did not find merit in some arguments laid forward
by the Ministry of Home Affairs. The Ministry had argued that in
the event of NDMC being made an elected body, the Central
Government may not be able to ensure compliance of municipal
governance on critical issues.”

TASITAAT P 1994 &1 fo FHI A¥IGT TAR Foml o1, I G § THUAY o] I
S U TMSY © [ PRI 1 @A IR ds IRGR IJAUAT AT I6 TR IR Gdhd 3
Wl IR Tl PR Gh 2 IR B I 3 fdid of Wbl =1 V41 78 g fb anft
sfata 21 O aRfRIfG & et fieeh @1 dfen @ folg IR €, deric a8 & ofaR g g
gU 3MY WA 9eW 3R dftfeic AR @9 @ IR 8, U IRRAIfT # gsigaslt U@
T gS SIS R A 8, I8 H§ g #A S A S AR g2 R HAS! I g8 shlg el
27 R s, PIABEI, SR, o=y, eAaEE g G4l SHrel R ¥, uReg a1 g+ gg 8!
& 99 oY AW § Iy WA TE S A, AT GHS HaT H g & Fhd, T A BIS
H TE S Webd, D! JUH-AU WA AT g1 g8 &, VAl R # svrk NDMC
®! g1 gz Council & g1 WY, A1  FH=I § {6 I8 R 3417 &l

Iet AR e I1fd & T 9 6 21 99 T WEderss B A W B U ST S
TR T8 WHIE B &, AT ST AN B AGRAT @A B @ E T AN IH I TG "W B
g1 H 3TUp! /e A BT Ueh D qAMT ST &) Sfd § UAUAY o, qd a1g 8T H S o,
Gﬁ%ﬂﬁﬁﬁéwzﬁaﬁﬁﬁ%mﬁwqﬁwﬁraﬁsﬁg
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TE ST ST AR Bt 2| 98 I G S Y| [IH SHNT BT B TTSITHR A
YT R q Rl BR g9 & qHY 9@ RN A del Al Sweid del [ Y BR BH ABT ol
3R T SMmud I O X € 39D TaSt H gH 3MUD! gER S| Aiell # W AN oed W/ g,
STTSd 32 olfhd SdI S9! a8 S 8 e |

I8l W officers SYSH WR 31T 8, I3 &, AU 3MBIAT BT TR ot &1 With all
the authority under my command, I can say St I8 & UAUAT &, 9% AR &, 39 15
el § od W A et 98 g w431 jE 8, U aR Ul Brefiet ot Hifdw sids e B g
ql B ce HW? 99 DIy Al S&l A AT AT 8, 981 W i AT 3ce 7 Bl 8, I
AT @1 7 @ &, " qY garsy F a1 e 59 ger & v dear 22 9 @
3P HICTel B9 HiFT a4 IR & IR <@ Bl A T 21 sy # I8 #AT S 9 I®
ST Are 6 g8t NDMC @1 Elected body i1 <€l §91IT &, $H! bR gl &l
IR 87 9 U HAS B o RUIS off, R gad1 d5e g2 forar 82 Has he taken

into consideration the Balakrishnan Committee Report which had said that it
should be done on the Cantonment way where you can have a few people elected

according to the adult franchise here and some of them nominated by the

Lieutenant Governor? 3 9 Il ! <&d 8 4 9 e &1 ROIR faRe a=am g 3R I8
e |fe @ o & orjga TE T 99 Raamw gl ot aRRRIfT W ' e e 9 wika
gl B ARy |
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SN ST BT AT (IR qa feett): q9afr Heled, Yeb g ITsT WV DIfS AT Sff
B FH G B ATl I8 U 98 HERU T AT AR S od UM ed daaiferdi
TSGR H BT ARV off, SHS IR H A7 AT Y qTehd I W g9 I D (¢ W & B
a8t gaTa F1 e B 82 B S Ared, O T 1993 # ficett d1 sRywelt & T, T
A 39 1 W YA dqreha oTs oAl [P feeelt ®1 Te < & Sy a9 A1 MU §9 a1 Bl A1 el
3R I AT 3MU Sl B 3197 79 ¥ fQeell arell &1 Wia=msll & Rae® BT o1, 98 3MMuch!
WRBR 7 I8l a1 SR 3T MY A A BRI © (b g gy ulk g Ayl 59 wHy
W Al < od Al Y AR GHAT 37T AT B 8 ATl IR g8 W gD DI a1 | A
BRAT Sl 3EHT g AW B, 98 NI W QY T8 A bl ... (GUF) AT IH qrSl Bl Al
T ... (JTaET)

MR. CHAIRMAN : Please address the Chair.

it T UHTYT AT ¢ WX, 3MU I el Pl a AR ... (@ragm)

MR. CHAIRMAN: Please do not argue with the hon. Member. Please address the
Chair.
it BT MG ¢ TR, Tl B T3 | A% HR QL. (Faem)

SN S YBTI AT : WX, 91 I 2 b MuDT TAfQAT ATHT dRIB Tl 2| 9 I sfIe
H et forgar & ok 9 fordl S| 9 o/@ 81 qael o wahdl | J31 9 919 &I g § 6
feeet # P B9 TSGR # off 5 a8 g <rar e 9 ur kel ATl g8l b1 G AT g3
A S #eR e wifelI™iT 8, 98 S¥a i) 81 A1y 3R Sl & 3= U f&Har
Jgt W S A B SR 19 & YATAT § SR a1 gafey 6 a1 9 SiRdiegudt U@ ge TS 8iR
& AU X8 | S8 Al Sl AT $H IS R el U S8id Sl &1 Bl SHTE AR
e e garsal fhd € s muesl I8 HeeT a1fey o b S 13 3reHl € SWH | 7
A RI% goides 8, 6 JAhAY ©, dfcth 39 dIS! DI SAY dTHY 21 INMEAT BT arSl PR
< ARy d@ifs ok Radio=a &1 form o waar @ d@ifd S9! Rl ok Sarar @1 gl
AP & aR1ER 7 8l 3R a8l 41w fAfiRex 18§ a1 9% AfReR & <R Sl 4% &R
I8l TTSITEAT BT S b 2 SqD S al e fAfevey 98 amft| 8P g R Ra
IRER BT F2 a8l SO a1 71% BT {6 1 98 39 TesfAfeer & i 3m? &1 a8
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SHD Bl A? R 98 IAD! SN AMI? BT TG AT8d, A B, ST A a7l
G Y| T8 W W S I ST Wiy BT 8, S9H 98d R T foll 9 8, a1 & 9
SEM SUD 3 I ® b 3R A BN, R A fAfiRer ® A IR At fAfRex wyl| e
FH g @ A TR Bl A1 S N Soldes Rioicfesd € a8t faurae € @1 STl g9H @&
9 82?7 3EH N mUd TR Bl sw?ﬂmaﬁ@%ﬁ?aﬁﬂ‘ﬁmgql fopsrny
HRAT MY, S IHER IS 8, FT I HY? ATH BRI, 919 AT Fleld & I oK1 | foram &,
T A A Yo o oY, ' 9@ 9, U @ 9 2l (Fau) #OSud SRR
HETT| .. (FFE) 91 IE ® P B Reeh aral € 79 @ R 81 SisaR W aR W
AN 9gd g1 A 2 {6 el &1 ¥T &1 &l ¢ &1 dlfeh IR-aR I&i 7 3T TS| 89 I Hael
Rl § &R ol fecelt aral & folt 980 & e fieell @R 7 foy € smuast 1 foasdt
% IX | AR S BNl A6 BT, ool WA Bl ST B W@Rd DI BT T R0 2 A1 a8
ool WRPR = 17 21 S=i A J&ifera @ € dsd a8 § SR e &1 &Rl fhar
gl ... (@aaE) § T8 Sar afe ome a8 o © f6 ST oY siRWrERie ek € N
3| Receh arell @t AN B W 2 S Uoiee e TN $6 W 8, S Q¥ ] Gl 3
TRRA B, AN faeell B R® o@d ol focell § A o8, i A g 4 7] &1 JaR © &
A A 3T HH o, ot omse @, ficelt aral @1 gfawm & W) iR A @1 et aralt
DI, B T HM BT | A fcell arall DI 98 Al DI 2l ... (FagH) BT Ao S B ar

H Py A ol ol..(aur) # 59 e [{gge &1 ROR 99T d_al gl ... (@hem)

MR. CHAIRMAN : Now, Shri A. Sampath -- Not present.
Dr. Raghuvansh Prasad Singh
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ST, Ygaw wwe R (demelt): ASey, I8 % fQeell TR wiferdr oReg s @l sad
IR |AoeT g b o1 Tl 9e 9, S9H P 991 dic b 9, I© 3@ dic BT IFTPR
| 9 9 TAUAT &1 "SR & @R &1 TR, I8 Alfod 84 Sl 8l ol gl faeelt
99 1912 # ISET 4 o, SS9 T IR oG Y IAmEr) oft| 319 S Bers o b 3Erd) |
TS 2| g™ @t o fieet &0 ot &7 ke €1 39 9y # I fAdue ® ofdhe '
R UASITHRAT BT fA9Tad o TAT| BHRT ATl © foh I &7 goil &l wTa! fern? faeetl &1 e
HT oIl o H R HfSAE 77 g N F A A @ 7 Rl B e & =t e Sl
BRI U8 UBS ATl & H AT WewAl Pl fad BRI Aredl g b |l Freprdi # smd-amg
AfgeMslt @ TSI BT B a9 TAT T TARET o H oneft Afga] € iR ¥@l & wrar §
faers| ¥ 99T § 981 STl Ug Hel 9l © f& #Afeen fAdue oev offea g a4 O sa
B QAT & AT IS H Q¥ WR W 50 WA & U WRA ARBR AAHE e A8 2
SUgRT | 2 fh 13 Wi § 9 B9 3 A ot e I fogrs 9 ot o, v R Y
Safdp o WR B FHrl § Al B AewId B e Al 8 & § SR A 13 H 3 T
Ul I 5?7 R AR & W I dTell 8w IR 87 13 WeRli § | A Afgely
BT U8 AT 9t 3§ 8, QR [9d g1 .. (FEgr) § 39 9 W 161 S g 6 S¥ W
& el 4§, daradt IS0 § omen & W 2. (FrEym) e € g8t fam € iR wst gu gew
§0 87 W1 I8 [ATd AW AN W 2] T@ @ B © (b Ml H AfRersii 6 dewr wwmn
et B =Ry Afth s eSO W) BH &, U R 27 89 SHHI Si9ar dTed %‘E
... (Interruptions)

MR. CHAIRMAN : Only the speech of Dr. Raghuvansh Prasad Singh will go on

record.
(Interruptions) ..."
<. Ygaer yae g ¢ v I8 99 Red, o fidwe | €1 Suew 1 W fafds 13 dewi 6 9
B W HH AN qa... (FagH)
2t @i ga :gdwr arg, a8 3 W B AT 13 H 87

* Not recorded.
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S WgEw ye RE : T I A9 A 2 iR T Re A 2113 & IR ¥ 31 faers e © 8k
JE AR | 1 HH © IFT A W 5 81 1| QoY $9H He H AT B, (aeT)
A AR T8 JAT Sff 399 9UR &1 999 © < 6 98 39 W [OR &3, @1 a8 ey
U € A1 E? gErgdl ol 3R TRt B A §, Afagr # deng gon b onedt dwn
Afgetall @ Rt | R o 5o foes & &8 i fan? a7 dfde iR fadere 21 swferg
g9H I8 gUR B A1yl

facell 1 e ReA| S WR A AN T84 ADhdle, ASHedle, Siddre, qserde
I FART & TN H Had 2] oAfhT S AR F9E H Fad IS0 TERAT A B, I SMH Dt
AR g1 S8l osy, S e feell § S & RU Sf8Tsl b 8 W ol 39 Bl W)
ol STy, AT AR H SM O 2§ | Udl e SAT DI AT 9 T AT D D T
AT T8 ATl 1912 & a8 AT S F91 ATl FAT AR B, FAT @i ofl, Fieww |eq
B T AT | DA AEH ART HIAB A AT DI Tgi A | geT [TgR ot Jorer
1912 H 1| 981 IS IS DI AT HISMAA B Al Al 791 2 2l oAfpd oot @i
A AT A O X € A1 TS, TE H#A iR SRraTe Ared 3 $n gaigd | $9 Al & a1
1912 Y& B dTel B, gafery & wwsran g 5 omua! el wwarht &t A1 wared eer
3R AMER & & A A1 ... (F1ae)
it 31 ¥ AEard (femR): 1912 TE, 1911 H ool <9 & 9w 949 T3 Al
ST, Tegde gae [ @ 9@ a1 &Rl A1gpd ward € {6 2011 1 9 D1 7, R e |idl
I R A AAS? MU ool BT il gare, R iR Serd wR feun| I8 Wue wad
TR TR o, AU A i R T 41?7 39 94 96l W Dls GH T8l 2 8 Al 9@
FRA | A arell Wel du S b 8 B 9, g oF ¥ 1 AT o, Sw @1 sfoe
AT Srofar 82 3 drell Wl &l 39 R ¥ 3[dd a1 dalev| gafalv fecell "eicd, e
Heleqd, |idl e #eedd BN A1 Q¥ & AN S| ST Asl Pl URERT Bl A8 AT
3P TRIE BR < & I8 el WA a8, y8 fhail ey ad 81 dnT 39 R 4
qrefd € b <% B A9 FID! 2 FaD! A8 JAT-S 3R B BT 8P ol 99 Igl 9gd 4
Iusdl AT Al 1 <9 98 oRe ¥ SUSd! ©l &FAR, SdalE, FHERAR, AGds AlfE 37
J4l arel A <% B G gl faeell B Wt 51 A W Bl
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safery # el ArEdr g fb 59 Q4 adl W AR @R gdeT FuRe g AEy iR
TSgHdl fadt e 21 =ifRv] 39 el @ SISl Al @1 9gd Imend g, rdl dnT Jgt am
W® T, O ® & 3R @ B 2| 3afely Sl BAR < DI Yo URreiiied areR &, 99D aR § Al
BT FANT AR U AR U7 HA1 St 2 6 oot @ off | wervRadrat § I8 sfRaaTgR ot |
ey facetl @1 ol da @1 Sfiery |4l SRETRIEl @1 a1 IRGR BT B 2| AfhT IRBR
IE |9 R T8 IR W 2?7 W B ¢ B THR 39 IR H 9 I Golax i, W I8
faer a2
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected
Chairman Sir, it is very surprising that we feel proud about India being the largest
democracy in the world. But in the capital city of Delhi, elections are not held and
the Municipal Corporation is run by the bureaucracy whereas voting takes place in
all other parts of the country. We do not understand why elections do not take
place here. In every village, city or town election is an important feature. I
believe that if democratic tenets are missing, then development becomes a far cry
while the interests of the common people are not safeguarded. Roads are not
properly maintained, electricity failure is rampant and water is not adequately
available. Moreover, the Class IV employees who have been serving the
municipalities are not in a comfortable position. Even their children are not
getting jobs and facilities. The main reason behind this is lack of democracy.
Previous Speaker has just mentioned about women representation in
municipalities. It is true. Why will not the women be adequately represented? If
50% reservation for women is possible in rural areas then why can’t this practice
be replicated in Delhi? This is the point on which I am opposing the Bill. Still
there is time. So certain provisions can be incorporated and the Bill can be made
functional. It must be made pro-people, this is my request to the Government.
More and more people should be involved in the decision making process so that
democracy can be established.

With these few words I thank you and conclude my speech.

*English translation of the speech originally delivered in Bengali.
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DR. TARUN MANDAL (JAYNAGAR): Sir, the amendments to the NDMC Act,
which is a civic body on which we are having a discussion today, houses our
National Capital. A National Capital is not a simple boundary or some pack of
houses or some statues, rules and regulations, there must be ideal and adequate
civil liberties for the inhabitants of that civic body. Definitely, there should be
elections and the elected representatives’ position, as has been said by our hon.
Shri Jai Prakash Agarwal, should be in proper position according to the Warrant of
Precedence followed by our Government. There is no doubt about it. But
definitely, there should be more people in it and senior citizens should be included
in this body, who can say directly about the facilities which they are getting or not
getting through the administration of that civic body.

This Capital city is one of the most polluted cities of our land. In the list of
crime against women, Delhi is also topping. It is not excluding New Delhi
Municipal Council. There is not only the scarcity of water and electricity but also
the prices and costs of these things are gradually increasing. It is because the
policy of the World Bank and the IMF for privatization of these public services is
being taken up by the NDMC and by the Delhi Government.

One particular thing is that any liberated citizen, the freedom loving citizen
has the right to protest and criticize its elected bodies or any authority which is
governing them. The situation which has come to the New Delhi Municipal
Council and other Corporations is that even the political parties and public forums
or associations, which are coming for any demonstrations or to ventilate some of
their grievances for genuine reasons, are to take permission from the police force
and the Municipal Authorities, which is creating so much hindrance. That cannot

be tolerated in a civilized country.
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Being a Member of Parliament, if | have to appeal for organizing a meeting,
I have to seek permission from the police; and the police ask for an affidavit from
me. [ do not know whether I am a citizen of India or not! On my personal
letterhead, I had applied for holding a meeting, but they are still demanding an
affidavit from me. There are many such obstacles. It is rather choking the voice of
democracy. That should not be the sort of NDMC or any other civic body of the
land, which curtails citizens’ rights.

Sir, with this I would request the hon. Minister, who is in-charge of the
body, to look after these amendments, should infuse more democratic norms and

policies within the NDMC so that its inhabitants can get proper facilities.E
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$it diels PAR (HIPWET): HBlGd, H U dladl, olfdhe dAlburdd TWIST HHCT B d3d o,
safery # gl =ern WA A1l ol H S H g @7 o1, PR WIS 989 SIRGR ¥ W AU a1
G X Al H T8 feell TRutferet uRue (Fees) fagaed, 2010 &1 S W= = b g,
ay 1994 P, § IFd FHAT H e Y SOl A Pl A TH TS H S W FAN
FHR 9 €, 918 98 U @ o O AU & B, W a9 F9d! e iR Ssgdd
3T QT HI AT H D! AR ST AT T |aTal g S gIa Y g S W
g o U W I§ 91 Pl Ared, o g Rl 7 qan Ay 1911 W S99 gfedT |
1, R G I PR 3@ I focel BRI <& S @1 3% @1l F 98d g w4 A b
g 2l fieell R arall @1 21 I8t S a1 8, 9% TS 9 W7 §, SO el M BT AW e
forar 81 <ifpT 8l St gova Jfaeard &4 et =mfey, 9 orfl 9 781 et urlt €1 39 denes
A S foar g WY Il 9IR U SoeEle ¥ Ueh B i TR uifeldT 8 a8 o i vEd)
3R TAUAY g, el &9 TR HeaiferhT TRAT H SMIC 8, 98 Wed bl dRArs § AN o
FHAT § 3R dre Hl TR GHal 3, I8 PR SH W 2| AN & 4 § IR GHT AT §
fp faeell & S=id o1 WY AeR S UIfel ey & a1 Sl W UHUeY &, S© &H ¥ HH 39
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#EIed, gu%l d1d I8 ® b agd fdAl & ¥g AT I © 30 sy B g9l fadn S|
IT 91 9! ¢ [P I8 954 q91 &F ©, W Ol IR Wl # qicd b1 Qg 99 ¥ IRaE g1l ©
@ faceh @1 wrgel I &1 qot fie sifdenasgs 21 H 3w deieH # S| W@ on f o 8
SR 9 SHR d A MBR B BT AR fAeett & e # 3@ Ry wrfierd 8rft| et
Jqeh AIRATAT B ARGV Bl a1 Bl T 8, F AR DBl TARR S B asl R e 7 0
Aigersil bl Ia1 Refded Her arfgy avl SR AfReliall & ARIaidRol BT [T IR 81|
S Il & W H 39 [T B ROR GHT B §Y AU I FHIG BT G
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SHRI A. SAMPATH (ATTINGAL): Mr. Chairman, Sir, I would like to speak for
two minutes.

MR. CHAIRMAN : I have already called out your name, but you were not present
in the House at that time.

SHRI A. SAMPATH : I was attending a meeting of the Standing Committee on
Law and Justice in which there was adoption of the report on Lokpal Bill.

MR. CHAIRMAN: Just in two minutes you can make your points.

SHRI A. SAMPATH : Thank you for your kindness. [ will take only two minutes,
not more than that.

The New Delhi Municipal Council (Amendment) Bill should adhere more
to democratic principles. If this Bill is approved as it is, we will be denying some
people to exercise their franchise in the elections to local bodies. We have already
amended the Constitution and we have enacted laws for the Municipalities,
Corporations and Panchayat Raj. Here, some people who are living in New Delhi
are not getting that right, which I term as fundamental right. Secondly, I would
like to invite your attention to Page-2, Clause 2 (3) which says that:

“Out of thirteen members referred to in sub-section (1), there shall

be at least —

(a)  three members who are women;

(b)  two members belonging to the Scheduled Caste, out of which
one member shall be from the members nominated under
clause (d) of sub-section (1).”

Why are we omitting the Scheduled Tribe? Can we say that there is nobody from
the Scheduled Tribes living in this area? How can we say that? It is their
constitutional right. They should also get representation. Of course, if there is
nobody, if there is no person whom we can identify as a Scheduled Tribe, let that
seat go to a person from Scheduled Caste or OBC or general or women. I have no

difference on that.Et ST should also be there.
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Likewise, some representation should be given for minority communities
also. It is because this is the Capital of the nation. We should show such an
example to the whole world. There are examples in this of other Capital cities of
various nations also, and they are not denying any fundamental right, I mean, any
of their franchise from the people. It is like we are taking away the right to
franchise of the people in part.

So, this is my humble submission regarding these points. [ am very much

obliged to you for giving me an opportunity. Romba nanri.

MR. CHAIRMAN: Okay. Now, the hon. Minister.

... (Interruptions)
$t over Ryg (wWaem): wvmafa S, g A5 St g S¢S suRT wden © fF g ded #

gl T8l G| ... (agr)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, what is this? In
the morning they were saying that they will let the Parliament run.

(Interruptions)
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, when
Mr. Kirti Azad spoke, he said that : “I hope that the Home Minister will answer.”

Please understand this. ... (Interruptions)

A ga FAR A : T8 W dlerd gY A B e A P g Mfer AT g sae <
o9 ¥ fede & fewy of ® 9 @ U FE %2 I . ()
SHRI P. CHIDAMBARAM : Sir, I am going to speak. ... (Interruptions) Sir, |
entirely agree with Mr. Kirti Azad and Mr. J. P. Agarwal ... (Interruptions) Sir, 1
entirely agree with Mr. Kirti Azad and Mr. J. P. Agarwal that we must deepen
democracy in Delhi. ... (Interruptions)
MR. CHAIRMAN: Please take your seats.

... (Interruptions)
SHRI P. CHIDAMBARAM : But the fact remains that Delhi has three bodies.
One is the Municipal Corporation of Delhi with 1,398 sq. kms.; the other is the
NDMC with 43.7 sq. kms.; and the Delhi Cantonment Board with 43 sq. kms. ...
(Interruptions) There is already a Cantonment Board here; there is an elected
Municipal Corporation of Delhi, which is being trifurcated; and we have a New
Delhi Municipal Council, which is only 3 per cent of the area and 80 per cent of
the buildings here belong to the Government. ... (Interruptions)

Now, while we must debate what kind of administrative setup should be
there for NDMC, we must also keep in mind what Mr. Agarwal said, namely, we
must have a stake for Delhi. ... (Interruptions)

MR. CHAIRMAN: Nothing will go on record except the Minister’s reply.
(Interruptions) ..."

SHRI P. CHIDAMBARAM : These are complex questions, which cannot be

decided immediately. ... (Interruptions) But in the meanwhile, we must recognize

the fact that delimitation has reduced 3 MLAs to two; delimitation has created a

* Not recorded.
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MP constituency here; the CM is from Delhi; and under today’s law, the law has
to be amended to reflect the delimitation. ... (Interruptions)

Section 4 (1) (b) says 3 MLAs. This has become two, and this has to be
amended. Section 4 (1) (d) calls for two nominations, which we want to make it to
four. ... (Interruptions) The Member of Parliament has no voting right. We have
now changed that MP will now have a voting right. ... (Interruptions) Fourthly, it
says that out of 11 Members, three will be women and one will be Scheduled
Caste; and now three will be women and two will be Scheduled Castes. ...
(Interruptions)

As far as presiding over of the meeting is concerned, I think that Mr.
Agarwal has clearly explained it. Today, the CM does not attend a meeting; the
MP does not attend the meeting; the MLA does not attend the meeting because an
officer is presiding over. ... (Interruptions) What we are saying is not rotational
Chairmanship, but in the order of protocol, that is, if the CM comes, the CM will
preside over; if the MP comes, the MP will preside over; and if the MLA comes,
the MLA will preside over. ... (Interruptions) This is what we are providing. ...
(Interruptions)

I think that this is a simple Bill, and this has to be carried now. ...
(Interruptions) As far as looking into larger questions are concerned like whether
it should be an elected body or whether it should be like a State Assembly, it is a
matter that we will deliberate. ... (Interruptions) We will call all the Parties, and
we will consider the matter. ... (Interruptions) But this Bill requires amendment
because Section 4 cannot be implemented otherwise. ... (Interruptions)

With these words, I request that this Bill be passed. ... (Interruptions)
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SHRI P. CHIDAMBARAM: Let them interrupt. Let us pass it. ... (Interruptions)
MR. CHAIRMAN: The question is:

“That the Bill further to amend the New Delhi Municipal Council
Act, 1994, be taken into consideration.”

The motion was adopted.E

18.00 hrs.
MR. CHAIRMAN : The House will now take up clause-by-clause consideration of
the Bill.

... (Interruptions)

SHRI P. CHIDAMBARAM: Let us pass it now. ... (Interruptions)

Clause 2 Amendment of Section 4
MR. CHAIRMAN: The question is:
“That clause 2 stand part of the Bill.
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 25
Amendment made:

Page 2, for, lines 13 to 44, substitute—

3. In section 25 of the principal Act, for sub-section (7), the
following sub-section shall be substituted, namely:--

“(1) The meetings of the Council shall be presided over, in the
following order, by,--

(a) the Chief Minister of Delhi, if he is a member of the Legislative
Assembly of Delhi representing the constituency which
comprises wholly or partly the New Delhi area, and attends the
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meeting being a member of the Council under clause (b) of sub-
section (1) of section 4; or

(b) the Union Minister, if he is a Member of Parliament representing
the constituency which comprises wholly or partly the New Delhi
area, and attends the meeting being a member of the Council
under cluaswe (e) of sub-section (1) of section 4; or

(c) the Minister in Government of National Capital Territory of
Delhi, if he is a Member of the Legislative Assembly of Delhi
representing the constituency which comprises wholly or partly
the New Delhi area, and attends the meeting being a member of
the Council under clause (b) of sub-section (1) of section 4; or

(d) the Member of Parliament not being a Minister for the Union
representing the constituency which comprises wholly or partly

the New Delhi area, and attends the meeting being a member of
the Council under clause (e) of sub-section (1) of section 4; or

(e) the Chairperson of the Council.”.”.  (3)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 1 Short Title and Commencement

Amendment made:

Page 1, line 4, --
for <2010~
Substitute “2011" (2)

(Shri P. Chidambaram)
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MR. CHAIRMAN: The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,--
for “Sixty-first”
substitute “Sixty-second” (1)
(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting formula, as amended, was added to the Bill.
... (Interruptions)
SHRI P. CHIDAMBARAM: The year we are in is 2011 and the year mentioned
here is 2010. How can we say “2010”? Secondly, this is the Sixty-second year of
the Republic. ... (Interruptions)
MR. CHAIRMAN: The question is:
“That the Title stand part of the Bill.
The motion was adopted.

The Title was added to the Bill.
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SHRI P. CHIDAMBARAM: Sir, I beg to move:
“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.
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MR. CHAIRMAN: Now, we will take up ‘Zero Hour’ issues. Shri P.K. Biju.
SHRI P.K. BIJU (ALATHUR): Sir, I would like to raise one important issue
pertaining my constituency.

Plachimada, a predominantly = Adivasi village in Perumatty Gram
Panchayat in Alathur Constituency, Palakkad District, Kerala, had over the last
one decade become synonymous with the fight of the common people against
corporate over-exploitation of natural resources. The Coca Cola Bottling Plant set
up in March, 2000 began drawing over five-lakh litres of water from the wells on
its premises each day. This resulted in the drastic depletion of water levels inviting
the wrath of the locals and environmental activists alike.

18.03 hrs (Dr. Girija Vyas in the Chair)

The plant was producing one litre of Cola from four litres of water leaving
behind 2.7 litres of wastewater and solid waste. The company distributed the solid
waste to the farmers as fertilizers, thus harming the farmland too. The high-decibel
campaign that ensued was quite spontaneous attracting worldwide attention and
resulting in the temporary shut-down of the Plant in March, 2004. The
Government has appointed a 13-member High-Powered Committee headed by the
Additional Chief Secretary, Shri K. Jayakumar, of the State of Kerala. The
Committee found that there has been a steady decline in the agriculture production
in the area and the production of milk, meat, and eggs has declined.

The Committee also found that the Coca Cola company also violated the
Water (Prevention and Control of Pollution) Act, 1974; the Environment
(Protection) Act, 1986; the Factories Act, 1948; Hazardous Waste (Management
and Handling) Rules, 1989; the SC/ST (Prevention of Atrocities) Act, 1989; the
Indian Penal Code; the Land Utilization Order, 1967; the Kerala Groundwater
(Control and Regulation) Act, 2002; and the Indian Easement Act, 1882.@


Suresh
d by o4 


07.12.2011 227

Following this report the Plachimada Coca Cola Victims Relief and Compensation
Claims Special Tribunal Bill 2011 adopted by the State Assembly on February 24
and forwarded the Bill for Presidential Assent. Instead of sending it for
President’s recognition, it was sent back to the Kerala State. The Bill, once
enacted, would legitimise the constitution of a special tribunal for securing
compensation of Rs. 216.25 crore to the inhabitants from the Hindustan Coca Cola
Beverages (HCCB) Private Limited for profaning the ecological and socio-
economic condition of the area. As per the Cabinet guidelines for disposal of
State Legislative Assembly matters, the Bill would be processed without waiting
for further comments if the concerned Ministry failed to submit their observations
within six weeks. Within six weeks, the Home Ministry, which was coordinating
the Bill at the Centre, received comments only from the Ministry of Rural
Development, Ministry of Law and Justice(Department of Justice) and Ministry of
Agriculture. The Home Ministry, instead of proceeding with the Bill at the end of
six weeks heeds to the legal opinion sent by the Coca Cola India Private Limited.
It was impetuous for the Ministry and it sent the Bill back to the Kerala seeking
explanation.

It is evident that the Central Government in cahoots with the pompous
corporate trying to cover up the mind-boggling ground water exploitation in the
garb of technicalities. The move also sabotages the constitutional provision of
Article 21 that assures the right to live with human dignity, free from exploitation.
I urge upon the Central Government to take necessary action for Presidential
Assent for “Coca-Cola Victim’s Relief and compensation claim special Tribunal
Bill” passed by Kerala Assembly.

MADAM CHAIRMAN : Shri M.B. Rajesh is allowed to associate with the issue
raised by Shri P.K. Biju.
2 G T AA (FHTR): gIdIe GUURT Sfl, M9 9gd &1 Aecdqul 97 R g3 arefd

BT MAER QAT H§ s /e | WRA WRBR B YR AT DI ST AHNG HAT aredl gl

# IR GHER &7, IORA W ST gl g8 W RETRR H Adell forge &1 uraR wie
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ST AT o7 3R I UIR Wie o+ & RHatfiel 3 fhami & S| off it o sik S9!
T 3meara e W o 6 R forami &t S o TR B, 8 St A9R SN H siuas
q1eH W HEl el g b feami 3 A stieled A siR wdelt forrge wie o1 =¥ 4§
9 IgHTeT B3N Al I qHY HRA WRBR D Hiaell FA1 9t Y| S et A fpari 7 I8
HeT X1 6 BAR Pt 172 AN Bl S ol AT € 3R M a1l dep AR T | 9|
dom A # W o1 iR g &9 7 fh A SN 7 48 oA 3 o f6 ww v wen # e
SHIH o T €, ITPT AR < S| H SIS AT A AT Al d1edl § (b Gb besid HAT
Jgl dreta} MY | W Y I8l & YS! off 98 ¥, T.ua U iR vl wW | 9w
qrg Wt IE ML YT TE1 g3l Al STl IMRAR vy W fagary efi?

aft foraml @1 S S o I €, SO Q¥ & S W A 984 Sffaled @ 38 ol A
ISR A AT g A9af Sff amy i JIoRe AR €1 IoRA & Al Wi 81 § 3a
eI ATEdT & b S AN Bl 7R 7 B <l 172 AN B SN ol T, a9 el 4 q1ar
Y B ] A = Rretfiel H geh SraRifehd ue ger A1l gt #Al St 7 SN e fea, |9
SaTg H HA Sl B I8 © [P RRERR H QY SN a1l ol ISR BT W&AT 8 172, 3@ b
Qg 51 g& ISR B W T Wi6, a1 3 did o & a8 W e’ 2011 9 UgA fiy
S dTel ASHIR & W& 33, iR SF, 2012 ¥ U8dt fU 99 aTet ASWIR & 791

# I§ el ATl g b HIA Sl Ol el HR US A ST bR ATV A, IHI T
TIN? DT AJSd A Sl 7 I9 o H I\ qrell 1 FA S WX 9 AR T &
AT A S dlel & WA ) W@ 21§ M I8 de dreal g 5 ow @ e @
SHIF T °fl SMY 3R R ol SN A1 St gl f6ar T 8, S AHEi © AR WRDR
B DY IFAT fHAFI B QI HRA A DIy b A8l Aebal| MU 3 GHI {71, IAqD
forg aga-aga gaTe|
SHRI S. SEMMALAI (SALEM): Thank you, Madam, for giving me this

opportunity. I would like to draw the attention of hon. Minister of Power
regarding the precarious power position in Tamil Nadu and the urgent need of
additional power from the Central pool. It is an undeniable fact that Tamil Nadu is
reeling under the severe power shortage. The power deficit of Tamil Nadu is

estimated to be about 3,500 Megawatt.Egriculture is the worst hit sector.
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Inadequate power supply affects food production. Frequent unscheduled load
shedding has also affected the industrial sector. There is a huge gap between
supply and demand. The present Government in Tamil Nadu under the able
leadership of Puratchi Thalaivi is making all efforts to improve energy efficiency
and reduce the gap between demand and supply.

In an effort to ease the precarious power position, my leader, hon. Chief
Minister of Tamil Nadu has requested the hon. Prime Minister through a
memorandum in person on 14.6.2011 for release of 1000 megwatts of electricity
additionally from the Central Pool for one year. But there is no response so far
from the Centre. This is highly regrettable. While Centre is liberal in announcing
relief package to not only the suffering States but also to the States ruled by the
allied parties, why not to Tamil Nadu? The people of Tamil Nadu expect a
positive response from the Centre. I appeal to the hon. Minister of Power to supply
additional power at least whatever possible from the Central Pool as a stop gap
arrangement for one year as requested by our hon. Chief Minister of Tamil
Nadu. ... (Interruptions)
|umfa 7RG ¢ o AEgE @ =g

... (cTagm™)
SHRI P.T. THOMAS (IDUKKI): Madam, what about my name? ...(Interruptions)
MADAM CHAIRMAN: I am going by the list. Please have some patience.

(Interruptions)

SHRI P.T. THOMAS : Early morning, in the open House, our hon. Speaker had
given an assurance...(Interruptions)
[T "R 3y ) 95 syl

.. (erTE)
MADAM CHAIRMAN: Please have patience. Definitely, your name is coming.
But I am going by the serial number.

(Interruptions)
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it A= f. <igon (WeRsion): sexfia QU wEigar, s q31 oISt <9  Adhell gd
fremad) Tarsdl BT IR Ab- Bl AR oI Hegcd & [A9T TR ST 3ffaRk § dra &bl
¥R o &, s fog # snue! gwrame <ar gl

FHTAfT WRIGH], SR AR B WRT US & v 3ol & SIRY qargdt & it 8

dMfeh 4R Y: 31e0T BIeR R TS B ... (Fagm)

#t Yo AR ¢ JUIT wEied], B8d H Bis Al 99ay R /3l A8l 8, S AN ardl Bl
I &R BT 2. (F9eT)

MADAM CHAIRMAN: Hon. Minister is sitting here.

... (=agm)

2 oS AR @ AT FHaT BRI AT DI I8 81 Al ... (raer)

|uTafy ARG oY W € f dafded Yififacs B € omu We w8 gy € ok g' WA
S 90 g 2l

N wesfie @, =g @ QT JeEan, oS ¥ o¥1 3 Ud MR fae &1 fawy SWR aR
I ST & b SR & fow N9 gargal &1 A fhar Sar 8 S99 s qdrsdi ddel Ud
fremadt 21 Rme 1T & & WM o 9t S T2 B, ofd § M W) Srar gl A H
3T WA A Wi GaR &1 el & 3R QR URAR qaig 81 i &

FHTafd wRIed, e e & RO & guR <o #§ Qe el qaal § ¥ 30
TfIed W RATGT Sargdat Tdhetl Ud Admadt 98 T8 8, O dT RIAR HRIel & MU 8 Bl
HUTET Bl ARSI qI9TR AT 30-35 UiIRId Adhell Ud famact qarsal &1 oyfd 4Rd &
Bt 21 3l oS a7 qd U el aargdi T atell By BT W HeIhIS gl B

JYTafay A2ISaT, 3MMUS T1e8q W A9 WWHR W T 2 {5 a8 39 91d & TfRar 9
Jor <@ H 3wy weror JS) B WA Q1Y Ud QN Y Y WA & Rachs et
BRI HY AT $9 YU A < B! GebRI el | g=Idra|
SR TEshiad e (WEwon): ieRviid |wHfa waled, # ofud HIeH ¥ I HATd &
&I Ueh Hedqul fAvy W M DT @Ml §l SIR-heAR 1947 H AT §3fl, dd A g
3T I ¥ &l 81 1947 & 3T I fhal & Tegdl HRI-UIfh™ & 919 g8 | TR &
IR H AT TSI TS| WA UR A 3P 3R WA BT AR S AP BIRIH 8| TH-HIR
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& A A3 AGSh W F qR-GR def X8 I AT ATRIUT B 8 DI q1d BR I8 | o
T TR TR [Iord AR 48 7 S-aR & P9 &3 4 9 9o ARy iy
A B B PR ARBR Bl AU I & & 8] IH A W b=iid 8 HATAT Dl B
W%I,Wﬁwﬁwaﬁ@@—a@am%ﬁa@ﬂﬂ@msﬁ?mﬂmﬁ
wfafaferat @1 gar frerd, St gaR forg @av & €& & a9 2

H WER A A1 A P 5 W A AT THE DI RN 2 3R I W I
AT B wfafen @ 22 g=ael
SHRI M.B. RAJESH (PALAKKAD): Madam Chairperson, I would like to draw

the attention of the House and the Government to an anti-people, particularly an
anti-farmer decision taken by the Railway authorities. Railways have increased the
penal demurrage charges imposed on goods brought to Kerala through Palakkad
railway station. It is a huge increase, by six times, over the existing rate. This
exorbitant rate of penal demurrage charge will cause escalation of prices of rice,
wheat, fertilizer, cement, etc., and this will cause an acute shortage of these items.
This has happened in the past when the penal demurrage charges were increased.
This time the increase is six times. Farmers and consumers will be affected badly
by this. Farmers are already in distress and the phenomenon of farmers’ suicide
has started revisiting our State. Consumers are already facing a very difficult
situation due to relentless price rise. This decision of Railways’ will aggravate the
situation. This shows the utter disregard the railway authorities have for the
concerns of the people.

I seek urgent intervention from the hon. Minister of Railways to withdraw
the irrational and unjustifiable hike in the penal demurrage charges imposed.
MADAM CHAIRMAN : Hon. Members Shri P.K. Biju and Shri A. Sampath are
allowed to associate themselves with the issue.
it ot R (Waw): |awrafa wEear, # ud A1ed | WRd WRGR &1 &9 o & 39 70
gfcrerd fhami & wRe [RGB RS SAThte BT ATedl g, .. (Fadr)

QUIAfY A7=ed : dad Ue v & Tarss 2
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St o R : § 9 O @ g e At & @ vy g quw o8 vy su svas T8
gl... (raum)

< &7 A f3T-1d Hea wRar g1 ST Saed # anTd @d o W& §, SWd dadl
ITdH! Bl BT gM T8l fear gl R oft <o # feurl @ O weE & W 2| AR
<9 @ fHAMI B @I, d16, UTdll iR 3fd Al ool oI I Td 3 dHIRaAl 4 Baa
B AR THA B @ gl AR 91 & HRO 9 Hol Sl AG el R I & [ IRIR &
g § A sMaR fHa el & foy oI € O f <w & forg st guivaea B

B IR PV T VAT &F 8, T@ ! WA H AN Bl BM W @ A ©l A
IE & ! IRE HHAIR BT & A1 IRISI Sl 98 glerd ent, et w1 & fopedt arefemrait
T Bl T8 Bl Brlll B IR Wed H 39 favy w o= 9t A el 7 B 8 Ul P
Teaql gema ff o W € frg g & 5 B WeR T o d% 39 fRen # a1 9
HeH e STl Il ' & H R @1 o ke 9 Imafie @i @1 Hae o Ul §
3R 9gd HEM R W WG WAGHR W H Sl TSI 8, Fi(h, s ABR 9 & [HAMI DI
A W WE T T8 PR U5 | Rag & AAET MI-ogR g1 UA B g H RIS
et St B frar @ fastelt ot 78 e o @ 21 O Rl A e & 39 <€ @
TRIRAT I T foran Sm?

o el W gea e on 6 framl @ waa dm1 @ o1 ot 9a T B, S
FeeT Hd gU fhaN & WA Bl SHE a9 9 gd S fifts feem 9 forn S g,
IFHT 40-40 TR R S5 WPHR Td AT ARARN & q1 20 e s &1 afy
fear & ot | 59 A & a7 9H & q1e A1l W fHAEl B [ed sawd ferh, v g9
favar 21 s9d I & KIS, W U B fHAEI B @R TR AT IS @ig B
AfeASt 100 i w4l fhami &1 & S| g4
S YHST (STEN): AT AT S, AT U §gd Hewqul 9T W drer BT g3t Hib!
e, gaa forg e=are|

3T T A AF1D FU 8, MYFD T 8, BRE YT 2] 390 SR § ¥d BT 9gd a9
7@ gl 37T 80-90 WIC WNT ¥l § ITAT B &l 99 ol YAl 9915 T8, q9 SR HH
off, STafdh ST TR 98d 98 75 ¢] 919 ¥l a1 T8, 9 ¥R BiC I, I9 A8H I Yl B
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WWWl%@ﬁ—Wwwmemﬁﬁwd%ﬁeﬁ?—w
Mt et €1 a8t Ied el UR & & fow T 9gd weE g9 g U Rfy
SCTaT WA H ufTed |igs § U Ud ol d91 @ Saedehdl &l g9 faral [ier, e
¥ gerar Ue T Yo gl &+, et gof 9ga far a9 e 1 99 W B8 W g T8
pd Fdar g U@ 9 B SV I8 HANT S W RAMT gl 3T SONRIR a7 BT
3R BIRMAR & 7Y, R +ff st 9 ot SHfed # @ o1 <& g1 |wefa weea, s W
ggd RaT ¥ fa=R fear Sl
1. Wren Rig (Famen): |ufa w8icdT S, I8 9AY & 991 [Re 9 2 & 19 sma s
W BRI 2 A AR Y U8R IR B B

Hee, # fER & Fae A9 &F F SNl gl 99 ¥ aonal frell ¥ 60 aNi |
SHD el IR g, Afedt it € iR gt @ B N 21 H S orawen # 91 2o
3MMYSD HAIH H Do WHR H L AHE HIAT dTedl gl I8 a1 Iodi IRES iR fEr
H AW Bl A AR JIRAHY TER AT FRES A AR B B SR IR # R &7 @t
3R M Bl H 3MUd A1eTH ¥ S Aed H WBR B & AHE H & oIy 39 a2 &l
KEREI]

fIBR & AT el § SiRAP T4 H SH a R R Hebrer, fAorel dar B @
9 fUse 58 aul | AfEd sl g1 iy ol a3 a4l 4 9FR § el 9l 8, W
fpaml B WA B IHDT U da gl A TG TS BTl A D FHI ASHIdD Sl gk
ST T GHTIT TR SR ID] USSPl IgIhR AT b SraT §1 3fd S il
qrdi R fagary T Bl e g |

IRIB e AT I 50 BOIR Ubs A g1l oA fafd & aab | 399 Fare &
Rrarg 8 9 il 99 1983 H I & dchlold qH3l W@y 3 a=eer 48 it 7 39
AT BT RIS PR AR HRA D JA [HAT o, R I8 ST MDHR T80 T8 B
AT TaTEl, IR, TRIYRT AR ATSET B Rl AT 2 SR IS HAGATET Bl CTIEd
PR IE & THA A, IAKPaATG FACI AR B Yier SRAT Uar 81 & g1 Tarar H by
SN, HREFT 781 &1 Wl & AT I AT g a8 Wt o & e § W I ¥ 3R
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9 WA W S © Al OR R A 5, AP iR @Ry H 'R Sl gl # 9 IR AR
DT ST NPT D gU AIE BRAT g [ daT 3R A@YRT FTel DI A9 Ared a1 B
8Y, TRADY &l URASHT Sl IRACHIS, SREE], YA B gU R IF SRl 8,
PRI B H T AR DR BT &AM AP HAT g, TIdG |

2t s AR oy (RRSiE): |qufa Fe8iean, smu g3t die &1 srawR foan, s forg #
U] g=dle ol gl 3ol ¥ oW 15-17 faT Ugdl g9 99 &3 & il g-die
oM A fMftEmare iR IRETY Rod & 419 Gag & I A9 a9 o Ha- 13009 BIaSI-
SERIGT YU @ QT ra H S o AT SR & af+ i o arelt RAfq 8 i AT srem
o1 o5 T <7 1o TRB A A9 YT HReb (B HbR A S DI bl BT B At dfd
St BT T Bra Wles U Bl &, Aoy 39 gHedl d | fdadl &l <8id gl wikd
WRBR & el HATAY GRT QAT (80 & T, 3 FGAR D AEH I 84 Al 1 <@r| b
BANY AT 2 5 59 @l &1 Ared W fier iR A1 & 91 SR U gedT 9 'e, sad!
AR HI SMY| g9d1E f$dIoM & idia TR SR gl foal & a8 | AT UGdl ofrgd
® I UR IAC-SId I | 3 a8l W a1 WSl DR A DHYU-HIG Tard AR AT IFA JHI1Ad
21 AT S UR T8 o hd 21 gAY AT © fh agf St I w1 fhar R 8, X1 @rsd B
aeg fHAT AT & SWHT I8 A BT Y dlfh a8 & AT ST IR I g & 94

IR 37-ST1 I AT R IS FR FATg AR foIS] a1 S| a&f &1 Siar § g9 oy 954
3MepIeT gl 39 foly sl amaie Hl goml a8t faF W’ X o W foar Tl i ¥ 3mE
2 % 39 W U WX ¥ ST SRaE wRY| MU 9 Ao & w9 a1 59 @ fog
gqIq|

SHRI MANISH TEWARI (LUDHIANA): Madam, Chairperson, over the last

couple of years reports have repeatedly emerged that Indian territory, especially
Pakistan occupied Kashmir and Arunachal Pradesh, is wrongly depicted on the
maps of even friendly countries. When India protests, at times these countries are
able to alter their maps and depict the reality properly. At times they choose to
ignore the protest. The MEA has come out with a very strange sort of a rescind
response that map making is not a perfect science and it depends upon the political

outlook from which it is viewed. India being a rising power, I think the political
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outlook which should prevail is the Indian outlook on these matters. This problem
is not as if it is insurmountable. It is not that you have to deal with 173 countries.
There are certain organizations which are experts at Cartography. There is the
United Nations from where most of the countries take their maps.

My request to the Government through you Madam, Chairperson is that
the Government of India should regularly work with these cartography
organizations in an institutionalized manner so that these aberrations either do not
come up and if they come up they are immediately corrected before they
perpetuate themselves and it becomes an irritant with friendly countries also. That
is the small request I have. Thank you Madam, Chairperson.
sft Yoivg 3Rt (AXQ):  H A ey sft iy fqar St gRT Sev U vy & e
3TUI-31TY T g BT T

2 o PR ¢ WU HEIGY 9gd-98d gdla| § Uh 984 o dld Wed & U UR 37

I FSd H g A b FgEE & AGfa genga-3 § I b JUre Ud gied al
AfHAT Yad § SIfh o1l IS ARBR IR Yo 7 Hell [Har 6 IR uewr &1 ar A1 A
qiel SMY| g & -5 | dI9 DI$ Ma1E! drell S Yo & SHb! 415 16 fFe § u
IR B D5 D A A T RE I IoMfad W S dgd bW (a1 T gl Safes dfagm
TE e © b dfdmie &1 B B iR 98 Igufa & U Sy eeufa i el AHg-RAT
FaiRT R & wRa@ FMY SR M1 FEA H T4 BN B I, AN B qEda A Il
®1 TS BT § offdhd el 81 @1 | gafoy |vmfa weiey, o & Aiem 9 # =g 6
T H SqeeReNy 8, BrA-dawel & AR a0 T8 § 3R Y[R &I gerei &1 fours
® {0 ST & dedR Bl Sl U bl AT 8, A8 UD b I 3USH Bl TR oA DI el
3R AR BRI B AT I A AU 2] IgA A AN BT ST I &F A Sl ARI-INMAT 3R
3TT@ue 2| g8 @ WiNfores IR &1 oFR <@ 91y, a8 &1 Wdhiaed AUal HI R ol
S I 980 PV 1 B &) O 3R Jaiad § I5d P I A Q@ a1 a8 R dHad
ST g @ AR BT & A BT BRT J<el 1 A1 U BiC A d9d H fhar M1l 98l W
g Sifa fady & <rl &1 oifduer 89 &t dwrae 21 wen & g3 a)e 9 fefia g afew
IR §IAETS HI SATHT foral Sy A A B-41d [Tl &1 ISR & a9 qhal 27 39 fog
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LAY BT AMSY | ALY & oS DI W [dorell fd B gl 98 IR I H§ o1 w8a
TE | # A 6 BHad are B IASHIN Pl S@A Y O TBR ST Bl
DR BT U §U TR T2 WRBR 1 Ol YK D Dbl AT 8, I Acchlel (RE DR Fg
HI S AfRAT B, SH-HIEI8I B &g B gU USAl BT dedrT fHar S| wEeErd urdt 3|
I & dedR BT JROIR fR1Y Sl §| 9gd-9gd a=ars|

St oS AT (WRS): 3Mexvfiy AT AEedT oft, ¥R Uy Ahel & W § VA AT 31
g e Rafee &1 S Wiy g a F1 & foy vy a1 fecell & sRudral § YW &R
&2 ST &, i #Re § IF YHR B YA AdSI-d 87 & R U el ol et A
9gd WIS BN @ BRU S GAg T8 e unii| TR 7 GWon B §S © UISIY ARBR |
BT 3R JAY AR 4T I G- BT A1edll & [ 9% B iR A= @Il ® 7/ & ®R &
IRAAT @il e | F wweret g 5 98 o W B AW feeT 2 5 S IR & S 3B IS

IRUATA &, AT ITHT I R (AT SMY AT 30 FHRAT B B 81 8 Abdl 8| AS BT Sl

ATl SfToTid 1 AfSHel Hiokel 8, 98 IR W $¢ A 919 | W 1fde S| 2| 98f 9gd

TSI SIHRGFAR T1 §1AT ©l 5-10 HIs BT IR a8l Bl S~1A9 fhar o1 Fhal & oy

3ifer Sfear AfSdhel SIS | AT BT AIeT b€ TG | A b1 Faa] A S| # amuds

e A TS AE HIAT AEdl & [P WHR 39 YR & TWE R fdaR HY iR IqahT

=TI P | qgd-9gd gIdTG|

SHRI P.T. THOMAS (IDUKKI): Respected Madam, 35 lakhs people of Kerala
including my parliamentary constituency, Idukki, are under constant fear of a
disaster of Mullaperiyar Dam.

I am appealing to the hon. House to express its concern over this grave
situation. ... (Interruptions) Mullaperiyar Dam was constructed in the year 1885

and it is designed for 50 years. ... (Interruptions)

QHIafY F=edr ¢ R vy W auer dex g, o I W iy |

... (cgagm)
SHRI P.T. THOMAS : But the old Victorian era Mullaperiyar Dam now
completed one hundred and sixteen years. We, the people of Kerala, are

requesting the Central Government to give sanction for constructing a new dam
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below the Mullaperiyar Dam and protect our people. ... (Interruptions) Madam,
our slogan is “Water for Tamil Nadu and Safety for Kerala’. That is our slogan.

I am inviting the attention of this hon. House, the temple of Indian
democracy, to intervene and avoid a huge calamity which is hanging over the
heads of 35 lakh people of 4 districts of Kerala.

MADAM CHAIRMAN: What is the matter Shri P.T. Thomas?

... (Interruptions)
SHRI P.T. THOMAS : Madam, after last July, 26 earthquakes occurred in and
around Mullaperiyar Dam. ... (Interruptions) People firmly believe that today or
tomorrow the dam will collapse.
MADAM CHAIRMAN: Please send the slips who want to associate with it.

... (Interruptions)
SHRI P.T. THOMAS : Tens and thousands of people are on streets. It is a
question of life and death.

I will request immediate attention of the Government to the series of
earthquakes that occurred in Idukki district in Kerala recently.

MADAM CHAIRMAN: Nothing will go on record except Shri P.T. Thomas.

(Interruptions) ... ~
SHRI P.T. THOMAS : It raises fresh concerns about the safety of the century-old
Mullaperiyar Dam, which is in weak condition. The earthquake of magnitude 3.8
on the Richter scale occurred in the area recently. In the current year itself,
earthquakes of magnitude up to 4 occurred many times.
[UTITY AEEAT : WS, MY |9 96 S8V

... (9ET)

SHRI P.T. THOMAS : The gravity of the fear is increasing as the district is the
site of many important dams including Mullaperiyar. The IITs of Roorkee and

Delhi are of the opinion that earthquakes between the magnitudes of 5 and 6.5 can

* Not recorded.
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shake the area in the near future. It is estimated that more than 35 lakh people of
Idukki in Kerala and the adjoining districts will be affected.
MADAM CHAIRMAN: Those who want to associate with this, please send the
slips.
... (Interruptions)
SHRI P.T. THOMAS : If anything happens to the Mullaperiyar Dam in the wake
of earthquakes of higher intensity, if the Dam broke, not just water but rocks and
debris too would be propelled downstream and the entire dam below Mullaperiyar
will break and an unpredicted calamity will occur.
MADAM CHAIRMAN: Nothing will go on record.
(Interruptions) ..."

SHRI P.T. THOMAS : I will request immediate attention of all concerned to this
grave situation and intervene in this issue for the construction of a new dam in
Mullaperiyar and to save the lives of millions of people.Eam also requesting the
Central Water Commission to bring down the water level up to 120 which is now
136... (Interruptions). If this SoS is not listened to, I would humbly state that a
water bomb is waiting. Who can predict what would be the result? A day may
come which nobody can prevent. Once again, I am requesting all concerned to act
and take proper decisions which is the need of the hour. I am requesting the hon.
Prime Minister’s immediate intervention... (Interruptions)
MADAM CHAIRMAN : Those who want to associate could send the slips at the
Table.

The following hon. Members are allowed to associate themselves with the
above matter raised by Shri P.T. Thomas.

Shri P.K. Biju, Shri A. Sampath, Shri M.B. Rajesh, Shri P.C. Chacko, Shri

Kodikkunnil Suresh, Shri N. Peethambara Kurup, Shri Anto Antony, Shri

Jose K. Mani and Shri K.P. Dhanapalan

* Not recorded.
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ST, vgaw gae g (denett): |qufy HEed, el B diel od gl bl & |
3l T BT WE W & 7 H I @ 2l [HAE J9E § Wil % Wie T8 fd @ g
ST SR IRAT BT Bl J $e-al T Jhg 8 T3 ol 399 [haH q@E §l We & S 98
W, |e T8 e ¥ R & A a9 §1 SUWR A STEi-ofel [&, g B W Bl 8, a8l
IRAT iR St &1 Wi T B AT B| 9 BRI g A7 o & A gfg & S R
BHIAESR B BT a8 ¥ fFa A T R W Wed R A9R ol TP IR ard A
@], Wig e H 3@, Wie B Hid 3 gl SR gl IR% A (U o1 Bl 3f-ure
SHl W 92 B AR §| AR 7 AT FUIc wgw 3 99 @, dAfeT uwens T deR
T Wiel| 98l €19 WISl T8l S %8l &, sy fhare f$acq dd & foy #oieR 5l

BH MMUD AT W WRBR I T &d & 6 98 39 IR ¥ U dadad < f&b @g Bi
g 3R fPa™ 7 S g, M SUGRT 8, A WRIg Y 8 difep d fouew da & fow
FAOGR 7 B | YIS WIS &, GG 8, 78 o o fhar ot fre adi, a1 39 § waHs
Hehe Uar B S| slifey feamt & forg 3 fiH1 waret orew §

Y U AT Fell I AT © [P 39 IR H ¥ed § 989 dolls 9T 3R RPN
IHHT IR < # IHR A qaqad I AW Bl gl @E DI HHI, W& B HEd H ghg,
BHIATEGR 3R T & 9 S 99, Il 997 R A9 8, S 9 oy A | wrgw
el | WRPR B 39D o0 T4 HRAT A1RY, 8l o STA-O fhaml & TR ge, Sy
9 Hohe SURRIA BT A WRAR I RGN ¢ b fhaml &) qawamsii o g9 hu
[ERICIERSEIR IS IR
[uEfT 7RG @ A1 o AT 31U 3ATUhT A1 gAY yde ' & vy & Wiy a)g
ERCI
SHRI S.S. RAMASUBBU (TIRUNELVELI): Madam, it is related to the

important problem concerning agriculturists. Japanese Quail is a domesticated
and amazing creature. Many farmers in rural areas, especially in Southern States
of Tamil Nadu, Kerala, Karnataka, Andhra Pradesh and Maharashtra practice
Japanese Quail farming on a small scale. In Tamil Nadu alone, many farmers are

involved in this business and all the farms are having countless number of birds.
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In the year 1982, it was brought to Tamil Nadu by the Tamil Nadu Agricultural
University. During 1984-88, the Tamil Nadu Poultry Development Corporation
promoted Japanese Quail chicks on a commercial basis and the same was
supported by this University. Its eggs are edible. They are inexpensive to keep
and fairly disease resistant. The Union Government is also supporting commercial
farming of Quails like dairying.

Recently, the Union Government vide a circular have prohibited farming of
Japanese Quails and have directed the States/Union Territories not to issue any
new licence for farming of Japanese Quails and also not to give any permission for
expansion or augmentation of the existing farming facilities.Esed on the Circular,
the State Governments are refusing to renew the licences for existing farms. This
move would adversely affect the rural economy and employment, and the
livelihood of small and marginal farmers will be in jeopardy.

I shall, therefore, urge upon the Union Government to withdraw the
Circular prohibiting farming Japanese Quails and promote the distribution and
consumption of their eggs and to protect the poor farmers engaged in their farming
throughout the country.

#it T A g (TREDT) : G HEIedT, § ST R E b S et i Heeaqul
e o= e &1 fawR e |

HEIGT, JqAETd a1 H (49 w0 | qRAH qHarT B aNfered, Ufaed vd AR B
fRIfd @ Fear HACT B JeardHd RUIC M & 918 I8 A1 SIR-AR ¥ I35 off & & [h
AR TR H, @ AR ¥ 9 99 & Al @ S o fUwer aif # enfid € @1 orer |
3TRRT0T fear WY | Heat B & RUE § IR-fdg Uos a7 & Al &1 A1 8.44 g
o Y 8 3R ST B YR HEHR BRI, HHAlcd, A S O ISAT H IR Bl
R FR & T B g B S 918 Wi 95 9 7 W 8, R o IR wansit |
3ITRITT B FARAT &l B ©l Darg =g 74 S 7 P8 AT qd 7% Seo@ fFan on & s
ot a3 4 wfirel gl & oY el A STRETUT B YHag dvs ARDR DI AlDbRAl H
Seq B B O [8T &, 399 9 AT @ Al § Icieded® Hihal g8 ol # 9ed & A
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A I8 ARG BT AR 6 Dg ARBR & WR A Durd Adidl H JHHM! & oY AREU b7
oY wraE A S SR Q4 AT Bl I8 Few fQan S P 9 s W A W Ut rawen
DI AT B T
SHRI JOSE K. MANI (KOTTAY AM): Madam, the Mullaperiyar Dam has caused
a serious concern for the people of Kerala. At the outset [ would like to request my
colleagues from Tamil Nadu that there is no rift between the States of Tamil Nadu
and Kerala. It is not a water dispute. It is a matter of life and death. It is a matter of
40 lakhs of people who live downstream of Mullaperiyar Dam. As you all know,
the Mullaperiyar Dam is situated in the State of Kerala and is a source of water
and the reservoir is fully located in the State of Kerala. It is about 116 years old
and it has been constructed with an old technology... (Interruptions) It has been
constructed with lime and concrete. The strength of the dam is its weight but
during the last four decades... (Interruptions)
MADAM CHAIRMAN : Let him finish. Nothing, except the speech of Shri Jose
K Mani, will go on record.

(Interruptions) ..."
SHRI JOSE K. MANI : Let me complete it... (Interruptions)
MADAM CHAIRMAN : Please wind up now.

... (Interruptions)
SHRI JOSE K. MANI : Kindly listen to me first and then if there are any
objections, then you can say ... (Interruptions) We are not here for a fight with the
State of Tamil Nadu. ... (Interruptions) 40 per cent of the building material has
been washed out... (Interruptions)
MADAM CHAIRMAN : Hon. Members, please maintain some discipline in the
House.

... (Interruptions)

* Not recorded.
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SHRI JOSE K. MANI (: A study by the IIT Delhi and also by Institute of
Technology, Roorkie has revealed that this area is vulnerable to earthquakes...
(Interruptions) If there is an earthquake... (Interruptions)

MADAM CHAIRMAN : The House stands adjourned to meet again tomorrow at
11 am.

18.44 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OE[hursday, December 8, 2011/Agrahayana 17, 1933 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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